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LOK SABHA DEBATES

LOK SABHA

The Lok Sabha met at Eleven of the
(Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chai'rl

bt —

PAPERS LAID ON THE TABLE

INTERIM REPORT OF NATIONAL Com-
MISSION ON AGRICULTURE

MR. SPEAKER: Papers to be laid
on the Table, Shri Jagjivan Ram,

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
J. B. PATNAIK): On behealf of Sh.i
Jagjivan Ram 1 beg to lay on the
Table, . ..

MR, SPEAKER: You shouldq be
careful, Yesterday 1 gave the ruling
that those who are not able to come
should authorise their Deputy or the
Minister of Parliamentary Affairs
and also intimate to the Speaker.
Anyway I accept this due to Emer-
gency.

SHRI INDRAJIT GUPTA (Ali-
pore): Somebody from that Ministry
shoulg lay it. Has he authorised the
Deputy Minister of Defence to do it?

MR. SPEAKER: I said his Deputy
or the Minister of Parliamentary
Affairs. But I must be informed.

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI ZIAUR
RAHMAN ANSARI);: On behalf of
Shri Jagiivan Ram, I beg to lay on
the Table . . .
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SHRI INDRAJIT GUPTA: So
what Mr. Patnaik laid is invalid, Now
you lay it properly,

MR SPEAKER: The second also is
ruled out because I have no informa-
tion from the Minister. Anyway as
I said, due to Emergency, I accept it,
not as a rule. It is only the first and
the last time.

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RA-
MAIAH): His Deputy is here,
Mr, Prabhudas Patel. He may be
allowed to lay the papers.

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): Sir, on behalf of Shri
Jagjivan Ram, I beg to lay on the
Table:;——

(1) A  statement (Hindi and
English versions) on the submis-
sion of Interim Report of National
Commission on Agriculture,

(2) Interim Report of the Na-
tional Commission on Agriculture
on some important aspectg of Live-
stock Production in the North
Eastern States together with sum-
mary of important recommendationa
made therein,

(Pluced in Library. See No, LT-
9825/75].

ANNUAL PraN, 1975-768

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI I. K. GUJRAL): I beg to lay
on the Table a copy of the “Annual
Plan, 1975-76" (Hindi and English
versions). [Placed in Library. See

No. LT-9826/75.]



3 Papers Laid

REVIEW AND ANNUAL REPORT OF INDIAN
Rare Eartas LTp, BOMBAY FOR
1078-74

HRT Sarory ¥ Fauay (s fageae
) : wener Wy, ¥ A Few w
R ® WK § s wfufqaw, 1956
¥ T 619 % %7 ITuTq (1) ¥ v
frafafes oaf (=Y a9 wa
) T CF CF T Q9T 92 9
WA

(%) gfeaw e wd g fafude aad
%o 1973-74 %:imh?m
BT FTHT T YT |

(%) <fea T wi g fafige, awad
FT ¢ 1973-74 T Arlgw
yfadew, Samdfaa & qur
X fEEs 6k mE-
T qO0us  # feegfrat
[Placed in Library. See No.
LT-9827/75].

REViEW AND ANNUAL REPORTg OF HIN-
DUSTAN MAcHINE TooLgs Lirp., BaNca-
LORE, MACHINE ToOLS (CORPORATION OF
InDia LoD, AJMER AND ScooTERg INDIA
Lrp., LUCKNOW AND ACCOUNTS AND
Auprr REPORT OF NATIONAL COOPERA.
TIVE DEVELOPMENT CORPOTATION

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI ZIAUR
RAHMAN ANSARI): Sir, on behalf
of Shri A. C George I beg to lay on
the Table-—

(1) a copy each of the following
papers (Hindi and ZEnglish ver-
sions) under sub-section (1) of
section 619A of the Companies Act
1956; —

(a) (i) Review by the Govern-
ment on the working of the
Hindugtan Machine Tools, Limit-
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s %
ed, Bangalore, for the year 108738-

74.

(ii) Annual Report of the
Hindustan Machine Tools, Limit-
ed, Bangalore, for the year 1973-
74 along with the Audited Ac-
cowits and the commentg of the
Comptroller and Auditor General
thereon.

(b) (i) Review by the Gov-
ernment on the working of the
Machine Tools Corporation of
India Limited, Ajmer for the year
1973-74,

(ii) Annual Report of the
Machine Tools Corporation of
India Limited, Ajmer, for the
year 1973-74, along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon,

(¢) (i) Review by the Govern-
ment on the working of the
Scooters India Limited, Lucknow
for the year 1973-74

(11) Annual Report of the
Scooters India Limited, Lucknow,
for the year 1973-74 along with
the Audited Accounis and the
comments of the Comptroller and
Auditor General thereon.

[Placed in Library. See No,
LT-9828/751].

(2) A copy of the Certified Ac-
counts (Hindi and English ver-
sions) of the National Coopera-
tive Development Corporation, for
the year 1972.73 together with the
Audit Report thereon, under sub-
section (4) of section 17 of the
National Cooperative Development
Corporation Act, 1962. [Placed in
Library, See No LT-9820/75.]

QucAR (Price DETERMINATION FOR
1974-75 PRODUCTION) SECOND AMEND-
MENT ORDER, 1975

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE
AND TRRIGATION (SHRI PRABHU-
DAS PATEL): 8Sir. on behalf of
Shri Shah Nawaz Khan I beg to lay
on the Table a copy of the Sugar
(Price Determination for 1974-75



[ Papers Laid

Production) Second Amendment
Order, 1978 (Hind]{ and English ver-
sions) publisheq in Notification No.
G. 8. R, 408 (E) in Gazette of India,
dated the 11th July, 1975, under sub-
section (8) of section 3 of the Essen-
tial Commodities Act 1855. [Placed
in Library, See No. LT-9830/75].

ORDER UNDER DELIMITATION ACT, 1972

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (DR.
SAROJINI MAHISHI): 1 beg to lay
on the Table a copy of Order No. 42
(Hindi and English versions) of the
Delimitation Commission in respect
of the State of Jammu and Kashmir
published in Notification No, S. O.
281 (E) in Gazette of India, dated the
28th June, 1975, under sub-section (3)
of gection 10 of the Delimitation Act,
1972. [Placed in Library. See No. LT-
9831/75].

Post OFrIcE SAVINGS BANKs (SEcOND
AMENDMENT) RuLes, PosT OFFICE
SAviNnGs CEeRTIFICATEs (AMEND.

MENT) RULES, ETC.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): I beg
to lay on the Table:—

(1) A copy of the Post Office
Savings Banks (Second Amend-
ment) Rules, 1975 (Hindi and Eng-
lish verions) published in Notifica-
tion No. G. S. R, 339 (E) in Gazette
of India, dateq the 2l1st June,
1975 under sub-section (3) of sec-
tion 15 of the Government Savings
Banks Act, 1878.

(2) A copy of the Post Office Sav-
ings Certificates = (Amendment)
Rules, 1975 (Hindi and English ver-
sions) published in Notification No.
G. S. R, 340 (E) in Gazette of India,
dated the 21st June, 1975 under
sub-section (3) of section 12 of the
Government Savings Certificates
Act, 1059,

[Placed in Library. See No, LT-
9882/176].

SRAVANA 3, 1897 (SAKA)

Papers Laid 6

(3) A copy of Notification No.
G. S. R, 879 (Hindi and English
versions) published in Gazette of
India, dated the 19th July, 1975
issued under the Central Excise
Rules, 1044 togther with an explana-
tory memordanum. [Placed in
Library. See No. LT-D833/75].

(4) A copy of the Central Excise
(Tenth Amendment) Rules 1975
(Hindi and English versions) pub-
lished in Notification No, G. S. R.
878 in Gazette of India, dated the
19th July, 1975, under section 38 of
the Central Excises and Salt Act,
1944. [Placed in Library. See No.
L'T-9834/74].

(5) A copy of the Nationalised
Banks (Management and Miscella-
neous Provisions) (Amendment)
Scheme, 1975 (Hindi and English
versions) published in Notification
No. S, O, 1992 in Gazette of India,
dated the 28th June, 1975 under
sub-section (5) of section 9 of the
Banking Compaines (Acquisition
and Transfer of Undertakings) Act,
1970. [Placed in Library. See No.
LT-9835/74).

INTErIM REPORT OF NATIONAL CoMm-
MISSION ON AGRICULTURE

SHR]I PRABHUDAS PATEL: I beg
to lay on the Table a copy of the In-
terim Report (Hindi version) of the
National Commission on Agriculture
regarding ‘Certain Import aspects
of selected Export Oriented Agricul-
tural] Commodities’. [Placed in Lib-
rary. See No. LT-9836/75].

NOTIFICATIONS UNDER MERCHANT
SHIPPING AcCT

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI H. M.
TRIVEDI): I beg to lay on the
Table: —

(1) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (3) of
section 458 of the Merchant Shipp-

ing Act, 1958: —
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{Shri H. M. Trivedi]

(i) The Merchant Shipping
{Examination of Engineers and
Engine Drivers of Fishing Ves-
sals) Amendment Rules, 1975,
published in Notification No.
G.S.R. 744 in Gazette of India
dated the 14th June, 1975.

(i) The Merchant Shipping
(Prevention of Collisions at Sea)
Regulations, 1975, published in
Notification No. G, S. R. 820 in
Gazette of India, dated the 5th
July, 1975.

[Placed in Bibrary. See No.
LT-9887/75].

(2) A copy of Notification No. S.
0. 276 (E) (Hindi and English ver-
sions) published in Gazette of India
dated the 28th June, 1875, under
section 10 of the National Highways
Act, 1958, extending the National
Highways Act, 1956 to the State of
Sikkim. [Placed in Library, See
No. LT-9838/75].

AnNUAL RePORT OF Coir BOARD FOR
1973-74

SHRI ZIAUR RAHMAN ANSARI:
I beg to lay on the Table a copy of
the Annual Report (Hindi and Eng-
lish versions) for the year 1973-74 on
the activities of the Coir Board and
the working of the Coir Industry Act,
1853 under sub-section (1) of section
19 of the Coir Industry Act, 1953.
[Placed in Library. See No. LT-
9839/75].

Parers unpEr COMPANIES ACT, ETC.

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): I beg to lay on
the Table:—

(1) A copy of Notification No.
G.S.R. 343 (E) (Hindi ang English
versions) published in Gazette of
India, dated the 24th June, 1975,
under sub-section (3) of section
637 of the Companies Act, 19856,
[Placed in Library. See No. LT-
0840/75).

JULY 285, 1875
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(2) A copy of ‘Corrigendum’
(Hind{ and English versions) to the
Annual Report for the year 1973-74
on the working and adminigtration
of the Companieg Act, 1856. [Placed
in Library, See No. LT-9841/75].

(3) A copy each of the following
Draft Notifications (Hindi and En-
glish versions) to be issued under
sub-section (1) of gection 620 of
the Companijes Act, 1956, under
sub.section (2) of Section 620 of
the Said Act:

(i) Notification No, 15/14/73-
IGC regarding the applicability
of sections 100, 101, 102, 103, 104,
391 and 394 of the Companies Act,
1956 to M|s. National Instruments
Limited, Calcutta, a Government
Company.

(ii) Notification No. 15/14/75-
IGC regarding the applicability
of section 187-C of the Compani-
es Act, 1956 to Government Com-
panies,

(iii) Notification No 15/33/74-
1GC regarding the aplicability of
section 370 of the Companies Act,
1956 to Government Companies.

(iv) Notification No. 15/17/75-
IGC regarding the applicability of
sub-section (1) of section 297 of
the Compeauies Act, 1856 to Go-
vernment Companies,

[Placed in Library. See No. LT-
9842/75].

(4) A copy of the Draf Order
(Hindi and English versions) No.
33758/73-CL. III to be issued un-
der sub-section (4) of section 81 of
the Companies Act, 1968 directing
M|s. Mysore Iron and Steel Limited
to convert its loan into equity capi-
tal, under sub-section (8) of sec-
tion 81 of the gaid Act. [Placed in
Library. See No. LT-9842/73].

(8) A copy of the Companies
(Temporary Restrictions on Divi-
dends) Warrant Rules, 1875 (Hindi
and English versions) published in
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NotMication No, S. O, 352 (E) in
Gazette of Indiz dated the 15th July,
1975, under sub-section(2) of gec-
tion 12 of the Companies (Tempor-
ary Restriction an Dividends) Act,
1974, [Placed in Library. See No.
LT-9843/75],

REVIEW AND ANNUAL REPORT OF INDIAN
PrrRocHEMICALS CORPORATION L,
NoTIFICATIONg UNDER ES8ENTIAL Com-
MODITIES ACT AND RESOLUTION CON.
TAINING GovT. pECISIONS ON Or PRIcEs,
COMMITTEE's RECOMMENDATIONS

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
J B, PATNAIK): On behalf of Shri
C. P. Majhi, I beg to lay on the
Table: —

(1) A copy of the following
papers (Hindi anq English versions)
under sub-section (1) of section
619 A of the Companies Act,
1956:—

(1) Review by the Government
on the working of the Indian
Petrochemicals Corporation Limi.
ted, for the year 1973-74.

(ii) Annual Report of the Indian
Petrochemicals Corporation Limi-
ted, for the year 1973-74 along
with the Audited Accounts and
the comments of the Comptroller
and Auditor General thereon.

[Placed in Library. See No. LT-
9844/751.

(2) A copy each of the following
Notification (Hindi and English
versions) under sub-section (6) of
section 3 of the Essential Commodi.
ties Act, 1855:—

(i) The Kerosene (Fixation of
Ceiling Prices) Amendment
Order, 1873, published in Notifi-
cation No. G. S. R. 404 (E) in

* Gazette of India dated the 14th
July, 1975,

(if) The Light Diesel Oil (Fixa-
tion of Ceiling Prices) Amend-
ment Order, 1875, published in

SRAVANA 3, 1897 (SAKA)
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Notification No. G. 8. R. 405 (E)
in Gazette of India dated the 14th
July, 1875.

(iii) The Furnace Oil (Fixation
of Ceiling Prices and Distribu-
tion) Thrid Amendment Order,
1975, published in Notification No.
G. S. R. 408 (E) in Gazette of
India dated the 14th July, 1975.
(3) A copy of Government Re-

solution (Hindi and English ver-
sions) No. PPD|OPC|IR|75 dated
the 14th July, 1975 containing de-
cisions of the Government on the
recommendations of the Oil Prices
Committee. [Placed in Library.
See No, LT-9845/75].

ANNUAL ASSESSMENT REPORT RE. USE
or Hinpr FOrR OFFICIAL PURPOSES OF
THE UNION FOR 1972-73

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): I beg to lay
on the Table a copy of the Annual
Assessment Report (Hindi and English
versions) on the programme {for
accelerating the spread and develop-
ment of Hindi and its progressive use
for various official purposes of the
Union for the year 1972-73. [Placed
in Library. See No, LT-9846/75].

NOTIFICATIONS UNDER INDIAN TELEGRAPH
Acr.

THE MINISTER OF COMMUNI-
CATIONS (DR, SHANKER DAYAL
SHARMA): I beg to lay on the Table
a copy of the following notifications
(Hindi and English versions) under
sub-section (5) of section 7 of the
Indian Telegraph Act, 1885:—

(i) 5. O. 263 (E) published in
Gazette of India dated the 17th
June, 1975 extending certain rules
te the State of Sikkim.

(ii) S. O. 264 (E) published in
Gazette of India dated the 17th
June, 1975 extending the Commez-
cial Broadcast Receiver Licensing
(Dealers) Rules, 1965 to the State
of Sikkim.

[Placed in Library. See No. LT-.
0847/75).
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Civirrons v DerEncr ServicEg Revi-

sz Pay Ruies, 1978 AND ANNUAL

Rzrorr Erc. O©OF GarpEN Reacn
WorksHors Liap., CALcuTTA, 1973-T4

SHRI J. K. PATNAIK: I beg tolay
on the Table:

(1) A copy of Notification No. S.
R. O. 19 containing the Hindi ver-
sion of the Civilians in Defence
Services (Revised Pay) Rules, 1973
published in Gazette of India dated
the 2nd January, 1875 issucd under
article 309 of the Constitution.
[Placed in Library. See No. LT-
0848/75].

(2) A copy of the Annual Report
(Hindi and English versions) of the
Garden Reach Workshops Limited,
Calcutta, for the year 1973-74 along
with the Audited Accounts and the
comments of the Comptroller and
Auditor {General thereon, under
sub-section (1) of section 618A of
the Companies Act, 1956, [Placed
in Library. See No. LT-9849/751.

ANNUAL RerorT ETC. OF UP. STATE
Agro-INpusTRIAL CORPORATION LD,
LuckNow, FOrR 1973.74

SHRI PRABHUDAS PATEL: I beg
to lay an the Table a copy of the An-
nual Report (Hindi and English ver-
sions) of the U.P. State Agro-Indus-
trial Corporation Limited, Lucknow,
for the year 1073-74 along with the
Audited Accounts and the comments
of the Comptroller and Auditor
General thereon, under sub.gection
(1) of section 619A of the Com-
panies Act, 1956. [Placed in Library.
See No, LT-9850/75].

Revrews AND ANNUAL REPORTS OF SIN-
CARENI CoOLLIERIEs COMPANY LID., FOR
1973-74, NatioNaL CoarL DEVELOPMENT
CorroraTioN LTD., RANcHT AND NortI-
FICATION UNDER MINES AND MINERALS
(REGULATION AND DEVELOPMENT) ACT.

off fagmaT A W WEIEd,
% awr vew g freafafew 0@ @a

g:
(1) wiy wfufmw, 1956 %t
BT 619 % #Y IuATw (1) & wRwia

JULY 25, 1975

Papers Laid 13

freafafer wt  (feely aqr widof
gorer) o ow-gw wfy —

w(u%) faaeh war wm fafede
® q§ 1973-74 ¥ wriwow
B TIHTT IO [HAT |

(A1) ey war o fafwds
®T AT 1973-74 ¥7 qfgw
gfdza ey cOfira @ aqr
v X fdas ol s
qOws #v feoafomt )

@ (uw) T wer faww frm
fafide <<=t & a§ 1973~
74 § FTAFT §Y G ETA
qEET |

() u<a war fawm o
fafwes o w1ad 197374
F7 arfes wferasw, &ar qdfg
#a a1 I 9 Fages WK
TEET deF it frofogt |

[Placed in Library. See No. LT-
9851/75].

(}) @ WK afr (fafrem v
fawrer ) wfafras, 1057
uTq 28 ®t Imwrw (1) ¥
wrie IR wiufaw
fefr  ar § X S
FR A wfagser @
qre are fire 407 (%)
(fry  awT vl dewr)
# qw  ufy, ot faviw 14
yar, 1975 & wrew ¥
T ¥ seifs gf oY)

[Placed in Library. See No. LT-
9852/75].
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NOTIFICATIONg UNDER ESSENTIAL
COMMODITIES ACT

vty WA Wi Harva | IR
(st gudw wut®) @ wErw  WERT,
& www 7y wiafraw 1955 &
a7 3 %Y ImHTa (6) ® wea
frafafae wfegeamsi (= oo
wisht dwwrewr) N oF o i
HWT 9TW 9T W@TE

(ov) wegfafem (few) g
g wdw, 1975 W feriw

15 Y@TE, 1975 # WG &
Tagw ¥ wfugEer @@ |o
gro  353(¥F) ¥ wafud gwv

() wgfafaw  (faewr) @\
qogT wTRW, 1975 W f&ArE
15 qors, 1975 & WA &
TO9E § WEEAT §€4T |io
wro  355(¥) H swrfua
7OT 47 |
[Placed in Library. Sece No, LT-
9853|75 ]

CorroN TeExTiLEs (CONTROL) AMEND-
MENT ORDER 1975

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISWANATH PRATAP SINGH): 1
beg to lay on the Table a w©opy of
the Cotton Textiles (Control) Amend-
ment Order, 1975 (Hindi aad English
versions) published in Notification No
S. O. 2074 in Gazette of India dated
the S5th July, 1975 under sub-section
(6) of section 3 of the Essential Com-
modities Act, 1955. [Placed in Library
See No. LT-9853/75.]

EMPLOYEES PROVIDENT FUNDg (SECOND
AMENDMENT) SCHEMES, NOTIFICATIONS
UNDER APPRENTICES ACT AND NOTIFICA-
TIONS UNDER CoAL MINES PROVIDENT
Funp, FAMILIY PENSION AND DBONUS

ScHEMES, ACT
THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI

BALGOVIND VERMA): I beg to lay
on the Table: —

SRAVANA 3, 1897 (SAKA)

(1)

(2)
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A copy of the Employees'
Provident Funds (Second
Amendment) Scheme, 1975
(Hindi and English versions)
published in Notification No.
G.S.R, 593 in Gazette of India
dated the 10th May, 1975
under sub-section (2) of sec-
tion 7 of the Employees’ Pro-
vident Funds and Family
Pension Fund Act, 1952. [Plac-
ed in Library. See No, LT-
9854/75.]

A copy each of the following
Notifications (Hindi ang Eng-
lish versions) under gub-sec-
tion (3) of section 37 of the
Apprenticeg Act, 1961: —

(i) The Apprenticeship (Second

(ii) The Apprenticeship

Amendment) Rules, 1975
published in Notification
No. G.S.R. 297 (E) in Gaz-
ette of India dated the 27th
May, 1975.

(Third
Amendment) Rules, 1875,
published in Notification
No G.S.R, 780 in Gazette of
India dated the 21st June,
1975.

[Placed in Library. See No. LT-

9855/75.]

(3) A copy each of the following

Notifications (Hindi anq Eng-
lish versions) under section TA
of the Coal Mineg Provident
Fund, Family Pension and
Bonug Schemes Act, 1948:—

(i) The Coal Mines Provident

Fund (Amendment) Sche-
me, 1975, published in Noti-
fication No. G.S.R. 687, in
Gazette of India dated the
31st May, 1975.

(ii) The Andhra Pradesh Coal

Mines Provident Fund
(Secondq Amendment) Sche-
me, 1975, publigshed in Noti-
fication No. G.SR, 688 in
Gazette of India dated the
31st May, 10875.

(iii) The Rajasthan Coal Mines

Provident Fund (Second
Amendment) Scheme, 1975,
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published in Notification No.
G.S.R. 689 in- Gazette of
India dated the 31st May,
19785.

(iv) The Neyveli Coal Mines
Provident Fund (Second
Amendment) Scheme, 1975,
publisheq in Notification
No. G.S.R. 6980 in Gazette of
India dateq the 31st May,
1975,

[Placed im Library. See No, LT-
9858/176.]

ANNyAL REPORTs OF SALAR JUNG MUSE-
umM, Hyperasap, IIT. Mabras, 11T,
KANPUR, ETC. AND ANNUAL REPORT OF
INDIAN INSTITUTE OF MANAGEMENT,

AHMEDABAD, ETC,

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): I beg to lay on the
Table:—

(1) (i) A copy of the Annual
Report (Hindi and English
versions) of the Salar Jung
Museum, Hyderabad, for the
year 1973-74.

(ii) A statement (Hindi ang Eng-
lish versions) showing reasons
for delay in laying the above
Report.

[Placed in Library. See No. LT-
9857/75.]

(2) (i) A copy of the Annual Re-
port (Hindi and English ver-
sions) of the Indlan Institute
of Technology Madras, for the
year 1973-74,

(ii) A statement (Hindi and Eng-
lish versions) showing reasons
for delay in laying the above
Report.

{Placed in Library. See No, LT-
$858/75,]

(3) (1) A copy of the Annual Re-
port (Hindi version) of the
Indian Institute of Technology,
Kanpur, for the year 1971-72.
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(ii) A copy of the Annual Report
(Hindi version) of the Indian
Institute of Technology, Xan-
pur, for the year 1972-73.

(iii) Two statements (Hindi and
English versions) ghowing
reasons for delay in laying the
above Reports,

{Placed in Library. See No. LT-
9859/75.]

(4) (i) A copy of the Annual
Report (Hindi version) of the
Indian Institute of Manage-
ment, Ahmedabad, for the
year 1971-72.

(ii) A copy of the Annual Report
(Hindi version) of the Indian
Institule of Management,
Ahmedabad, for the year
1872-73.

(iii) A copy of the Annual Report
(Hindi and English versions)
of the Indian Institute of
Management, Ahmedabad, for
the year 1973-74.

(iv) Three gtatementg (Hindi and
English versions) showing rea-
sons for delay in laying the
above Reports.

[Placed in Library. See No, LT-
9860/75.]

(5) A copy of the Annual Report
(Hindi and English versions)
of the National Institute of
Foundry and Forge Techno-
logy, Ranchi, for the year
1972-73,

(6) (i) A copy of the Annua] Re-
port (Hindi and English ver-
sions) of the National Insti-
tute of Foundry and Forge
Technology, Ranchi, for the
year 1873-74,

(ii) A statement (Hindi and Eng-
lish versions) showing reasons
for delay in laying the above
Reports.

|Placed in Library. See No. LT-
9861/75.]
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(7) A'copy each of the following
Reportg (Hindi and English
versiong) under clausge 42 of
the Memorandum of Associa-
tion and Rules of the Raja
Rammohun Roy Library Foun-
d‘m. C‘lcuth:—"'

(a) (i) Annual Report of the
Raja Rammohun Roy Li-
brary Foundation, Calcutta.
for the year 1972-73.

(ii) Annual Report of the Raja
Rammohun Roy Library
Foundation, Calcutta, for
the year 1873-74

(b) A statement (Hindi and
English versions) showing
reasons for delay in laying
the above Reports.

[Placed in Library. See No. LT-
9862/75.]

(8) (1) A copy of the Annual Re-
port of the Indian Council of
Historical Research for the
year 1972-73, under rule 45 of
the Memorandum of Associa-

tion Ruleg of the Indian
Council of Historical Re-
search.

(ii) A statement (Hindi and Eng-
list versions) showing reasons
for delay in laying the above
Report.

[Placed in Library. See No. LT-
9863/75.]

(9) (1) A copy of the Annual Re-
port (Hindi and English ver-
sions) of the Khuda Baksh
Oriental  Public Library,
Patna, for the year 1973-74
along with Auditeq Accounts,
under sub-section (4) of sec-
tion 21 of the Khuda Baksh
Oriental Public Library Act,
1969—

(ii) A statement (Hindi and Eng-
lish versions) showing rea-~
song for delay in laying the
above Report,

[Placed in Library. See No. LT-
$864/785.]

e pt—an—

RS

‘FinaNciaL  Commrrrers, 1974-75—A4
Review’

SECRETARY-GENERAL: I beg to
lay on the Table a copy of “Financial
Committees, 1974-75 (A Review)”,
(Hindi and English versions).

————

MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, I
have to report the following messages
received fram the Secretary-General
of Rajya Sabha:—

(i) “In accordance with the pro-
visions of rule 111 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, 1 am directed to en-
close a copy of the Nagaland
State Legislature (Delegation
of Powers) Bill, 1975, which
has been passed by the Rajya
Sabha at its sitting held un
the 23rq July, 1975.”

(il) “In accordance with the pro-
vigions of rule 111 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, T am directed to en-
close a copy of the Defence
of India (Amendment) Bill,
1975, which has been passed
by the Rajya Sabha at its git-
ting held on the 23rd July,
1975.”

(iii) “In accordance with the pro-
visions of rule 111 of the
Rules of Procedure gnd (Con-
duct of Business in the Ra)jya
Sabha, I am directed to en-
clocse a copy of the Kerala
Legislative Assembly (Exten-
sion of Duration) Bill, 1975,
which hag been passed by the
Rajya Sabha at its sitting held
on the 23rd July, 1975.”

(iv) “In accordance with the pro-
visions of rule 111 of the
Ruleg of Procedure andg Con-
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duct of Business jn the Rajya
Sabha, I am directed to en-
close a copy of the Employees’
State Insurance (Amendment)
Bill, 1975, which hag been
passed by the Rajya Sabha
at itg sitting held on the 24th
July, 1975.”

(v) “In accordance with the pro-

(vi)

(vii)

vigions of rule 111 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to en-
close a copy of the Sales Pro-
motion Employees (Conditions
of Service) Bill, 1875, which
has been passed by the Rajya
Sabha at its gitting held on
the 24th July, 1975.

“In gccordance with the pro-
visions of rule 127 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, 1 am directed to inform
the Lok Sabha that the Rajya
Sabha, at its sitting held on
the 24th July, 1975, passed, in
accordance with the provi-
sions of article 368 of the
Constitution of India, without
any amendment, the Consti-
tution (Thirty-ninth Amend-
ment) Bill, 1975, which was
passed by the Lok Sabha at
its sitting held on the 23rd
July, 1975.”

“I am directed to inform the
Lok Sabha that the Rajya
Sabha, at itg sitting held on
Wednesday, the 23rd July,
1975, adopted the following
motion in regard to the pre-
sentation of the Report of the
Joint Committee of the
Houseg on the Foreign Contri-
bution  (Regulation)  Bill,
1978:—

“That the time appointed for

the presentation of the Re-
port of the Joint Committee
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o.t the Houses on the For-
eign Contribution (Regula-
tion) Bill, 1878, be further
extended upto the last day
of the first week of the
Ninety-fourth Session of the
Rajya Sabha.”

BILLS AS PASSED BY RAJYA
SABHA

SECRETARY-GENERAL: Sir, I lay
on the Table of the House the follow-
ing Bills, as passed by Rajya Sabha:—

(1) The Nagalang State Legisla-
ture (Delegation of Powers)
Bill, 1975.

(2) The Defence of India (Amend-
ment) Bill, 1973,

(3) The Kerala Legislative Assem-
bly (Extension of Duration)
Bill, 1975.

(4) The Employees' State Insur-
ance (Amendment) Bill, 1975,

(5) The Sales Promotion Emplo-
yees (Conditions of Service,
Bill, 1975,

————

COMMITTEE ON PETITIONS
TWENTY~-THIRD REPORT

SHRI JAGANNATH RAO (Chattra.

pur): I beg to present the Twenty-
third Report of the Committee on
Petitions.

JOINT COMMITTEE ON OFFICES OF
PROFIT

FOURTEENTH REPORT

SHRI PATTABHI RAMA RAO
(Rajamundry): I beg to present the
Fourteenth Report of the Joint Com-
mittee on Offices of Profit.
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CUSTOMS TARIFF BILL

(i) ReporT or SeLEcT COMMITTEE

SHRI B. R. BHAGAT (Shahabad): 1
beg to present the Report of the Select
Committee on the Bill to consolidate
and amend the law relating to customs
duties.

(ii) EvIDENCE

SHRI B. R, BHAGAT: I beg to lay
on the Table a copy of evidence ten-
dered before the Select Committee on
the Bill to consolidate and amend the
law relating to customg duties.

PUBLIC FINANCIAL INSTITUTIONS
LAWS (AMENDMENT) BILL

(i) ReporT OF JoiNT COMMITTEE

SHRI B. N. KUREEL (Ramsanehi-
ghat): I beg to present the Report of
the Joint Committee on the Bill fur-
ther to amend the Industrial Develop-
ment Bank of India Act, 1964, the
Reserve Bank of India Act, 1834, the
Industrial Finance Corporation Act,
1948, the State Financial Corporations
Act, 1951, the Life Insurance Corpora-
tion Act, 1956 and the Unit Trust of
Indiag Act, 1963.

(ii) EVIDENCE

SHRI B. N. KUREEL: I beg to lay
on the Table g copy of evidence ten-
dered before the Joint Committee un
the Bill further to amend the Indus-
trial Development Bank of Indig Act,
1964, the Reserve Bank of India Act,
1934, the Industrial Finance Corpara-
tion Act, 1948, the State Financial
Corporationg Act, 1851, the Life Insur-
ance Corporation Act, 1956 and the
Unit Trust of India Act, 1963,

Code of Civil 22
Procedure (Amdt,) Bill

11.09 hrs.

STATEMENT RE. SITTING OF THE
HOUSE

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAMA-
IAH): Sir, with your permission, I
would like to announce that the sit-
tings of the House, now scheduled to
end on the 28th July will be extended.
We shal] sit also on Tuesday, the
28th, Wednesday, the 30th and Thurs-
day, the 31st July, 1975.

11.10 hrs,

CONSTITUTION (THIRTY-SECOND
AMENDMENT) BILL

EXTENSION OF TIME FOR PRESENTATION
OF REPORT OF JOINT COMMITTEE

SHRI DARBARA SINGH (Hoshiar-
pur): I beg to move:;

“That this House do further
extend upto the last day of the
next session, the time for the
presentation of the Report of the
Joint Committee on the Bill further

to amend the Constitution of
Indja.”

MR. SPEAKER: The question is:

“That this House do further
extend upto the last day of the
next session, the time for the
presentation of the Report of the
Joint Committee on the Bill further

to amend the Congtitution of
India.”

The motion was adopted.

CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL

EXTENSION OF TIME FOR PRESENTATION
oF RxpOrRT Or JorNT COMMITTEE

SHRI LILADHAR KOTOKI
(Nowgong): I beg to move:

“That this House do further
extend upto the last day of the
next session, the time for the
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presentation of the Report of the
Joint Committee on the Bill further
to amend the Code of Civil
Procedure, 1808 ang the Limitation
‘Act, 1983."

MR. SPEAKER: The question is:

“That this House do further
extend upto the last day of the
next session, the time for the
presentation of the Report of the
Joint Committee on the Bill further
to amend the Code of Civil
Procedure, 1908 angq the Limitation
Acl, 1963.”

The motion was adopted

SHRI INDRAJIT GUPTA (Al-
pore): Sir, on the first day of this
session this House in its wisdom
adopted a motion moved by the
Minister of Parliamentary Affairs
under which no private member was
allowed to take the initiative to
introduce any king of question or
calling attention or any other busi-
ness. But that motion does not
preclude Ministers from taking any
initiative. As devastating floods are
going on and hundreds and thousands
of peaple have been rendered
homeless, may I, through vyou,
humbly request the Minister of
Irrigation to make a detailed state-
ment in the House and tell us about
the present position and the relief
that Government is going to give.

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU
RAMAIAH): Yesterday, Mr. Indrajit
Gupta mentioned this to me, I have
to convey this request {o the Minister
of Irrigation,

SHRI INDRAJIT GUPTA: T want

the hon Speaker to direct the
Minister.

JULY 25, 1975

Indian C
(Amdt.) Bi “4

MR. SPEAKER: There is a way
out for putting it in a proper shape.
I will be asking the Minister to make
an official statement on floods,
damages done ang the devastation
that has taken place. Before you
leave for your constituencies you
must have the full knowledge of the
steps taken by Government.

SHRI INDRAJIT GUPTA: 1 take
it that the statement will be made
on Monday.

MR. SPEAKER: 1 leave it to the
Minister of Parliamentary Affairs to
convey your views to the Minister.

P it

11.14 hrs,

INDIAN COINAGE (AMENDMENT)
BILL*

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): Sir,
on behalf of Shri Pranab XKumar
Mukherjee, I beg to move for leave
to introduce a Bill further to amend
the Indian Coinage Act, 1006,

MR. SPEAKER: The question is:

“That leave be granted to
introduce a Bill further to amend
the Indian Coinage Act, 1906.”

The motion was adopted.

SHRIMATI SUSHILA ROHBATGI:
I introducef the Bill,

A ————

*Published in Gazette of India Extraordinary (Part I, Section 2

dated 25-7-1875,

+Introduced with the recommendation of the President.
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MR. SPEAKER: We wﬂl Tesutne
discussion on the Finance (Amenu.

ment) Bill, Mr. Ramavatar Shastri

! areare wewt (@) o
wrsus oY, o fndaw oY 3@ wuw q §
sifeqr §, ST AT FRA L K ¥
T (qag 1 T g § | 4N fadaw &
afed q@TX A 6 AT UnreAY avat
@ %y Ty 8000 FT far &, fora
¥ 8000 TIF ¥Y QTHTAY ATH AT WTA-
w3 & qwr § w1 gy Paldaw w7 wda
T guT §, PR ¥ @ A N
ady aTg & A & g Rar  aic &
Wi Y9AT §A9T AW §T I ¥ T8
fagza wvar gdr g—Hq o waea
¥ gatew Wt gogw feay @——f% =ar
Y wseT T afE FTRR W T R
8000 & TATT 10000 T9T TF AYT
@ | wgr wmar @ f v 9T 8000
TR I6 P ¥ 7 qr@ et w1
frer  weqw Wi & A %1, B2 B2
sgEATeat ®Y w1 Fom 1 e afk
T AT AT 10 FIAT AT JYv faqr Araw
N W ¥ 7R ST 9 e @
avd § | ag ¥ of fafear § fe wor
N AFQ-dwr W § 4 ¥ aoerd
wRard g a7 FEErh werd
o2 912 aryard g, vl # 9 o
QYL FH o o &Y, I wrfee
foafr v waTE g ¥ Tog ¥
et At § | STy O A e gfend
T AT $TT A agy qfiwer geft
1 gy 3w § fr woeTe & & g A
T agree IR AW W
fexdr wr W Goow Y &, ¥fe ot
o o ity WY o ayr faar arar &Y
oT WqTRT WP WY AT ET ST 97 L
R A # o wwew wdfy ok -
woe, it & § BR & wEeay o
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T W § A shirmel el erfes
wiewy; qw & wyaw dav wed # wWifowr
FL off oF | frowr fewy I oY R
I WEAIT T FARIH FCF W
oy Hur 7@ wF Wfaw i diesw
W FTCATAT A Awg § f FWER W
forwr 1 w3 o fwfy &
o ¥ oF frw & s aepi R
W e vy T 1w fed I aww
frr wife oic weqm wifg &0 &1
ET e & faw yed urfe S W
YR N P N w4 A g A Q@
AT W W BT aET & §, Wi
az ot ¥ ¥ § ) o R & T
¥ T waT & A A s
wgar g fe afy woerc ge § 11 AR
T # ge WX 49T X @Y I w1 S
R E wwAT |

wiw e mygr & Fromadfa
X wemw yeffr Aa¥ Y, 9 N
arararefiadt Y, g ¥ Tk 4 SvAE Y
wrraT ERrr | e 978 s o wisrent
¥ 1 ¢u Faaas & afxd wrod s Y Tga
gy ¥ wEe Sfew @ ¢, A ay
wir 7Y & | TOE wErw Wi & am e
a8 € 1 armal ¥ WAt W =
Aty § W wt vy aoer<t ®
wirard § 9% & wgark we # ufr vt
aF 74 & ar Y § 1ol aw W Iw
¥ el & T At fr wwr R ¥
w4ft gumtar araf wudt §, & wofr 2t
&1 foe e & sifw o omt § )
ar @ 30 ¥ Wy ® wfgd fe wik-
aifgat & Yl % wq Wy § Ay
ATET T W I FT AT TR wFrE W
&mvﬁrmtﬁfquﬁ
T ¥ wfew o )

ot T agm «id (nmﬂr}
Wy R @fag :
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st cwreae grelt : onr R
W ¥ oY g e anfae wiwrat
§ 37 wr W wnrar Af W aRT )
gonrlt wdafeator o g5 agahr ¥
& 1o TaoHdt # 9 ggar wfgd
Wit * ol ¥ 98T wq ww IF qgw
w4, 37 M wlewgdl @ gx w1 W,
It W sifaw feafe &tv w7 wd/d
T T W A ¥ wwm AT
wifgd Wik wdafeat & arq st
w3k aprqr Tfir ® ¥ wifed 1 arg
§ usr qoet & wedgrhal &Y waw
ot it wfgd 1 =¥ oor gl A
¥ty ape A aw wov wdafa)
wT wgarE war agrar g 1 Afiew fee f
ager gl wopd AY fagre O dan
Y wT a1 ot § Wt s 97 & rg wifes
grae g ) § wafud Wi goeTe
A JETY 98 &7 IAHr AIg W afie
X IT ® qIX G JF K AT H
N T s@ arer sfae wfea
€ I FT qEAAT R FF | W AW
QTR 1 WA ®Iq Io1AT AT |

qF arT W FFA ATGAT § | WY
¥ gy WY &, WX 21 goft wraww ¥
¢ v wrdwfaw fracr  sqaear 3w
w0 § 1 ¥w g ¥ goprd st
), wam, o o a1t F At 4
W § WA 7IX wL FR e fwg
¥ § fr 39 ¥ watwat ¥, sroamy
# uTT quw  # gEA @O | Ty W
& & wrar w1 § fis I A eI
aelt § wt o # arare ¥, s a@
T W W gomd sl
were, frer wt o 1l aw@d & S,
& fo? wu o Y srreqr vt wfygd
arfie 3% &7 g7 Fwdw g A o a%
ffligdwifsmaia ¥ g
wWraat ¥ wfy wrft @ ¥few ax
UWE F FATT raat F wly aff andy
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¥ o & o Sy ot wid oY Wy
I ¥ qgavdr g, 57 & fad sqaeqr wi
€9 AT W qgT AW

oF T W vE & Fe wrwal ¥
wAY W Zadr aTH woeTT Fad Wy
gl & | ot W AR ¥ wie ¥
oy agr & § 1 qr wrfede gew
¥ g ¥ varar wvre agy & ¥ 1 oF
I WY A Ay v v *
frd garmradd, weerend Wi aend
9T A wT @ §, 3w § wear =fed,
Afew gl aTH TTHIT YT FrA TG
#r sqaeqr & G ¥ | ag arw wwA
¥ A et | FORTT T4T FHT W@1F
7R W Y 92w § 5 w7 w1,
Tz T vy a8 & | TIEIT 1T A
T wPE A WA B AR FW FA
¥ fad wev wTw IBT AqT  FrAATTH
farcor  =qacar &1 3rF #, WA N
TEIT AL AT WRTATT Erar § I FY
R, o W WA AT By eIy
FT ZLFT G111 WX 99 I7 H wfe0ai
g ERT @ W AW F N Agadr av
w qry § o fadeft areal Ay weg @
M X wAgifaw Sorel ®Y @A B K
wTfaez qorrelt ATt wrga & Faet #Y a
T Al 8y g A% gET 0 e @l
fag sror sree @ fie &9 o ortam &1
M KT FT | WIT T T FAC
& ow gw wEge Al Wi & AT W
qREATHT FT HATATT F |

w1g &1 9 wifyw A § W
¥ oA & oI gwT W A Y IJwer
gwd frar § 1 @ agT WIST A
} S ®  wwifae s wifgd o
wTY ¥ EETT gofafaat o W Y
¥ &, T F Ay weffer wRwT §, A
T8 ol oY ¥ anfers § S a2
Hdfr wfgd fow & o femr Sfce
g1 1 wew) gealt S a7 B af a0y
wigifrae v wifgr 1 sw & vt
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®r Ay g ot ey A §, iR A relief is Rs. 209 and for Rs. 10,000 the

FT WS T W a0 W & 37 ¥ wrat- relief is Rs. 154. This shows that the

frae v & fod omar & AW
wIEwE & 1 W g vy ¥, afew
QEANT A F) q® W17 EhF § 7Y T
YATH NG WTY BT FJAAT T A4 ATILE
gt qg wEPR WO g0 FHar
o aslr A & wRT o feosrawn,
wifaee dix  wfalraraedy wiwar §
IF F ZH U &R A T qrA F A
#1 g seqifas gorst 8 qvE & 99
AT WX U 99 wT AW &Y owan
woa gufes arma & ofd afy w3
& GRIAITT AT CAMGRT £ FHAT

wea ¥ JU 9. frqew & fs o &
6,00 €o & IITHhT ST 8,000 To WIF-HT
FLHRTAATHRT § T FY HAT 10,000
To W A AT I1F AT | LT F4-
FifEt o1 wgmd wer ¥ S W)
ardafas faawn favew o) S AfSig
YT AT 7 Y FTIHN AT & QAT i
& swraffeaq ®fag, o J9aqr w19 &1
Tadw & AT I ggN I FT HI4al
g\ weRl & o § gw fagus
F EIT FA0F F A9 940 fewe A
TR AP | R eT gy Wt oarar
WY §T FIH T§ I AT A7 R |ia
g1 AT @ 1wy 5@ O famre £ )

SHRI NIMBALKAR (Kolhapur):
Mr. Speaker, I will first begin by
answering that part of the spcech
made by my hon. friend, Shastriji,
from the other side wherein he said
that we shouyld give relief to peuple
earning income upto Rs. 10,000 and
unless we give relief of that nature tv
the people in this emergency, the
people will not be with us. I would
like to point out to him that under
the present Bill relief is given to a
person earning on income of
Rs. 7,000 only to the extent of Rs. 182
whereas the reliet for an income of
Rs. 8,000 is Rs, 284, for Rs. 9!000 the

higher income of Rs. 10,000 is getting
much greater relief than an income
of Rs. 7,000, So, the relief which
Shastriji wants for people having an
income of Rs. 10,000 ig given in a
much greater measyre than he
imagines. @ Another thing which I
would like to point out is this. The
manner in which the Finance Min-
ister has clubbed together the two
slabs—the previous slab and the one
made it now from Rs. 8,000 to
Rs. 15,000—that has enabled him to
save a Jot of money for the ex-
chequer which is a right thing at this
time. If he had not done that, it
would have cost the exchequer about
Rs. 40 crores, and in this way, he has
been able to manage the whole matter
within Rs. 21 crores. This is actually
the basic goodness in this Bill. Iu
this way, the State is also not hurt
topo much and at the same time,
those people who should get relief
have been given relief,

Actually speaking, there would not
be much to say about this Bill. 1t is
one of these 20 pointg economic
programme of the Congress which
the Prime Minister had announced
and that point has just been imple-
mented, one can say, 1 want to g°
one step further and say that the
Finance Minister hag been even more
generous than one expected at the
time when the Prime Minister
announced this figure of limit of
Rs. 8000|-.

1 would like to make it clear that
this was not the Prime Minister alone,
all sections in this House, all parties
had asked during the Budget that the
Finance Minister should raise this
limit to Rs. 8,000|- although some
members had asked for the raising of
the limit to Rs. 10,000 and Rs. 12,000.
But, of course, you have fo come to
some sort of a tangible point. But, at
present, 1 don’t think that it is possi-
ble or the Government to get over
that difficulty or take such an amount
of money as would lead to inflatin
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because that would mean that the
Government would have tg resort to
deficit financing.

Now, what I like about this is some-
thing quite different. When we say
that we are going to aim at an egali-
tarian society and socialism must
realise that ultimately when we do
achieve that goal, then there has to
be no income tax at all. If you look
at it from that point of view, you
wil] see that this is one step forwards
socialism and that part of the Bill
appeals to me much more than the
relief which should be given to some
of the people in the lower bracket

What I did not understand was why
it was necessary to give Rs. 40;- as
rebate, so to speak, for all taxable
incomes over Rs. 15,000/- to people
who are earning lakhs of rupees.
This amount is going to be a drop in
the ocean for these people. If that
could have been reduced, if that could
have been made available to the lower
income group, then that would not
have been such a bad idea. I do not
know technicality which to be over-
come in achieving this sort of thing
It is possible that the Finance M-
ister who went a little further into
thig matter than the Prime Minister
had promised in this ‘way,
wanted to do exactly that whay Mr.
Shastri wants us to do and appealed
to all sections of taxable society to
least all taxable sections of society, 1
am gure that this Bill will achieve
that.

Sir, an argument has been put for-
ward the Government will lose Rs. 21
crores. But, Sir, this would be more
than compensated because there will
be a lot of time for administration
to catch those people who are evad-
ing taxey and &0 on.

Now, the point ig that the real
reason why you are supposed to re-
reduce the taxes is through a better
performance of the public gector. If
the public sector performs better, to
that extent, that money should be
made available at least in some part
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of the public in the form of reduc-
tion in income tax. Thig is how you
are stupposed—in the long run, it
you are going in for public sector
undertakings—to wark it in a phased
manner in which the public sector is
the income giving {factor where the
personal income is made more equal
and taxes are reduced til] they ulti-
mately become a thing of the past.

Therefore, when the Finance Minis-
ter says that this is administratively
more than compensated, I would like
him to take it the other way. I would
like him to see that the administrators
of the public sector undertakings
which perform better should be given
an incentive, The better the public
seclor undertaking performs the
more the Finance Minister will be
prepared to come forward with re-
ducion of taxes which ultimately
would help the wage earnerg and the
salary earners more than the private
entrepreneure. This go0ing to help
much more the Government sgervants
themselves. A large part of the wage
earners are the Government servants
themselves. This will be an incen-
tive fo them to make the public sector
undertakings work better so that we
know that the profits that accrue to
the public sector undertakings will,
ultimately, be passed on to them.

With these words, I recommend
this Bill to the House.

SHRI G. VISWANATHAN (Wandi-
wash): Mr. Speaker, Sir, income-iax
which is of an elastic character is an
important source of revenue of the
Government. Last year, 107473,
income-~tax alone fetched Rs. 1507
crores compared to Rs. 1304 crores in
1873-74. Not only that., The number
of agssessees has also gone up con-
siderably from 34.36 lakhs in 1973-74
to 38.74 lakhs in 1974-78.

In the last =ix months, there have
been a number of income-tax raids
on various business houses, palaces
and so many other places of income
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where it was concealed. For the first
time, the Income-tax authorities
raided one of the palaces of the ex-
rulers of Jaipur also. I want to
know from the hon, Minister what
are the results of these raids all ever
the country and what is the effect.

In the intensive raids, I find from
the newspapers that so many crores
worth of precious metals, various
documents and other things have been
recovered. I want to know from the
hon, Minister how much income s
going to come to the State Exchequer
from these raids.

Another thing ig that during the
raids, certain documents have been
seized by the Income-tax authorities
which will indicate that some peisons
are having bank accounts in foreign
countries, particularly, in Switzer-
land. I want to know from the hon.
Minister how many such cases have
been detected and what are the steps
which the Government is going 1o
take against these persons who are
having foreign hank accounts without

the knowledge of the Government of
India.

We have been demanding for a
long time that exemption limit
should be raised from Rs. 6000. For-
tunately, the Prime Minister has now
included in the 20-poin{ programme
that the exemption limit will bc in-
creased from Rs. 6,000 to Rs. 8,000. It
was the Bhoothalingam Committee
which recommended that the exemp-
tion limii should be increased to
Rs. 12,0000 But now the Finance
Minister has come to raise the exemp-
fion Jimit to Rs. 8,000. Some of the
Members have given an amendment
that the exemption limit should be
increased to Rs. 10,000, I think, it is
a good compromise and the Gowvern-
ment ghould consider it favourably.

Now, because the exemption limit
has been raised from Rs. 6000 to
Rs. 8000, at least about 7 lakng of
assessees are going to be benefited.
But the Government is sore that they
are going to lose about Rs. 25 crores.
1152 LS-—-3
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I think, the Govevrnment stands to
gain that way because the administ-
rative cost, the cost of collection, is
going to be reduced. Not only that.
The administrative burden of the
Income-tax Department is going to
be reduced considerably. This bene-
fit which is going to about 7 lakhs of
assessees must necessarily increase
the demand of industrial products of
these sectiong and from these gsles,
the Government will cOmpensate
some amount from an increase in
excise duties.

I would like to remind the hon.
Minister about the Report of the
Comptroller &  Auditor General
where he has urged the Income-tax
Department 1o devise effective
machinery to ensure that the tax de-
duclted at source has actually been
remiited to Government account. I
think the Comptroller and Auditor-
General is not satisfied with this
deduction at source and that is why
he has pointed out to the Government
that they should take some effective
measures to immediately remit these
amounts to the Government account.

Sir, the cost of collection ig going up
every year and naturally so, because
the number of assessees ig also going
up. But I would like to request the
Minister that since this is a Depart-
ment where they are going to take
action against all the tax-evading
elementg in the country, the officials
of the Department itself should be
very strict and honest also. Sir, I
will ask the Minister to give the
Income-tax authorities all the facili-
tics, they want. but once somebody is
found to have property or wealth dis-
proportionate te his income, such an
officer must be severely dealt with
and the Government should take very
scverc action against such corrupt
officials because these are the officials
who are going io administer the tax-
collection throughout the country.

With these words I welcome this
Bill because it is going to benefit at
least seven lakhs of assesseeg in this
country.
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(Elury): While welcoming thig Bill 1
would like to make a few obscrva-
tions in regard to its benetit; to
other classeg also. Sir, we very
often argue for the rural popula-
tion—as to how we can give minimum
help to the rural population. There-
fore, when we are sympathasing with
the small tax-payers, the same bene-
fits should be given to the people
living in rural areas. who are living
only on gagricultural income. The
same benefits should be given to the
agriculturtl community also, because
they are the backbone of the country.
In my opinion, there is no organisa-
tion for them and that ig why the
Finance Department and the Indus-
tries Department and, if I may say sv,
the Government as a whole, is nct
taking enough interest. We do
realise that it ig difficult for the Gov-
ernment to make a recommendation
to the States in this matter as agri-
cultural income or agricultural tax is
a State subject. But still, they can
advise the State Governments to
give these benefitg to the small far-
merg also. They are not tax evaders.
Where is the possibility that they v:ill
show their income as Rs. 8,L00 if
they got Rs. 10,000 or Rs. 15,000? This
is the monopoly of some other cate-
gories. Various measureg are being
taken to unearth black-money but in
spite of all these, there are still some
loop-holes in the income-tax collec-
tion system; there is always a way to
evade tax. But these are only two
classes who cannot evade tax and
these are the agricultural community
and the small employees, both in ihe
public and private sectors. Thesc twu
classes cannot evade tax. So, I
would request 1he Governmeni—
and particularly our Finance Min-
ister—1i0 find out a way whereby even
the agriculturists who are getting an
income of less than Rs. 8,000|- will
be free from iax. What is the diffi-
culty about this? I don’t want fo go
into the gquestion of subsidy ctc.; 8
way should be found for Egiving
income-tax relief to this category also.
Whereas & small farmer or a small
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industry generally gets an income of
four or five thousand a year, even a
bank peon gets more than the income
which an owner of ten acres gets
from his land. There must be cono-
mic equality in all the gectors.

Therefore, I would recommend to
the Government and I would request
all the Parties, including our CPI
friends, to consider all these things.

In this connection I would like to
quote from a booklet on Gandhiji,
compiled by Shri H. D. Malivaya and
published by the All-India Congress
Committee Gandhiji said:

“Economic equality of my con-
ception does not mean that every

one would literally have the same
amount.

“It simply means that everybody
should have enough for his or her
needs. The elephant needs a
thousand times more food than the
ant. But that is not an indication
of inequality. So, the real
meamng of economuc  equality
is: to each according to his need.
That was the definition of Marx.
If a single man demanded as much
as a man with wife and four
children, that would be a violation
of economic equalily.

“Let no one try to justify the
glaring  difference between the
classes and the masses, the prince
and the pauper, by saying that the
former necds more. That wili be
idle sophistry and a traversty of
my argument. The confrast bet-
ween the rich and the poor today
is a painful sight. The poor vil-
lagers are cxploited by the i.reign
Government and also by their
countrymen, the city-dwelleds. They
produce the food and go hungr?.
They produce milk and their
children have to go without it, It
ijs  disgraceful. Everyone must
have a balanced diet, a decent
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house to live, facilities for the edu-
cation of one’s children and ade-
quate medical relief. Thig consti-
tutes 'my picture of economic
equality. I do not want to taboo
everything above and beyond the
bare necessaries, but they must
come after the essential needs of
the poor are satisfled. First things
mus¢ come first.”

Due consideration should be given
without any delay to the rural pepu-
lation which is greatly dissatisfied.
Government has recently announced
the levy price for Sugar, which js
very uneconomical. Where is equality
of this category with the other
groups? They would reduce produc-
tion if they do not get proper price.
All departments in the Central Gov-
ernment should consult each other
and take steps to eliminate this in-
equality with the other income-groups.
There are three classes now, the
Government employees or the sa-
laried group. the industrial group and
the agricultural community whigh
1s constituted by small farmers agri-
cultural labourers. As I have said
several times, the real producer is the
agricultural labourer, and for what he
has produced, he is not getting the
price which he should get. Once it
goes to the Food Corporation, they
charge Rs. 30 per bag and are selling
it to the same agricultural labourer at
a higher price, which is not reasona-
ble. I woulg request the hon. Finance
Minister to recommend to the State
Governments to do away with this
sort of economic inequality and also
abolish land revenue and other taxes,
if possible.

SHRI S. M. BANERJEE (Kanpur):
Sir, I rise to support the Bill. I must
congratulate the hon, Finance Minis-
ter for keeping his promise which he
had made when the Finance Bill was
discussed. You will recall, Sir, seve-
ral amendments were moved by this
side and also the other side; practi-
cally every one of us, whether belong-
ing to the ruling Party or to the Oppo-
sition, demanded that the exemption’,

Biil

limit should be rafsed from Rs. 6,000
to either Rs. 8,000 or Rs. 10,000. You
will remember, an amendment was
moved by Shri Piloo Mody, who is
now unfortunately in jail to raise it
to Rs. 12000, I do realise the Gov-
ernment’s position when they refuse
to concede our demand for raising it
to Rs. 10,000. But our idea was that
the limit of Rs. 10,000 would cover the
middle-class salaried group; when I
talk of middle-class employees, I have
in mind employees ypto Section Offi-
cers; some of them are Class II offi-
cers. The revenue which the Govern-
ment is likely to lose by raising this
from Rs. 6,000 to Rs. 10,000 or from
Rs. 8,000 to Rs. 10,000 after the pas.
sage of this Bill, will be negligible as
compared to the other categories,
which I would place before the hon.
Minister,

I must congratulate also the Income-
tax Department who have, during the
last 1} years, conducted so many
raids; whether it is Jaipur Palace or
the bungalows of big businessmen,
they have done a wonderful job with
their limited resources, with limited
powers and also with limited man-
power. I know the difficulties of this
particular Department because those
officers who go on raids risk their
lives.

I appreciate their courage and con-
viction; they did a wonderfu] job re-
cently in two or three cases, especial-
ly in Jaipur. I know, attempts were
made to bribe those people; they were
tempted with jewellery and so on.
Though ill-paid and ill-clad, the Cen.
tral Government employees, the In-
come-tax employees were noi tempted
hy the palace and they went on doing
their job and were successful 1 do not
know, why no raig has been conduct.
ed in the other houses like Scindis
and others where similar jewellery
must be there. It is not that the en-
tire jewellery of this country which
was brought from Kabul wag only
stationed in Jaipur palaces, whether
Doongergarh palace, Nahargarh palace
or any other palace. The fact is that



Fingnce (Amdl.)
39 Bill

{Shri S. M. Banerjee]

other Maharajag had these jewelleries
also. Once these raids have taken
place, once the smuggling activities
are checked and once the tax-dodgers
and tax evaders are brought to book
and the income-tax realised properly
ang effectively, the loss that the Gov-
ernment ig likely to sustain as a result
of raising the limit from six thousand
to eight thousand will be prouperly
compensated,

After having rough calculations on
the basis of information available to
us, the amount which we are going
to lose every year as a result of tax
evasion and the income-tax arrears
amount to the tune of Rs, 800 crores.
It is being realised, but litigations are
going on. Now the time has come,
when there should be a law passed—
during this emergency, we can take
advantage of it—and we can do away
with  certain fundamental rights
whereby such people are barreq from
approaching the court. We have
passed the Constitution Amendment
Bill the other day knowing that this
may affect the fundamental rights of
severa)l persons, but when we are
after something, we want to achieve
certain end, and we want to move
towards progressive direction, there
are certain difficulties which are like-
ly to be faced by some people. Sir,
~e should take advantage of this
emergency and I woulg request the
hon, Minister to bring a legislation by
which the tax-dodgers and tax-eva-
ders, who every time they are caught,
approach the High Court or the Sup-
reme Court and get a stay order, are
barred. 1 know of certain cases in
Kanpur and other places, where the
arrears were to the tune of one crore.
When the Income-tax  authorities
wanted to auction their properties,
immediately they knew it, they went
to the High Court and got 21 stay
order, There should be a law now.
It is high time, that a legislation is
brought in this House, whereby they
shoulq not be allowegd to approach the
court, whether High Court or Sup-
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reme Court. You can realise the en-
tire amount; let it remain effective
for three months, but I am sure, every
pie of gix hundred crores—at least
four hundred crores—we would hbe
able to reglise. We should be very
hard on them; we should have no soft
corner for them. In Kanpur,
I know of cases; [ have got
their names,—but I am not
mentioning them, wherg non-pay-
ment of Government revenue is their
capital. They do not pay sales-tax,
they do not pay income tax. ]I have
information that some people are in
league with the income tax authorities
and they are {rying to corrupt the in-
come-tax authorfties also.

1 would like the hon. Minister to
kindly consider this—I do not want
any reply from him—whether the
time has not come when these tax-
dodgers and tax.evaders should be
percluded and barred from approach-
ing the court of law Many people
will say that we are moving towards
fascism and dictatorship. You cannot
stop them saying it; you cannot shut
them out. Even it you do not move,
they will immediately say that this
1s being done to benefit a particular
individual or Shrimat: Indira Gandhi.
But let u; go the whole hog and not
be content with some half hearted
measures. If we could pass a legicla-
tion that smugglers cannot go to courts
of law, if we could pass a legis-
lation amending the Constitution, let
us amend it once again and, if neces-
sary, I will say, let us amend it thirty
times, so that these tax-dodgers are
brought to book. I hope if this is
done, then all these people who think
that they can possibly hold this gov-
ernment to ransom, they can hold the
people to ransom by going to the court
and getting a stay, cannot play this
mischief. I am not imputing any mo-
tive to the courts of law but general-
ly stay is granted knowing full.well
that they are anti-social elements.
They have to pay enormous amounts
to government. They get a stay from
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the High Court or the Supreme Court
and they go on liquidating and dispos-
ing pf their propeyty and in the end
when the government take over the
factory, they get only a junk while
the cream has been taken away by
the previous owners,

Then, another thing I want to bring
to the notice of the hon. Minister—
whether, as a temporary measure this
income-tax limit which was reduced
from 87 o 75 per cent should not be
restoreq to the original 97 per cent. It
looks odd that when the exemption
Iimit has .been raised from Rs. 6000
to Rs, 8000, I am asking again to 80
back to the old 87 per cent. 1 am
only doing this because the Govern-
ment is in need of money. I would
only plead that if it can be raised as
a temporary measure, government
may get some more money.

With these words I support thisg
Bill. I would request the hon. Minis.
ter to kindly consider the handicap
of the income-tax authorities and
sanciion more posts for the various
income-tax charges. I come from
Kanpur. Kanpur charge I know. I
have brought their difficulties to the
notice of the Minister of State and
the Chairman. There 1s stagnation
going on in the Income.tax Depart-
ment and the stagnation takesg away
some of the incentives for these peo-
ple,

With these words I support the Bill
and congratulate the Minister once
again for raising the exemption limit
from Rs. 6000 to Re<. 8000.

SHRI S. R. DAMANI (Sholapur):
Ag-the very outset I congratulate the
hon. Finance Muuster for giving relief
to a large number of salaried people
by increasing the exemption limit
from Rs. 6000 to Rs. 8000. There was
a persistent demand from all gections
of the House in the last budget and

the year before to increase the
exgpntion limit ang also there is the

reqamendation of the Wanchoo
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Committee. By increasing the exemp-
tion limit the Government have gatis-
fled the demands of many members
of this House and also the recommen-
dation of the Wanchoo Committee.
Thig relief ig going to cost the goverti-
ment only Rs. 21 croxes, only a token
amount which is 1§% of the total re-
venues from direct taxes. Also peo-
ple having an income of Rs. 10000
will get some relief. This relief will
affect about 7 lakhs assessees &nd now
by reducing this number of assessees,
our officers will have more time to
look after the returng of big income
group assessees. They can devote
more time. They can speed up the
work and they can realise more
money. In this way the relief is not
going to have any effect on the reve-
nue earnings of the government., Here
I would like to say that last year we
had a recession in many industries,
but on account of forceful drive for
collection, the amount exceeded the
budget targets. There was a scheme
of giving bonus to the staff, to the
income-tax officers, etc. They were
able to correct more than the targets.
It is for the first time that such &
scheme is being introduced to give
bonus for the efficient work of the
officers. This has worked very nicely.,
On account of that collection, has in.
creased. In gpite of recession in many
industries this sort of achievement is
there. My suggestion is that thig kind
of incentive should be continued s¢
that officers can take more ;nterest in
their work. This incentive should be
there for collection of more revenues
and alsp to complete more assess-
ments.

12 hrs.

Then I wish to say about the need
for providing residential accommoda-
tion to income-tax officers and other
staff who are working in big cities or
who have been transferred to big
cities. They are not getting the faci.
lities of residential accommodation
und they are facing great difficulties,
The Governiment is mot constructing
buildings for them and as such it is
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very difficult in big cities for Income-
tax officers and others to get residen-
tial accommodation. Therefore, it i®
very essential that the Department
should themselves construct these
buildings in big cities for these ofli-
cers, They can save money paiy by
way of house-rent allowance to these
officers by constructing houses them-
selves. This is my request to the hon.
Finance Minister and I request that
this may-be considered. T hope that
the Finance Minister will seriously
consider providing sufficient funds for
construction of buildings in big cities.

Sir about tax arrears, questions are
asked about the arrears, and figures
are being given. But these figures
ale not complete, They should be more
specific. It should be mentioneq as
te how much amount is outstanding
for more than one year, how much
amount is outstanding on account of
litigation cases in High Couvrts and
other courts and how much amount
is outstanding in respect of assess-
ments completed but where payments
have not yet become due. 30 days
limit is there for making pavments.
In certaln cases assessments are com-
pleted, but payments may not have
become due. Therefore, the break-
up of figures also should be given in
reply while mentioning total amou:t
outstanding so that Members may
have some idea of the improvements
that have been effecteq in respect of
collection of taxes. Merely. giving
information saying that there are
arrears of Rs. 700 or Rs. 200 crores
will not help. I hope that this sug-
gestion could be acted upon.

Therefore, I would suggest that,
in future, the Hon. Finance Minister
may take the trouble of giving the
figures in such a way that the hon.
Members mav know the improve-
ments made in the matter of coliec-
tion of arrears.

Now, I would like to draw ihe at-
tention of the hon. Finance Minister
about the working of the Revenue
Audit and the Income-tax Depart-
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ment. It seems to me that there is
not proper coordination between the
Revenue ' Audit Department and the
Income-tax Department i.e. Revenue
Board with the result that there are a
number of objections from the Reve-

nue audit which go on increasing.
As a result the assessees ave put to
great difficulties, Besides, the officera
of the Audit interpret the sections
according to their own ideas whereas
the 1.T.O. interpret them in a different
way. When there is a revenue gudit
objection, in such a case, the entire
file consisting of assessments for three,
four or five years is reopened and
the assessee is harassed thereby. This.
results in the litigation. So, Sir, I
say that there, should be 3. proper
coordination between the Revenue
Audit and the Income-tax Department
and they should see what should be
the proper interpretation of different
sections of the Act so that the Income-
tax Officers can implement them ac-
cordingly. 'This will result in the
number of objections being reduced
considerably. Also the assessces will
not be put to difficulties with which
they are now faced. Thess are my
suggestions which, I think, the hon.
Finance Minister will consider and
do something about.

Also I would draw ths attention
of the hon. Finance Minister to one
more thing. In order to atiract moure
Funds to the Government, the exe-
mption limit of Rs. 3,000 should be
increased to Rs. 5,800 for all depusits
made by the public. When the limit
was fixed at Rs, 3,000 in 1970, at that
time, the rate of interest wag only
7 per cent. Now the rate of interest
by the banks on such deposie is
increased to 10 to 12 per cent, I ieel
that the exemption limit should also
be increased from Rs. 3,000 to 5,000.
This will also attract more depesits
from the public in banks, in
post offices and other government
investments which will result in the
reduction of the money supply in
the hands of the public to a great
extent which will, in turn, bring
down the price level also, Recently,
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the hon. Finance Minister has given
this concession t0 investments in Unit
Trust. Bimilar conocession is required
to be introduced for the bank depo-
sits, deposits in post offices and in
government securities so that these
mey attract more deposits from the
public.

I would like to congratulate the
Finance Minister for hig achicve.
ment. Last year the rate of intlation
was more than 20 per cent, this year
it has come to ‘nil’; the price level
has also remained static, while in the
U.K. and other countries, it is rising.
It was because of the hard work put
in by the Finance Minister that it
was possible for him to reduce the
inflation and also bring down the
price level., It is no small achieve-
ment—it jg a very big achievement—
and it was possible becavse of the
constant care the hon, Finance Minis-
ier and the Ministry took in control-
ling the loans and advances. This is
the great achievement; when, in othey
countries, the inflation is still high,
in a developing country like ours,
we have been able to stop this infla-
tion. This is a great achievement. 1
must congratulate the hon. Finance
Minister for thig achievement.

With these words, Sir, I support
this Bill.

SHRI KARTIK ORAON (Lohar-
daga): Sir, I welcome the Finance
(Amendment) Bill, 1975 which seeks
t0 raise the Income.tax }imit for
exemption from Rs, 6,000 to Rs
8000. I congratulate the Finance
Minister for it and I support it.

I am rather surprised that the hon.
Minister has not thought it fit to re-
move the long-drawn discrimination
in the exemption of Income-tax :n
the case of scheduleq tribes, I would
like to invite his kind attention to a
representation dated 25th August,
1972 signed by 42 M.Ps. belonging to
scheduleg tribes—regardless of whe-
ther they were beneficiaries or not—
submitted to Shri Y. B, Chavan, the
then Finance WMinister, I had pressed

Bill
for it in the Budget Session st the
height of my vcice so that the hon.
Minister could hear it ang do well to
bring necessary amendments. The
Deputy Speaker, Mr. Swell, whe was
in the Chair at that time had said:
“Mr. Kartik Oraon, you have made
your point. Pleage sit down, The
Government ought to have noted it.”
I am again seeking your iadulgemce,
Mr. Speaker, for the removal of this
discrimination which is contained ia
Section 10 clause 26 of the Income
Tax Act, 1961 which reads as unmder:

‘“In the case of a scheduleq tribe
as defined in Clause 25 of Article
366 residing in any area specified
in Part A or Part{ B of the Table
appended to paragraph 20 of the
Sixth schedule of the Constitution
or in the State of Nagaland) or in
the Union Territories of Manipur
and Tripura any income which ac-
crues or arises to him:

(a) From any source in the area
of union territories aforesaid,
or

(b) By way of dividend ur inte-
rest on the securities.”

Sir, this meang that even from the
scheduled tribeg as defined in Clause
25 of Article 366 of the Constitution
only the residen{s of Assam, Megha-
laya, Nagaland, Mizoram, Manipur,
Tripura and Arumachal can enjoy
complete exemption from Income-tax.
It woulg appear that initially there
had been discrimination against the
officers belgnging to scheduled tribes
in that even in the exempted areas
triba] officers wcre not exempted
from Income-tax when in fact other
tribals residing in that area were so
exempted.

In this context, a reference may
be made to the judgment of a Divi-
sion Bench of the Supreme Court in
Civil Appeal No. 809 of 1888 report.
ed in AIR 1968 “S. XK. Dutta, 1.T.O.
Vs, Lawrence Singh Ingty” in which
Supreme Court upheld the decision
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of the Assam High Court made in
favour of Mr, L. S. Ingty. Supreme
Court held that the exclusion of &
Government servant from the exe-
mption granted by the said Section
10(26) of the Income-tux was discri-
minatory and violative of Article 14
of the Constitution,

1215 hrs,
[Smrr C. M. SterHEN in the Chair]

It wag further contended that im
clause 25 of Article 366 of the Con-
stitution, the term ‘scheduled tribes’
has been defined and is applicable
as much to the tribal officers as it
did to the tribals in general. It was
only as a result of this judgment that
the words ‘who were not in the
service of Government’ were comit-
ted by Section 3 of Taxation Laws
(Amendment) Act of 1870 retrospec.
tively. It is abundantly clear now
and there is not an ijota of doubt
that in the same breadth, it is egual-
ly violative of the Constitution that
the said Section 10(26) of the Income-
tax Act should operate to the ex-
clusion of other members of sche-
duled tribes in the country.

A very glaring and fragrant viola-
tion of the provisions embodied in
Articles 14 and 15 of the Constitu-
tion would be in the case of officers
of All India Services, in which only
officers from the exempted area and
serving within the exempted area
would be exempted from levy of
Income-tax. You will appreciate,
therefore, that the fact that this Sec-
tion of the Income-tax Act provides
a tax relief to certain scheduled
tribes and not to others, to scheduled
tribes of certain regions and not 1o
those of others, is ultra vireg of Arti-
cles 14 and 15 of the Constitution
Clause 25 of Article 368 of the Con.
stitution brings within its ambit all
scheduled tribes in India and by
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granting exemption to certain sche-
duled tribes only merely on the
ground of residence in certain re-
gions, the law indeeq operstes un=
e:qually and the inequality in ques-
tion cannot be jusfified on the basis
of valid classification.

It is, therefore, requested—it is
about time-~that necessary amend-
ment may be made in Section 10(26)
of the Income-tax Act so that the
tax exemption is made uniformly
applicable to all the scheduled tribes
in India without any prejudice to
scheduled tribes living in certain
regions. I am sure, it will go a long
way towards the implementation of
the twenty point economic pro-
gramme evolved by the Prime Mins-
ter, calculated to bring about a re.
volutionary social change in our
country.

I would, therefore, request that the
hon. Minister and for that matter,
the Government should definitely
come forward with the necessary
amendment so that tax exemption is
available to all the scheduled tribes
in the country regardless of where
they live.

Y qrAvETer ATEQIE (TN ¢

TAqq WEQT, HIT & AW § F

WAL ET JZ AFTN AT AZATE [F
T ARFITN ] 50 AT FR I
FTH 60 AME F WA X TIRTE
g §t7 &Yl we @d g
FOOT AT § WUS1 §IF 78 a8 w0 (qNT
¥ AT g W17 R A Ay TE 0T TEAT
g ) T9 LT, AIFVEF AT TGN,

MR. CHAIRMAN: As for laying it
on the Table, it.will be governed by
the usual riles. |

1]

*The Speake'i' not ha‘ving' subse quentl'y accorded the necessary per-

mission the document was not treated as land on the Table.
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SHRI P. Ig GHOSH (Ranchi):
Mr. Chairman, Sir, I welcome the
raising of the exemption limit from
Rs. 6,000 to Rs. 8,000. This should
have been raised to Rs. 10,000, In
this connection, I would like to point
out that in 1960, the minimum exem=-
ption limit was Rs. 4,200. Today, the
money value has gone down, by about
300. Therefore, Sir, in all fairness, the
exemption limif shoulq have been
raised to more than Rs. 12,000;
at least it should have been raised to
Rs. 12,000, If that was not possible,
at least, this should have been raised
to Rs. 10.000

Now, it has been stated that Gov-
ernment is going to lose Rs. 21 crores
because of thig raising of the tax ex-
emption limit, I would say that Gov-
ernment wil] not lose, but will collect
more as a result of this. This is
because, as hay been said, several
lakhs of assessees will get relief.
That mean, geveral lakhs of filles will
not be there and the work load on
the Income.tax Department will be
much less The officers will have more
time to devote to other sspects like
proper tax collection, checking tax
evasgion, and the volume of tax collec-
tion will go up.

1 have been advocating that this
tax exemption limit should be raised
ang also that the maximum rate of
taxation which was 97 per cent should
be brought down. Fortunately, the
Government in their wisdom have
brought down the maximum limit to
75 per cent year before last. I do not
agree with Shri Banerjee who said
that it should again be raised to 97
pPer cent because higher taxation gives
an incentive for tax evasion. So the
rate of taxat.an should be brought
down to reasonable limits so that
there ig less incentive for tax evasion.

I would rather suggest that in
order to curh monopely and concen-
tration of wealth in a few hands, in-
stead of trying to collect more Income-

50
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tax where there is ample scope for
evasion and it is very difficult for the
government officers to go in detail
into the accounts of the business
houses, it is easier to assess the pro-
perties, moveable and immoveable, of
individuals. Therefore instead of
trying to raise the Income-tax, we
should try to raise the taxation on
individua] holdings, that is, wealth
tax. Also we can collect more reve-
nue if we have a very much higher
rate of taxation on gifts.

Now that there is emergency,
Government should utilise its emer-
gency powers to unearth black money
and alse stop tax evasion. Black
money is mostly utilised in aoquiring
properties like urban holdings, agricul-
tura] land, stock in trade and jewel-
lery. Now that Government are ask-
ing the wholesalers to disclose their
stocks, a proper check should be kept
on undisclosed or unaccounteq stocks.
We find that Government are actually
unearthing a lot of unaccounted
stocks. These unaccounted stocks
are all acquired through black money.
Therefore, whenever there is some
unaccounted stock unearthed by the
Enforcement Branch, the Income-tax
Officers should also step in to find
out as to from where this stock came
and they should levy proper income
tax on it as wel] as enforce the pen-
alty and other provisions of the law.

Now, the urban property ceiling is
coming and this will help....

MR. CHAIRMAN: What has that to
do with this Bill?

SHRI P. K. GHOSH: It is all con-
cerning Income-tax. This yrban pro-
perty ceiling will curb investment of
black money. Now that unaccounted
stock-in-trade is going to be curbed,
people will try to invest black money
in jewellery. 1 had suggested year
before last while speaking on the
Finance Bill that there should be a
ceiling on the tota] holdings of an
individua] that is urban property,



o1 Fingnce (Amdt.)
Bil

[Shri P. XK. Ghosh]

landed property, stock in' trade, jewel-
lery and so on. Everything will come
under that individual holding and
every person should ke asked fo dis-
close his total holding. When there
is a imit fixed, it would be easier for
Government to find out if there is
any black money hidden anywhere.

With these words, I welcome this
Bill and support it and would suggest
that, if possible, the minimum tax

limit may at least be raised
from Rs. 8,000 to Rs. 10,000.

o v fag Wik (v217) : Awafa
wg, wg s 8 wer wgoaqw & Sfer
waue NYa & fau fearg fafaeee aee
WM AT & WIS 8 e
# off § 1 foe Wt qF wow 39 fae
wWaw ¥ R ol W T frg
firwy Y BYe vz AT § afew § fada
v wgan § e s, avaew q@ Wit
A vt et sw s d 1 ow ¥
w WTREAT qE 9T A7 T day
AT ¢ TA® TIH ¥ A A& 9T JIAC
ey famr war qr aw amwr A ¥ oy
oy 4f fr xw fafve §1 6 T &
TETHT 8 T T AT =fgq | W oy
T YT 8 FITTHT faar wrd A
10 EHTT ¥Y qrer FET a7 G &« F ar dar
AT § WY B8 §%E v K1 afY S
9T & ger ot fogqr wm & s af wer
aar fF w1 @ a0 I A o
RIS 97 9 AT 7 s fearoar 7 a7
TE T W u § A wA T A
et &

¥ ag frdgw wvr wgar § ag W
8 TNT q% ¥Y GV wrkEAT Ira A
vmiwmiEe Y oW
wRiY A7 wemfrat ff aga sarer of o
™ sy & oy § wre quy fafaw
i Wy & faw § gver oA
WHISAR TGAT 4T, TT THTC IAWT Wi
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awg ¥ T T W 5.9 IV
sfaet wite wsuw wiffr vt o) farerat
fmar wfigy av aw Y fawr oy @1 0.
e g7 o ast & K 2w v §
RearE adT AY THE G TV B
fafarez Wt aga STILET | B A SR
fre®r xwz § uw W ag fsar fe dsgdt
wY Y oy fverely 47 St S R w
fear 1 30 TR W I W F PR
wv feur 1 g o @ ar gk o 1 T
fae ¥ aoe & aag EM fgwadiz o-
FAWT ¥ T G WY S ATE 07 fXgr
Arat I 98 Y gz € { e fag @
wars Harr § 1 26 Ja #Y arEw fafaee
*7 qIEwTE gAa & arx & foy w0 &
faen & wgd s gafag qolt o @
¥ fg qgw fafaeer 3 @ A AN
RN M A CE qEr s 2 AT R 1 26
arfle & uwArevARe # 2w, fred
gq &, abt & fon srwRmaE S
¥ few gy AW A FAT F FH FQ
& g1 T § w9 £ #£39% {ag
I T AT O 3 9% 9 5 8 g Ay
WA T TAwH <A WIh &1 fEmn
ATAT | TAERY W AL qwWAAT A1y,
U% I¥ 919 AUHAT 9130 | ¥R ¥ wW
TAAAT T AT B Tq47 HraeT A7 7w )

I% AT 8 FATY €T WTHAAT qF TAFH
&wn ATE %7 fXaqr &, v fgwra & o
nifes wIREAT 666 FIA AT R IaEY
g7 WEM 22 WY Wl q9q €A & 1 9
22 %98 Sfy Wz 6 F=T 0 FFR F
e gAA A afaag 22 w9¥ £ PR
g1k g ) ow adw & fag 22 592 gfa
A N YT ATE ang § | 36 qEq
750 SIUT FEAT I ATer A AP wgET
17 %90 40 94 W} awq P & 1 T A
& 15 THIT ¥ WWAZAT a1 NI 3 ¥9QqT
66 48 a gr WA www gl & waw
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fory & siay wdaw wy gk Fav g ) # forwr gvrw gad wft 37 W A
A & o w e sdn o oW fumk ey e

A PN WA -9 ¥ gw H
srede feadiz § o aiw v fa 9
Wig Guwpear £ | 9 ¥ ol W ¥
qg &% W wwr TR W
Pawm. H Ay J TATT AT @
X €1 103 wE N @A M
WAt wex grg ¥ Sy § a6 qaw
oW § 7.2 o) faw wr & wie ARG
aew v faw off @r & aAdr anA
qeeelt 9z W Y § fe wrveEl & ey
oY Afre g% gy 17 §, § v wrAr Wz
§ w7 & dagdt w wiv w23 & Ffwa
&% & g ¥ IF duedy Ty & 9 9
¥ ) o qwE & T gy g 39
¥ ag WY erer Pear ur f s faer dzdh
WY HA W afas wfges & Al av 793-
AT G0, I 9 &g W) anar 1 K
argar § & w9 & weia friddaz
FRGRIT & g@ T8 ¥1 T F
YT TAT FI & WX W oF A9EE 3
FA 99 § TH J9q w1 A FL ) AT
frat & qra dEEY w1 KA HIaT I
¥, uF oF fuw & g A=A FTAE
&q¥ a% w7 &, ot IFN wwwv (27§
A 2AF g F T xdmmai g fag
¥y e ¢ fe arfadss woe 777 0
ag A4Ed g& Fagy wix frmr
R AqE A a0 i @, 8T I X
vy ey | T8 A 93 IET AW &
qre W0 AQAT WX HI3 TH 6 SEATA
famr w4l & HT KA |

qdft gart 53 fag v WA frag
8 TATT ¥ WY g2 & § qg A wgIArAi
¥ faq ¥, @@ & w¥TE wEIT W A2-
=g IEST WY ¥4T KGN FH, AT
®Y 41 wrq forar, @ &Y woAr 5w}
Fogdi a1 aTeQ w G AR
# sy & frdar v wgar § fe areay

T@AT g § 1 1960 ¥ v, wawar- |
MW, PN, W, WK, w9,
dix fasdt & afaw) wr WY wre qmw
fafer yot v & fgary ¥ dracdw oaraw
e ar g 1960 ¥ wEamE § 125
590 81 ¥ SwTm g farear wr,
1961 ¥ € 124 %99 ¥WT, 1962 ¥
126 TTX W | 1963 § 123 w97 gwn,
AfT19717 a8 225 T groaT | v
®r waay ag & f5 1960 ¥ oY forear
91, 12 4§ 91X 39 ¥ qryre wry & fgarey
& 100 T8 % TIrerQr gk 1 AfweT ww
39 & ary Aa¥—1971 & 225 vo¥
808X 3, 1974 ¥ 426 vaX 1484 F
T——FgY ®T Faaw qg § 5 12 oF
% 100 %% 77, Afew g9y 3 Wt
201 ¥F 7 T | ag A v & fr v
o fafes sdw & ey Aiwew
QU §F 74T, AT FELY ATE I 0
rewead WY & | fra Ay g agd
THERSHE TEY AT qT, ¥IMTAT wATSe
TN { T 9T TTHR XMW WA AN
wgars war vq fora 1y fie arorc ¥ Y
® aW @, w2 g% fafer 3w &
wAare g1, Hfey oY agr oy Terde
v § wA ¥ gy ¥ frea g—ara
g FT A W 1 wgws war oY 6
wis forfar & fgare & a7 g 97 &z
qe-§e ) fraar §, avaf wgngrae §
fee-axe famar §, ¥fea gal o)
q3 F§ 80 AL, wf 75 W@
qr wdY 90 Tiez fawar & | w7 @
forra & oY 3G A ww qET A
® A A T8 W A ¥ FaT 9,
¥g U Wr Fmr 91 | ¥7 fag I wgav
¢ fs wraag, 000 A fafas 1 ayr v
qfaw gf weue & & W7 o g
¥ ey O & Wi oW & faq F qry wr
wqATE A E |
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SHRI M. RAM GOPAL REDDY
(Nizamabad): 8ir, this raising of
exemption limit for income-tax js one
of the points announced by the
Prime Minister for the welfare of the
weaker sections, About 7 lakhg of
persons are benefited and the ex-
chequer ig losirig Rs. 21 crores, I have
no grudge against it, but I want to
know whether the people who are
going to be benefited by this will work
honestly anq efficiently and imple-
ment the other programmes annoul-
ed by the Prime Minister or whether
they are just going to enhance their
demgnds further, A congress Member
just now said, the exemption limit
should go up to Rs. 12,000. Somebody
may say it should'go up to Rs. 1 lakh.
I feel the exemption limit should not
be raised by a rupee beyond Rs. 8,000
The per Ccapita income in India is
only Rs. 681 and nobody would get
more than that if all the wealth is
equally distributed. But people getting
more than Rs. 800 per month want
more relief. Nobody wants to work ar
produce. After getting so many faci-
lities, these people working in the
offices never care and they have no
sympathy for the poor people. If a
big man comes, they will do his work
promptly. That is their mentality.

We in this Parliament have at our
disposal Rs. 10,000 crores which is
the poor tax-payers’ money. Are we
doing justice in distributing this
amount? Only the more vocal popu-
lation are getting the benefits. If you
add the States’ budgets, it comes to
Rs. 20,000 crores, out of which the
galary bill ig not less than Rs. 16,000
crores. Hardly Rs. 4,000 crores are
available for planned development
and other things. The Finance Minis-
ter should see that all unproductive
expenditure is stopped once and
for all. Lotg of money are beiung paid
as overtime. This must be comple-
tely stopped. If the work could not
be completed let more people be ap-
pointed, so that more people get em-
ployment, Now when the Govéri:ment
has got & lot of authority. why not
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bring an ordinance putting a stop to
over-time? Does the who
works for 18 hours in the field, get
any overtime? He is not getting

even the real wage.

Regarding production, what is.
happening, In one year we have got
bumper crop, In 19871.72 we got
plenty of foodgrains. Still, we have
not given good rates to the farmers.
The same is the case with sugar
industry. In Andhrg Pradesh, we
have to give sugar at the rate of
Rs. 117/. per quintal wheres the
cost of production ig Rs. 150|- per
quintal. The same is the case with
other 8 States. Sir, the tax on levy
sugar is 31 paise per kg. and on free
sale sugar Rs, 1.14 per kg This tax
is very heavy. Everybody says that
sugar is costly. Sugar ig not costly
but the tax on sugar is very heavy
and that makes the sugar cost more.
that iy why I say that the
tax on sugar should be re-
duced. I want to know from the
Minister of Finance who is also
having the knowledge of agriculture,
whether the price which the Govern-
ment has fixed on sugar is reasonable.
Some foolish fellow who is sitting
there in the Ministry of Agriculture
is doing all these things. 1 request
the Minister that there should be a
rational basis in fixing the price of
sugar. I want to warn the Minister
that if the present price in sugar is
prevalent throughout, then we are
not going to get more than 30 lakh
tennes of sugar next ycar. Govern-
ment is earning a lot of foreign ex-
change from sugar. If such is the
case, I request the Minister of Finance
to use his good offices and see that
these pricey which are prevailing

now, are revised sp that these are
remunerative both to the industry as
well as to the cane-growers. Also be
may kindly see that the foolish per-
sons sitting in the Agriculture Min-
istry are punished. '



57

ot gw wx I (4 ) ¢ wwnfa
oY, Tt oy ¥ wvg v wifew
wrorret 7Y Fadrft, snfaw framar a&ff
WSt aw &% 3w ¥ gEay ST | w1
ENT 9a ¥ 72T CF w07 78 & TF
TF qTEHT AT H §57 § M OF F17 93
o ardt sy Y e e
g wwaw snfqs fagmar ad fazat
oA fagia aar fas fw g7 fagai &
WTET 9T 719g ot J97 fF wrfzfes
39 WY 43 ¥ fomy o &

Article 39 (c): “That the opera-
tion of the economic system does
not result in the concentration of
wealth and means of production to
the common detriment.”

Article 43. The State shall en-
deavour to secure by suitable
legislation or economic organisation
or in any other way, to all workers,
agricultural, industrial or other-
wise, work, a living wage, condi-
tions of work ensuring a decent
standard of life and full enjovment
leisure and social and cultural
opportunities and, 1n particular, the
State shall endeavour to promote

cottage industries on an individual
or cooperative basis in rudal areas.

dausgnefFIoa AT IO
AT w99T & | ¥ Wiy 7 fwar . Afwa
ware 98 & {5 & guaar g & 77 g
Ay &1 SiF fay wrg w, FrEy
T A9 gFaT § 1 WIS W oW &
oA &3q e iz A %49 3,655 T 9H-
g wigard &, 3,181 3¥¥e7 g,
28,666 FF § AT7 10,000 T FAETA
£ 1| N wrgEY &Y ouH oY o AT AT o Yo
qrg &1t § oz ofews afag ww7.o7 &1
T 919 FI FAT § SHHT THEA
dvg wWeAT Far W foewr

AGTSTY &7 8 w7 a8 gar 1§
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7=t ¥ fvara ¥ qF BRUT WTIEY 97
FTHRAT | 7 2 For o & wlwwrdy
frax warg 1% &, A7 ¥ drar §
W T w7 N aqar § 77 fgaw
frara #Y frarEl 1 qg o 7 6 )
A 7 AMEE wHERL § T AT §,
AR HHrgedT araa § a T &Y fgamar
FEAT AT & | T FFIT Y T S99
wfasry qar faar omar &1 wa X
AW FAT FTH F THT I T BT AT
&1 9F g Y ava § P ol o) guR 93
TEY & fr gad wfwerdr @1 & are ot
HIS grW A9 WY 4T &1 W & |

Nandi titled “Wanchoo
Judicial Suicide and the doom of the
Income-Tax"”, page 14:

& 7= #Y feaa ¥ W T @ ¥
GATAT ATEATE

I am reading from a book by N.
Committee's

“The versatility and all-round-
ness required of an Income-tax
Officer” 35, as I have said at page
367-68 of my book ‘The Illg That
Beset the Income-tax’, “peculiary to
him alone, combining in himself the
‘qualities of a policeman, and ac-
countant, a lawyer and a judge', to
quote the language of the Income.
tax Investigation Commission Re-
port.” This peculiarity has been
wholly igrored in building up the
training scheme that has been built
up. All my remonsirances, as re-
vealed in the extracts quoted above.
and a host of others lying scattered
all over my heavy literature have
totally failed to bring about the
least realisation in the minds oi the
men in power the runious effect of
their stupid policy of perpetually
(a) allowing Income-tax Officers
who cannot read the book of ac-
counts (owing to language diffi-
culty) to “examine” those books of
accounts, and (b) investing (un-
formed novices of one year’s
nominal training with unlimited
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power of assessment, against the
practice in the remote past of at

least 8 years' experience necessary
for such investment, following =a

like practice in the UK

% s g Fr e & e fea
WO O & | OF TET WY Ay
wab waa wfaefat # Nt st af
w0 #fiford | g e § wio ag waw
TST ¥ Y g woed T s
# T wy € wU Hifed Wi gt
s fr fpadr wreRTe @ A% § WY
foreely ol o (Ko w3 W
o7 9T R W § i o soeTaRE O
£ AN wreardY wiay ¥ ferad § Suwr
= vy wfawrd @ T 9y ),
g frovw = o wOfE 9w
WFIITY F1 F1§ w7 Agrgrar | e
ot #fr 7g e Exw wfawd A @
g 1w w B A B ge alfifae
& awy &1, @ § sgw v 7dr 1 w9
Farse fx feay sr=a g afasrdy
wok g ¥ @Is gq !
AT WY F AR F 6 qEadn
i fFei zen dsg & Sy gAT € 7
T WTAA A7 1 7 fgg Awe gt
¥ fag wyre 239 T8 FET | AT TR
wArAT & M qre AT H7 2 AT AT OF
¥ qgar, 9g Wi EAv &, 70 fAre g
®T O wg WY gEAT & IAN )
feg sz dfeelt & & avdaR
T W § W w wF A A AE
Mfee gor @1 a9 TRAT § AT
feamge se@ §r1amwan v feg
e G www & R EA
w9 gaw &)1 98 gEadny oW fE
afit § 1 3 Pt A A A E A
PRI oy W RATMFAE I
&7 WEFT TrENT B o & HAW AW
TR v dsm g vR & fgansg
i Ty ¥ g9 AL F W AAT

A & & e v €1 I F gamy -
TCE AET Y &) T v DR
§ olx ot WS Y & 7 fame W
& oy &1 g wwar & oav g
T R wiev¥a w1 Atec &, 9w
w1 %4 F A< aar frar amar § WK
T AW ¥ A w3
W qT E Wty WY afaq w8
W W agy @ Aw aEAhow
fada forad gror arelY w0 & Eww
W R T I waw v A
foarg sz Hfwe wav & ot ag avd-
Ty & T &, 19 & waer w7 W
oY | W ¥ A T e fa
T3¢ for omar 1 ag O feaw
foawr garer XY e fer & zw
w ¥ FuiFg wiiwa g, ar
9A #T TGT H I@ TG0 T W
S92 AT @ &1 ¥ 9l wurey w7 F|g
g 78 a5 § f5 wifes frog 1
FH FIAT ATGY AT A AT ATT A
8,000 &7 #) fafwz &Y &, 9% *av
grT | A ATEHY UF qYA 9T &30
g1 8, 99 FI WK A F0A7 A1fgy
o Ay o owedy s wfewd
are e mar somar =g 1 faa
AT F QA 77 @Y &, I B THAC
arfem 1 % 3 frate ¥ 39 133 7 33
qfF T T FT @I g

“I saad that the chief obstacle to
fishting tax-evasion is a weak ad-
manistration roiten to the core,
and the chief obstacle to the toning
up of the administration is a weak
Board equally rotten to the core,
and what is worse, is a renegade
Board that does not believe in play-
ing a full role and has perpetually
beep content with playing a partial
role, and faithless {0 the un-
restricted tulfilment the objectives for
which the Department stands, and
always prone fo escaping from
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replity and dodging.”

WTIEr AT qferw ogTeRw wWEr R,
T ¥ W 7w = qody §o fomde-
wa & § ofwa g 3ad wre iy Formae-
wE? @ € @ forRdwd g ¢
I T 2xr FeqENe gudTe war
¢ & ¢ #Y g g g W WY
¥ gW KT WTINT HT | WY oY qWT
&1 afe & gz § Fe w33 A
arEl wrET wd A W 7 iy A
4% 15 WY QYT BT STAT &7 7 g1aT |
ag w1 a4t & var ? qy wafad
& T wWifE R SR afeac gR
At & gy faemd € 1 3w 0T vy oF
AEd I T FL R ] w7 IAE
g% XF1T 2 Tfed  § erq wwry
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I8 TF A7H 99 2 § A g8 a7
qw F7 AT AT & 1 1§ qfserm
FIIEE FHE F1 O F a7 120
qT A7 faar &, 9@ A 97w GATAT
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“It is most deplorable thai even
after six monthsg of the target date
fixed, the results of the review
have not been made available to
the Committee. The Committee
take a serious view of thc delay
that hag taken place and for which
there would appear to be no valid
reasons.”

2R w7 & % 50,000 777 N =x
£, at 9w 91 e v wifge e a2
wgi & W gEw wr fedew €
LQFT UF wiaw AT wifge  afew
tw faw  wifeae go o w@ §
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atat &1 G wid At ard a)-
wiew Tad #f w7 wiw o¥,
a1 g% a9 {5 g 3o 5T firar § vy
a1 7 /5 g AT o) 42 EF W
A FT I IR F AT AT E

“The Committee, however, regret
to note that the Ministry has
neither accepted their suggestion
for an additional column being pro-
vided in the Income-tax Return,
for keeping a watch over the re-
ceipt of outstanding professional
income nor has it offered any
reason for turning it down.”

e gy ey weraw § 10 oW
aoag fafqz s as MY 8, =%
* foq & gz ¥ g fv g9 Ficllw
ar Bie T Ft faar § | weEt AT
o1 & 1 §9 FVETR qg W TS X
W ¥ A7 A=Wt qTEA Fr W ¥ |
afea 7 7 & g gaw & FT W0
fgm | FET &Y g¥ q@ FrT 9 fre
7 39 411 &7 Ay am o 7dET
I HAT TTIT | TS AHY EHTR FIEAH
fafaezs rzag qars & 41T T

st vt E31s (v 25 o FAwlE
oY, uz A7 fare wrar &, & s@aT wadw
X F fom Tz gmr g1 W ag w0
a7 w3 T ¥ 5 6,000 T.7 & I8
8,000 & Fr ufw T7ww aw & fom
T Ty iz ¥ ag ez g i S
FRTA FHITQ &, fomar g7Fm ST
ax faddy areft &, Sw & Ay aTIT A
aqgw g & A fawr ¢ o3 70 2
&1 forr€ F29 sy Y § o WY
g € sarar A WA §, TR AR
% ga faw F srauw 7l § s I
W A T WA A[ dwAr |
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faar o famr wiqw w737 F A gz
g o0 aw [ 71 G farr o
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#ag q@n wgwr § fr gvar e
«FT5T I F q1¢ A7 FI7 35 7 73 I
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SHR] SHYAM SUNDER MOHA-
PATRA (Balasore): Mr, Chairman,
Sir, it ig heartening that the country
is passsng through an emergency
today. There are promises which had
not been fulfilled yet. The process
cun be accelerated during this emer-
gency.

Mr. Cheirman, I want to em.
phasise one particular aspect of our
planning, that is, unless the people
are asked to participate in the imple-
mentation of projects, our socialist
planning will never be a success. It
is a poor country in the sense that it
is not possible for the Government or
other agencies to employ millions of
people for implementation of projects.

In all socialist countries, we have
found, Mr. Chairman, that people con-
tribute voluatary labour for the
completion of projects. In China or in
Russia or in Yugoslavia or in Ger-
many or in H also people have
contributed largely for the cémpletion
pf projects during the planning
perieds. A dam which would have
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taken normally eight years qu com-
pleted within eight tonths ‘fn’ a
and that ‘wag admitted by Mr K. L.
Rao, dur former Irtigatton' & Pawer
Minister. Well judging from ‘that
standard, if we eall upon people in‘this
emergency, during this period of tran-
sition, and they come forward volun-
tarily, I think, we ¢an complete our
dams, reservoirs and roatds which con-
nect every village. There are so many
things which can be completed guc-
cessfully during thig period.

Every State, whether it is in 4he
north or in the sauth or in the centre
or in the frontiers, suffer from
floods and drought. Unless we take
water to the villages, we cannot cer-
tainly improve upPon our Agricultural
system and we cannot have -enough
production to feed all the mouthg in
our country. But it is true, as .our
Prime Minister once seid, it isra .very
costly enterprige to have lift .irsiga-
tion gystem. But whatever it .is, I
think, we must fix a target. A tanget
should be fixed by which peried all
our river valley projects should be
completed and, at.least, lift irrigation
can be given, if not to every village,
to a few villages which can be
brought under a cooperative system.
Unless it is done, our productivity of
land will never increase.

Health is 2 hazard in our country
It is impossible to give the banafi, of
health tp all our willages. About 80
per oent of our population lives in
villages. It ig the urban peaple who
have &he benefit of health gystem In
our country, we have Ayurveda gys-
tem, Unani system and Homoegpathy
system. Why not take some doctor
of some system, of some branch of
medicine, to the villages so that the
villagers can have the benefit of
health system?

The people want clothes to wear. It
is an wunfortunate thing that our
village people do not get standard
cloth. ‘Standerd cloth that we give ¢y
the cooperatives is taken out to 4he
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‘ marKet where it is eold at a higher
price. All the textile milly were
ésked to produce standard cloth of a
definite quantity. ¥ What happened?
They did not fulfil the target. The
preferred to pay the penalt yof 6p.
per metre. They gave the penalty
and got the cloth produced by other
mills and got the incentive by which
they were benefited four times, Our
Government, our Textile Commis-
sioner, closed their eyes. I would
urge upon you to sgv, let us not pro-
duce costly cloth, terylene, terycot
and so many other kinds of cloth—1
do not know the names. Why not
produee standard cloth, coarse cloth,
s0 that we can give this cloth to
poor people? We can ask the mills to
produce this type of cloth and give it
to our people. If we can give food to
our poople, if we can provide cheap
elothing to our people, if we can give
the benefit of health scheme to our
people and education to our people, I
think, we would have sufficiently
done our job during this period of
Emergency.

DR. KAILAS (Bombay South): Mr.
Chairman, Sir, I support the Finance
(Amendment) Bill moved by the
Finance Minister But while support-
ing it, T would like to make a few
commentg and ask some queries.

I was just reading one of the papers

in which it has been shown that the

" ex-factory levy on sugar has been
‘ either increased to a very high level
or reduced 1{n a very low level. 1

would itke to auole the figures here.

‘In Andhra Pradesh, the levy on sugar
factoriecs has been revised to Rs.

117.48; in East U.P, it has been revis-

to Rs. 20025; in South Bihar, it has

been revicad to Rs. 44131 and in

Mgaharashtra, it has been revised to

Rs. 14031 while exisling levy was
Rs. 14955 in Andhra Pradesh, Rs

167.95 in East U.P., Rs. 183.07 in south

Bihar and Rs. 156.99 in Maharashtra.
I' just want to understand why the
revised levy rates has been increased,
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highest by Rs. 258.24 in south Bibhar
and in some caseg reduced by Ra.

. 32,07—lowest—in Andhra Pradesh,

We must see that the price of sugar
should not go down so low ag to
affect the manufacture of gur and
khandsari. If we reduce the price of
sugar, the fear is that, next year, the
manufacture of sugar will be less and
that whatever little we are earning
in foreign exchange, perhaps, may be
further reduced. I can understand
that. But it should not be revised
below cost price of Rs. 4 per kg. so
that the people are not much hurt,
We earn our foreign exchange and the
quantity manufactured by the fac-
lories should not be lesg than 45
lakhs tonnes per year. But if gur and
khandsari, due to the lowering of
sugar price, go down, it directly
affects the farmer and the intention
of this Government has always been
to support the farmer, who is the
weakest link in the nation. Hence,
you have to be very, very cautious.
Government is very anxious to com-
plete all the Plans they have planned
for 1974-75 and 1975-76. Money must
be got for them and I must congratu-
late Government for the fact that
Rs. 285.75 crores have been demanded
as a Supplementary Demand. This
is only to show to the country, and
to all those who are shouting from
the house-tops that our Plans are not
being fulfilled, what exactly the
Government wisheg to do, that our
developmental work does not come to
a standstill but goes on progressing.

As rightly stated by Shri Shyam
Sunder Mohapatra, we must gee not
to take up only the big plang of Irri-
gation cum generation of electricity.
Of course, I am happy that thera are
16 big projects which are completed
over 50 per cent to 60 per c.n. and
are going to be completed within
one, two or at the most three
years, for multi-purpose work-for
generation of electricity, irrigation
etc. But most of the money should
be utilised for quick results or the
benefit of the nation. That means
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that minor and medium irrigation
projects should be taken in hand all
over the country.

About this sum of Rs. 85.75 crores,
which have been asked for, I would
like to have gome more detaiis, They
have been given, but it is better that,
while replying, the Minister shows to
the country and to the world that
we have promulgated emergency not
to put somebody behind the bars but
to bring discipune in thig country,
that we want to work in this country,
that we want production to go up,
that we don’t want prices to go up and
that we want to gee that nobody is
.deprived of what is due to him.

My hon. friends Shri Nimbalkar
and Ramjibhai were rightly quoting
some figures as to what we achieved
from World War II up to 1962 and
bhow much after 1862 in paying DA to
the workers. If this i1s due to labour
class, then theyv are all working and
«doing their job not only for their own
families but for the nation and we
should not grudge. So, we should not
grudge them paying anything more.
After all, the minimum they get is still
not even the bare minimum. Rather, I
should say that even the necessities
of life are not yet given to them. So,
-we should not grudge giving them
anything more so that the money geis
back in the form of labuor from our
‘workers.

Secondly, the distribution svstem has
got to be very much strengthened,
-and mot'e so in rural India. With tne
very dynamic and intellectual effort
of Shri Subramaniam, I am sure the
country will go forward.

I must congratulate the Prime Min-
jster for raising the exemption limit
from 6,000 to 3,000. But still, as
rightly pointed out by the first speaker
from the Congress side, we must try
to see that in the future, say after
ten or fifteen years, the income-tax
is reduced to the minimum and the
‘Jowest man ig brought to such a level
that the gap between the richest and
the lowest ig 1:10 at the maximum by
.getting more profits from public sector
wndertakings.

-
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I thank you, Sir, for giving me this
opportunity to express my views.

SHRI CHAPALENDU
CHARYYIA (Giridih): Mr. Chair-
man, this is Finance (Amendment)
Bill, and we have to judge the prob-
lem of tax relief, which we all wel-
come, in the larger context of the
economic background and the func-
tioning of our economy itself. We
welcome this announcement by our
Prime Minister, It is a very wel-
come relief, and we also welcome the
successful efforts to control the rate
of inflation in our economy. As a
matter of fact, in July 1975, the rate
of inflation is nine per cent less than
what it was in July 1974. We have
taken this upward revision in the
prices of coal and steel in our strides
without much significant increase in
the price level. This is good so far
as it goes. The increase in the cov-
erage of irrigation, the productive
effort in crop calendar, and the in-
crease in productivity in agriculture,
are the keys which will further ac-
celrate the process of our economic
expansion in the coming years. The
money supply has been curtailed, has
been kept down; it has declined by
Rs. 29 crores in the week ending 4h
July 1975. The power position is
being urgently looked into, I under-
stand that an additional Rs. 1,000
crores for irrigation and an additional
Rs. 150 crores for power are being
granted. At the same time, there has
been a decrease in the price of ferti-
liser. The overall deflcit is going
up. In this broad context, we wel-
come thig increase in the tax exemp-
tion limjt from Rs. 6,000 to Rs. 8,000.
It is good as far ag it goes, but not
far enough. Thic particular sector
should get more relief. I refer to
the survey conducted bv the Reserve
Bank of India on the extent of indeb-
tedness of the middle class people.
Their indebtedness has grown, and
the cost of living index hag also gone
up. Naturally, the indebtednesy of
those families earning income upto
Rs, 10,000 hag grown and some relief
is due to them,

BHATTA-
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‘I'&m gothg to suggest to the Finance
mﬁn . through you, Sht'hth.tk it i:‘e
{¢annot diveetly increage the tax ex-
emption limit to Bs. 10,000, the least
humldﬂoi:toincmseit. from
Rsg. 8000 to Bs. 10,000 in t?ns way':
Rs. 2,000 could be linked with s:?u.ﬂl
savings; that means, those fam}hes
who deposit Rs. 3,000 in small savings
could be given exemption, to that ex-
tent, from income-tax,

The entire issue has to be seen in
the context of the position in recenti
years of unrealised income-tax, the
quantum of evaded income-tax and
also non-implementation of the ex-
penditure tax proposed by Professor
Kaidor. 1 still maintain that Prof.
Kaldor's expenditure tax wag never
given the trial it deserved. The
number of 5-star hotels is going up;
the black-mon.yed pronle, the neo-
rich, are spending thewr money on 5-
star hotels; three out of every flve
rogms are occupied by the neo-rich,
the Indian neo-rich; A large number
'of them are evading taxes; they are
spending their wealth in this way
How can you take away a slice of
this expenditure unless you impose
tax on heavy expenditure? We
should give relief to the small people
and come down heavily on the black-
moneyed people with a trial of ex-
penditure tax. Through expendi-
ture, the black money ig really adding
to the inflationary pressure on our
economy.

The question was how to make
good the shortfall. If we streamline
the working of the tax-gathering
machinery—not  only  income-tax
but also customs and excise—then
certainly the shortfall will be made
goad. Unfortunately, our strategy
hag been this: in order to make good
the shortfall, we have been increas-
ing the coverage, ag it were, If ex-
cise duty on 29 goods does not make
goad the shortfall, vou increase it to
220 If the customs duty does not
come up to,your anticipated receipts,
you increase the rate of customs
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duty. Sir, the machinery that ,we
have on ground ilf wha:?w? Iy it
for large leakage and lot of mal-
practices which have been brought
out by the previous spepkers. Sir,
it is possible to curtafl our budgetary
deficit and 1!Five relief to the smal}
man by stiffening up the tax collect-
‘ing machinery. ‘That would give @
great fillip to our °economy. We
would request that the suggestion of
ten thousand tax threshold should
be given the attention it deserves,

THE MINISTER OF FINANCE
(SHRI C SUBRAMANIAM): Mr.
Chairman, Sir, this is a very simple
Bill, but since it is an amendment of
the Finance Act, a wide range has
been covered in the debate on this
Bill.

As far as the working of the In-
come-tax Act 1g concerned, ag far as
improving the administrative gtruc-
ture of the Income-tax Department
is concerned, I am sure, the hon.
Members are aware that we had a
Commuttee, known as the Wanchoo
Commuttee, which went into the
whole system of income-tax and the
functioning of the Income-tax
Department. And on that basis, a
draft Bill was submitted to thiz House
and it had been referred to a Select
Committee. The Select Committee
hag submitted its report and that Bil)
is going to be taken up for considera-
tion in this House in the next few
days. As a matter of fact, it is al-
ready on the Order paper There~
fore, I would rather reserve my com-
ments with regard to the functioning
of the Income-tax Department and
the various other matters that were
raised to be discussed and to be dealt
with when we consider that Bill.
Therefore, it is not as if I do mot
attach any importance to the very
many points raised, I attach a very
great importance to them, but since
we are going to have that Bill with-
in a very few days, I think, that
would he the appropriate stage to go
in detail with regard to these various
mattere,
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Naturaliy, various other matters
relating to the economy of the coun-
try were touched and  pariicularly
some Members got excited about the
fixation of the levy sugar. 1 am
afraid, I do not have all the facts and
figures with regard to that, but I am
surg that if proper representations
have already been made to the Food
Ministry, it is bound to be looked
into. If there are any points which
require rectification and if it is found,
it is necessary to do that, I do not
think there would be any hesitation
on the part of the Government to
have those defects rectified. But I
am afraid. I do not have the facts
before me to give any «categorical
Teply with regard to that.

Before ]I go into the details of the
Bill and the suggestions made by
Shr; Shastri and various other hon.
Members with regard to the raising
of the exemption limit, 1 would like
to mention one point. Some points
were raised with regard to the raids
which are going on and what had
been the results of these raids. Sir,
during the last year, we had more
than 2,000 raids and about twenty
crores worth of asgets have been
scized. But this is only the tip of the
iceberg. During searches, many
incriminating documents have been
seized and many incriminating ae-
counts books have been seized and if
only we scrutinize these documents
properly, I am sure, this would lead
to much larger disclosures of undis-
closed income and on that basis, it
would be possible to catch the tax-
evaders. Not only the tax evaded
would be collected from them, but
further actione which are called for
would certainly be initiated against
them.

A point was made with regard to
the stay orders which are generally
obtained with regard to some of the
investigations we have taken up, 1T
do agreec the orders of the court do
come in the way of the investigation.
But. certainly for that, we have to
take necessary amendments in  the

various statutes for the purpose of
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avoiding i, This ig under the con~-
sideration of Government and per-
haphs we may mgk# suitable gmend-
ments #and, if it is necessary, even in
the Constitution. I am'sure particu-
larly in the investigation of economic
offences, stay should be avoided. That
is my considered view. That is why I
have bheen emphasizing this aspect
that if it is a question of personal li
berty, naturally, the judiciary
should come forward and give the
necessary protection, but, wita regard
to economic offences and particulare
ly, when investigations are gomng on,
peop'e rush to the court and get stay
and stop the entire investigation and
thereby the whole matter gets frus-
rated in that process, For example,
we had the Sarkar Commission in-
quiring into the affairs of some of the
big business houses. Writ petitions
were filed and the whole proceed-
ings were stopped. Fortunately, we
have won one case out of 70 to 80 odd
casos filed and I hope the other cases
also we will be able to win. But
the time ig lost and when time is lost,
perhaps some evidence is also  lost.
This is the real difficulty. Therefore,
in these cases, we have to take care
to see that the judicial process does
not come in the way of even inves-
tigations going into matters with re-
gard to the submission of returns
whether they were true reiurns, the
re-opening of some of the proceedings
in the income-tax or the wealth-tax,
etc. these matterg naturally should go
through that process and in the sta-
tute itself we have provided for ap-
peals and then appeal to the High
Court and then appeal to the Supre-
me Court also. Therefore, to get the
investigationg stopped in between
certainly hampers the administration
or functioning of the administration.
This will have to be looked into. I
want to assure the House that this
matter is being looked into and we
shall try to see that the judicial pro-
cess is not abused and taken advan-
tage of by vested interests to get the
investigations stayed,

With regard to the Bill itself, the
main point made was that this RBs

¢
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8000 should be raised to Rs. 10,000. I
am glad to find that there is unani-
mity as far as thig Bill is concerned
that it is welcome. I am not surprised.
It may not be welcomed by all class-
es of people but at least thosg who
get relief, I am sure, will welcome it
and it is in that sense we allywelcome
this Bill because generally we Te-
present that class who will get
some relief or the other by this Bill
But we should not be carrieq away by
our enthusiasm that this should be
further increased to Rs. 10,000 be-
cause we should also realise what
status these people occupy in the
whole of the society. As it was point-
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ed out by somebody, if our per
capita income is only round . about
Rs. 700 or so, then people who are

getting Rs. 8000 and more are certain-
ly getting 10 to 12 times the per
capita income. But still taking into
account the inflationary situation ete.
we have come forward to give
some relief and, therefore, we have
to scrutinise this Very carefully as
to who all would be the beneficiaries
out of it and upto what level. Rs. 8000
would mean Rs. 8000 taxable income
It ig not gross income.

SHR1 S. M. BANERJEE (Kanpur):
It would actually mean Rs. 10,500,

SHRI C. SUBRAMANIAM: Rs.
8""]9 is the taxable income. I am sure
the hon. Memberg are aware and any-
how I would like to bring to their
notice that as far as salaried incomes
are concerned, a standard reduction
of 20 per cent of the salary upto Rs.
10,000 and 10 per cent of the salary
in excess of Rs, 10,000, subject to

a maximum of Rs. 3,500,
the assessee is entitled to get
deducted. If a person is getting Rs,

10,000 he can get Rs. 2,000 deduction,
he comes to the level of Rs. 8,000, on
which he need not pay any tax. Even
take a person receiving Rs, 11,000 as
gross salary. He would get deduction
of Rs. 2,100 and if he has an insurance
policy and paying Rs. 900 to the ex-
tent of Rs. 3,000 he can deduct.from
his income. etefore, at the level
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of Rs, 11,000 he need not pay any tax.

Therefore, as far as grogg income is

concerned, upto the level of Rs. 11,000«

no tax need bg paid. Unless the fax-

able income comes to the leve] of
Rs. 11,000, noébody need pay
any tax. With regard to the

taxable income, in the scheme which
we have formulated in thig Bill,
at Rs. 8000, no doubt there is no tax
to be paid, he gets relief of Rs. 264
or annum, If you go to the man
earning Rs. 9,000 taxable income,
leaving alone deduction, he gets relief
of Rs. 209. If taxable mcome is Rs.
10,000 he gets relief of Rs. 154, om
Bs. 11,000 reiief is Rs. 132, on BRs.
12,000 relief is Rs. 110, on Rs.
relief is Rs. 88, on Rs. 14,000 relief is:
Rs, 66; on Rs. 15,000 and above Rs.
44 is for all of them. In addition to
what they are entitled to get as relief
or: account of certain deductiens from
their gross incomes, even where the
taxable income comes to more than
Bs, 8,000 these are the reliefs, The
higher the income, the lesser is the
relief, T am sure Shastri will agree
with this philosophy—the  higher
the inceme, the relief should be smal-
ler and the burden should be greater.
As a matter of fact if you go to Rs.
10,000 man, Rs. 528 wil] be the relief.
1 respectfully submit there is no case
for pleading that this Rs. 8,000 should
be increased to Rs. 10,000. Op the
other hand it ig taxable income which
is Rs. 8,000 which is given the relief.
At the level of gross incomg of Rs.
10,000 there is relief already. He need
not pay any tax. Buteven with regard
to taxable income there are reliefs
provided in the scheme of the
Bill even from Rs. 8,000 wupwards:
Therefere, from this. point of view I
am- sur? hon. members would agree
there is absolutely no  case  for
increasing it to Rs. 10,000.

Hon’ble members coming from the
fural ateas pleac'l if urbanised people*
getting salaried income get tax exemp-
tion, then what about the poor far-
fiers from whom we collect all sorts
of taxes, Therefore, unfortunately we:
Thould hct Become &dvocates of

o‘dn-h

13,0000
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‘own ‘clients, We should have a
broader look into the national
situation and particularly the large
masses of people who are living in
the rural areas, who are agricultu.
rists, What are their conditions and
under those conditions what are
they called upon to pey. I am not
pleading in respect of large farmers
in my view who have got to pay high
levels of taxes. I am talking about
poor faurmers, marginal farmers, small
farmers who have five to ten acres of
land. You have to take into account
their income and the tax they are
called upon to pay. If you take that
into account, we are ‘more than gene-
rous tu this class of people whom we
represent and whom we want to give
rclief. Even Shastri would agree that
what we have come forward with is
ua generous gesture with regard to
the middie class.

It has becep said if we give more re-
lief, people would come forward to
support ug ang particularly for imple-
mentation of these programmes. I
do nol agree with it, I do not think
people are mercenary that their
support should be bought for imple-
mentation of various radical pro-
grammes, [ thought there was much
more commitment than mercenary
commitment, I am afraid it will be
casting reflection on tho.,c who are
supporting the Pr.ne Minis er's radi-
cal programme. Secondly, they are
coming forward for getting monetary
return as such. 1vey have faith in
the programme. Thai is why they are
coming forward. They have faith in the
programme of providing relief to the
gramme of providing relief to the
poor masses, millions of people, who
are today living under substandard
conditions, below the subsistence
level. As a matter of fact, our con-
cern has got to be how to improve the
gituation with regard to the last
three or four tiers in the population,
but we always look at things as to
with whom we come into contact, in
whom we are interested, ang natur-
ally, we plead for their cause a little
more—not that people could not plead
for them, but we should at the same

Bill

time view the other side of the pic-
ture also, If things are viewed from
thie perspective, I think, the hon.
Member would welcome this gesture
of increasing it to rupees 8,000.
With great respect to hon. Members, I
wish again to emphasise that there is
absolutely no case to think in terms
of increasing this further beyond this
limit of Es. 8,000, This is one of the
programmes in ihe Prime Minister's
20-Point Programme. I am happy to
say thal perhaps this House will be
getting an opportunity to discuss the
entire economic programme; we may
perhaps have a day to discuss this.
Therefore, these programmes also
will have to be implemented as ex.
peditiously as this programme  of
giving relief to middle-class people.
As a matter of fact, those program-
mes relating (0o much poorer sections
should get speedier implementation.
1 hope that with the full cooperation
of the House this will be done. Just
like there is this cooperation from
members and unanimous support to
this Bill, I hope, this support will be
further intens.fied in greater measure
in regard to these various other
measures which are brought for
Lelping the poorer sections of our
peorle.

Sir, I commend this Bill for the
acceptance of the House,

MR, CHAIRMAN: The question is;

“Trhat the Bill to amend the
Finance Act, 1975, be taken into
consideration”.

The motion was adopted.

MR. CHAIRMAN: Regarding Clau-
ses, for Clause No. 2 there is no
amer.dment.

I will put it to vote, The question
is:

“That Clause 2 stand part of
the Bill."

The motion was adopted.

Clause 2 was added to the Bill
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Clause 38— (Ametilment of the First
Schedule)

MR, CHAYRMAN: For Clause 3,
theré are dmendments Nos. 1 ang 2 by
Shri Ramavatar Shastri, I3 he mov-

ing?
SHB;1 RAMAVATAR SHASTRI
(Patna): Yes, Sir, I am 'moving my

amendments Nos. 1 and 2. I beg to
maove:

Page 2, line 5—

for “8,000”
(1)

Peage 2, ling 39,—
for “8,000” substitute “10,000” (2)

MR. CHAIRMAN: I will now put
these smendments to the vote of the
House,

substitute “10,000”

Amendments Nos. 1 and 2 were put
and negaqtived,

MR. CHAIRMAN: I will now put

Clause 3 to the vote of the House. The
questicn i3:

“That Clause 3 gtand part of the
Bill”,

The motion was adopted

Clause 3 was added to the Bill,
Clause 4 wag added to the Bill.

Clause 1, the Enacting Formulg and
the Title were added to the Bill

THE MINISTER OF FINANCE

(SHR] C. SUBRAMANIAM): 1 beg
to move:

‘That the Bill be passed.’
MR. CHAIRMAN: The question is:
‘Ibat the Bill be passed, ’
The motion was adopted

MR, CHAIRMAN: Item No. 34, Dr.
Laxminarayan Pandeya—not here.
Item No. 85—Shri X. Brahmananda
Reddy.

JULY 28, 1978
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MAINTENANCE OF INTERMNAL
SECURITY (SECOND AMENDMENT)

THE MINISTER OF HOME AF.
FAIRS (SHRI K. BRAHMANANDA
REDDY): Sir, I beg to move:

“That the Bill further to amend
the Maintenance of Internal Secu-
rity Act, 1871, be taken into consi-
deration.”,

Government have already explained
adequately in the House the circum-
stances leading to the proclamation of
the present emergency. The activities
of certain political parties over the
last few years have deliberately 1in-
jected hatred and violence into the
public life of the country and attempt-
ed to create conditiong of chaos and
anarchy.

Here was a situation created not
merely by the activities of a few
individuals but by the sginster machi-
nations and manoeuvres by organised
groups which wanted to seize power
by extra-constitutional means. This
was an extraordinary situation and
the entire country was being fouled
by an atmosphere of violence, hatred
and calumny. Thig extraordinary
situation called for extraordinary
steps. Immediate preventive measures
had to be taken under the provisions
of the MISA,

When a proclamation of emergency
ig in operation, the State gets powers
under Article 358 to make any law or
to teke any executive action within
its competence, notwithstanding the
constitutional provisiong relating t_o
fundamental rights. In an extraordi-
nary situation: where the entire admi-
nistrative machinery throughout the
country was confinuoqusly engaged in
maintaining extreme vigil to ¢u§rd
against the activities of gubversive
elements in the present sit:aﬂm. en-
forcing appropriate preventive mea-
sures against all gnti-socisl elemaente
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inclading black-marketeers, hoarders,
gtc., ', puevent their exploiting the
current, sityation and maintaining law
ang, order effectively to ensure conti-
nuance of essentia]l services and sup-
plies, it became urgently necessary to
prevent the diversion of law enforce-
ment agenciegs to other work that
might arise from litigation started by
the persong dealt with in the course
ofr the above action. A Presidential
Order was, therefore, issued under
Article 359 on the 27th June, 1975,
suspending the right of any person to
move a court for the ‘enforcement of
certain gpecified fundamental rights
mentioned in Part III of the Constitu-
tion which are relevant to the pre-
ventive action which the Government
had been compelled to take in the
larger interests of the country as a
whole.

A Presidential Order under Article
359 can only bar a person from going
to court for enforcement of fudamen-
tal rights as mentioned in the Con-
stituticn. There is a view that it
would not apply to court proceedings
arising from other statutory rights
that might independently emanate
from a gtatute like MISA. The normal
provisions of MISA specify certain
procedures which include, as you
know, the furnishing of grounds to the
detenu, hig being given an opportunity
to make a representation and refe-
rence to Advisory Board for opinion.
Thege procedures by themselvesg create
certain rights for the detenu which
cannot be covered by the Presidential
Order under Article 359 which there-
fore became ineffective in practice.
The amendments proposed in this Bjll
are ‘essentially meant to make it effec-
tive.

It is for the same reason that a new
section (Section 18) is proposed that =
deteny cannot claim any right tc per-
sonal liberty by virtue of natura] law
or commoaon law,

Thig ig not the first occasion when
such extraordinary provisions regard-
ing preventive detention are sought
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to be availed in an emergency. In the
Defence of Indig Act, 1862, there were
similay provisons for preventive de-
tentioy without having to furnish
grounds to the detenu and witheut
having to refer his case to an Advisory
Board. Those provisong includad a
procedure for periodic review of de-
tention cases by the Government. A
.Similar procedure for review is includ.
ed in the amendments now proposed
to MISA,

There is also an analogy in the
COFEPOSA enacted in December,
1875, which containg g provison for
eliminating Advisory Boards in the
case of preventive detention of smug-
xlex;s and foreign exchange racketeers
in certain circumstances depending on

the nature of their activities and aren °

of operation. The COFEPOSA has
been further amended by a Bill passed
In tnis House on the 23rd July, 1975,
to provide for preventive detention of
smugglers without having to furnish
grounds to the detenu or refer his
case to Advisory Board if tHe appro-
priate Government considers the de-
tention of the person necessary for
effectively dealing with the emergency
and makes g declaration to that effdet,

To ensure that the detentions order»
ed in the wake of emergency are not
continued longer than necessary for
effectively dealing with the emergency,
it is provided that, firstly, when the
detention order ig made by a compe-~
tent authority subordinate to the Siate
Government, the State Government
shall review the order within 15 days
and confirm whether or not guch de-
tention is necessary for effectively
dealing with the emergency, and,
secondly, that even after such confir-
mation, the State Government or the
Central Government as the case may
be, shall reconsider the matter again
within four months.

The existing section 14 of the MISA
prohibits the re-detention of guch a
person unless he corxeg to adverse

]
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notice again after release. In the cone
text of the present emergency, the
possible release of detenus on techni-
cal grounds will cause a serious set-
back to the preventive measures
launched by the administration in the
larger interests of the country, It has
therefore become necessary to amend
sectiop, 14, to remove thig handicap.

' Detention under MISA is a preven-
tive measure and, therefore the provi-
siong of MISA do not envisage the
release of a person on bail. Yet we
have had a few instances of persons
scuring their release on bail. It has,
therefore, become necessary to include
a specific provision in MISA prohibit-
ing such release on bail. These are
the important amendments, Sir, that
have been proposed jn this Bill.

With these words, Sir, I would
request the House to consider it and
give its assent.

MR, CHAIRMAN: Motion moved.

“That the Bill further to amend
the Maintenance of Internal Secu-
rity Act, 1971, be taken into consi-
deration.”

SHRI INDRAJIT GUPTA (Alipore):
Mr. Chairman, Sir, we are all consci-
ous of the fact that this amend:ing
Bill has been brought forward in
extraordinary circumstances—circum-
stances which, if I may say so, are
unprecedented in the history of this
country since the dawn of Indepen-
dence. And all those who have unde:-
stood-—I do not know how many they
are in the country taken ag a whole—
or who have been given an opporiu-
nity to understand the seriousness and
gravity of the conspiracy which was
afoot just prior to 26th June will no
doubt support in general this mea-
sure—though it is wundoubtedly a
draconian measure—as a measure
which is necessary in order to put
down and scotch this danger which
was rearing its head and a danger
which hag not been done away with
even now, It is a danger which may
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rear its head again unlegs certain steps
are taken to see that the fundamental

base of these reactionary and rightist
forces is destroyed.

Therefore, in general, Sir, ag an
extraordinary measure, meant to deak
with an extraordinary situation, we
support thig Bill. At the gsame time,
as one who hag on past occasions been.
a victim of preventive detention, more
than once, I consider it a matter of
conscience also to make certain obser-
vations because what we are really
worried about here is not go mu:h
the powers, the extraordinary powers
which are being taken by the Gov-
ernment in order to see that the peo-
ple who were out, as the Minister has
said, lo seize power by unconstiiu-
tiona] means, by violenf means are
kept in detention so long it is neces-
sary, it js not those powers which we
are so much worried about, but, the
possible mis-use of these powers
because of the enormous concentra-
tion of power which is now being
handed over {0 the bureaucracy,

I think it would have been more
appropriate for the hon. Min:ster,
when he moved this Bill, if he had
made available a factual statement—
I do not say a white paper—but at
least a factual statement shoulq have
been circulated to all the Members
of this House giving details, I mncan
in terms of figures—obviously, they
are not going to revea] the names and
identity of persons, but in termg of
figures at least a detailed and exhaus-
tive statement should have been mude
available to this House regarding the
action which hag actually been carried
out under this MISA gince the procla-
mation of emergency. Since the 26th
of June, we are entitled to know.
what is the latest position, how many
people have been detained on grounds
of political activity, how many have
been detained on grounds of economic
offences and so on. Well, we have got
no exhaustive or reliable information
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before us except to depend upon cer-
tain statements which are appearing
now and then in the Press and in the
speeches of varioug Ministers. I think
the Minister here owed it to the
House. When taking us into confi-
dence and when asking us to support
this measure, he should at least have
supplied us with the factual data re-
garding the action taken under MISA
between the 26th of June and now,
up-to-date. However, he has not decne
that. But, may be, dur:mg his repiy,
he may be able to _give us some in-
formation,

Now, the point I wish to make out,
Sir, is this that Government is taking
upon jiself a very great and sericus
fesponsibility and that is the respon-
sibility of seeing to it that these
powers are not ‘mis-used and that the
liberty of an individual is not taken
away without sufficient cause, because
the amendments which are being
sought to be made in the Act, mean
that the detenu actually has no rights
whatsoever. Absolutely, he is depriv-
ed of all rights without any kind of
restriction or condition upon them at
all, Now, thatisquite a drastic thing,
which is inviting a lot of unfavourable
cominents. I may say, particularly
abroad. I am sure the hon, Minister
has been studying the reports and the
comments appearing in the wvarious
séctiong of the foreign Press. 1 do
not Tnean only those sections of the
foreign Presg which are traditionally
hostile ang unfriendly to India. Tt is
obvious that they will write all these
things. Of course, this is also giving
them an opportunity to distort the
actual stafe of affairs and to carry on
quite g vituperative campaign against

e so called ‘total suppression
of ‘personal and civil liberties in
Infia at the present moment.
But even papers which are accepted
generally to be sort of liberal news-
tiﬁpers even a paper—unfortunately,
1 orgot 1o biing those issues with me

tofday—like The New Statesman of
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England—The New Statesman, I
think, if I remember aright, from
Jawaharlal Nehru's Autobiography
was quite a faveurite reading matter
of the Nehru family at one time, and
it is considered to be a very liberal
and a very progressive type of paper—
even that New Statesman, I find on
this particular point about the sup-
pression of personal liberties, is writ-
ing so much that it is really painful
to read. And in their paper on the
back page they are now running
campaign, not the paper itself but an
advertisement which has appeared
from some other organisation which
is running a campaign for the release-
of Jayaprakash Narayan, complete
with his photograph and everything.
The addresg is given in London some-
where of a Committee which is ask-
ing for funds, donations, being col-.
lected to carry on a campaign for the
release of Jayaprakash Narayan who
is described therg ag ‘one of the origi-
nal and true followers of Gandhiji,
founder of the Socialist Party, votary
of non-violence etc. etc. now unjustly
imprisoned by the Indian Government,
Please send your contributions to
such and such address, London’. Pho-
tograph and everything is given.

What I am trying to say is that, on
the face of it, there is no doubt that.
this is a very very drastic measure,
because once the detenu ig locked up,
he can absolutely do nothing, He
can neither go to court, nor is he
given the grounds of his detention,
nor can his case be sent to the advi-
sory board for review, nor can he be
released on bail or bail bond even if’
hig wife is dym.g outside or his child
is dying dutside. It means that under
no -circumstanggs can he be released
to go and see-his dying wife or dying
child or whatever it is.

Therefore, 1 wish 4o point out that
a very ;great responsibility and a very
grave responsibility, devolves upoh
the Goverhment, responsibility ‘the-
Governrhent «s taking upon itself, to
engure that there ‘will ‘be ‘ho misuse
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of these powers. Of'tourse, we hope
that thest provisiong will be with.
drawn as soon @s fthe emergency is
over. I do not know if that is his in-
terpretation of this Bill. What is the
interpretation of cl. 8 of this amend-
ing Bill? 1 would like him to clarify.
I understood 1t to mean that this is
only for the duration of the emer-
gency. If 1 am wrong and if this is
something which has come to be put
permanently on the statute-book, he
will kindly clarify it.

SHRI M. C. DAGA: With certain
amendments.

SHRI INDRAJIT GUPTA: With
rcertain amendments!

1358 hrs,

[SHRI ISHAQUE SAMBHALI in the Chair)

First of all, this provision for re-
view by an advisory board has been
removed. Why it has been removed.
‘Why it has been removed I do not
know. He ghould tell us. The advi-
sory board was a well-thought-out
and well-conceived-of procedure
which has been there on the statute-
book for so many years, that the
review should be done by an advisory
board, that is to say, a board which is
not, campletely an official body, which
hag some judicial people on it. Gene-
rally they are all people who are of a
judicial standing, who have the
qualifications 1o be judges of the
High Court and so on or ex-judges,
former judges, retired judges, so that
they have some judicia] training,
some judicial bent of mind and some
capacity to judge something indepen-
dently and impartially. Now that re.
viewing provision is also being done
away with and this review only with-
in 15 days is to be apparently by some
officials, Naturally it will not be done
by Shri Brahmananda Reddy. This
responsibility at various levels in the
States, at the Centre and everywhere
wil]l gevolve upon certain officials, cer-
tain bureaucrats. Anyway this means
that for the first fitteen days, I have

no remedy .at all. If at the end of 18
days the review authority comes to
the conclusion that I have been
wrongly detained or detained on
grounds which were not adequate, 1
may even be released. But for the
first fifteen days even without any
substantial or justifiable grounds, I
could be kept in prison ang I have no
kind of remedy against that. That
is why 1 am saying that this ig a vefy
serious matter. We understand that
such powers are necessary just at this
moment to meet with the extra-ordi-
nary situation of the Emergency and
all that. But Government cannot es-
cape its responsibility of ensuring that
these tremendous powers which it is
iaking are not going to be '‘misused Or
abused in any way. 1 was glad to
read in the papers yesterday a state-
ment made in Bombay by the Chief
Minister of Maharashtra, Shri S. B.
Chavan, this ig what he is reported to
have said:

“The Chief Minister, Mr. S. B.
Chavan, said here today that there
had been cases the State of people
being detained under the Mainte~
nance of Internal Security Act on
inadequate grounds. ‘In all such
instances, the detenus have been set
free’, he added. The Chief Minister
sald that a Government committee
met every fortnight to review the
case of detenus. Mr. Chavan gaid
the Governmenti had issued instruc-
tions to the police to exercise care

while detaining people under
MISA "

14 hrs,

A report in another paper says:

“Chief Minister S. B. Chavan told
newsmen today that if any misusge
of MISA or DIR was being made
by any official because of local bias
or by way of vendetta, strict action
would be taken against such official.”

I welcome such an assurance by the
Chief Minister of Maharashtra. But
T do not find the same kind af thing
being said herg by the Home Minister
of the Government of India in a forth-
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sight manner warning the officials
that if any kind of abuse or vendetta
,or attempt to gettle old scores or some.-
thing like that was done and if it is
found out, the official would be seve-
ly punished. If the Chief Minster of
4a State can make such a caf®gorical
pssurance, the Union Home Minister
can certainly do better than him and
should do dbetter than him,

I am not talking in the air because
—no doubt he is aware of the fact—
already reports have begun to come
in for example of the fairly large
number of workers and members of
my party who have also begun to be
arrested ang detaineq under MISA.
We have received this report yester-
day from Bihar; on 29th June in
Aurangabad two members of the West
Champaran district executive com-
mitiee. Sheo Kumar Tiwary and
Akhileshwar Singh of Nabinagar have
been arrested and held under MISA.
I can quite understand what may be
going on. It is something we had al-
ways apprehendeq in the past also.
Scme local landlord or somg local
landed gentry want to settle old scores
with people who might have been
leading some struggle there on behalf
of landless labourers or Harijans or
something they take this opportunity
and they have such relationghip with
the local police and so on. The whole
thing is cooked up and people are
locked up and removed and put out
of the way. On 20th June again in
Sitamarhi, two dozens of persons were
arrested under gection 69 of the DIR;
it might as well have been MISA.
They are from police stations of Riga,
Bajipatti Sonebarsa, Belsand, Patnaha
and Sitamarh! town. Among them
are five members of the distri¢t-coun.
cil of our party, one of the members
of the district executive committee
ard one member of the district secre-
tariat They are all leading people of
Qur party. In Saran disirict on 5th
of July three of our party members,
Chandreswar Singh, Lalbabu Singh
ang Chandrajyoti Singh have been
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arrested again under section 68 of the
Defence of India Rules. The Secre-
tary of our All India Trade Union Con-
gress Committee jn Jammu has been
arrested. Two members of our Party’s
State’Executive Committee in Hima-
chal Pradesh have been arrestcd. What
was goiny on earlier? I know on the
day when the emergency was declar-
ed, in Sahdol District of Madhya Pra-
desh, ten of our trade union workers
from the coal mines there and two
office bearers of the Union of Amlai
Paper Mills were arrested and locked
up under MISA. I think most of
them have been released subsequently.
But it was done because the Home
Minister of Madhya Pradesh--I do
not mind saying it here, Mr. Krishna
Pa] Singh—.whose constituency that
happens to be, hag been itching for a
long time somehow or other to get
the better of our AILT.U.C, there, The
moment the emergency was declared
the first thing he did was that he got
all our union members locked up
under M.1.S.A,, in the name of emer-
gency ang this i what is going on
now. And such strange reéborts have
also come frcm Bihar. For example,
in Patnaha, that is in Sitamarhi, the
Sangharsh Samiti boys had cut tele-
phole wires. None of them was
arrested but 9 harijans of Kisanpur
village were arrested and severaly
beaten of by police. In Begusarai,
the District Magistrate has refused to
give permissioq for indoor meeting,
inside the hall, fixed for the 30th of
July to constitute a’local TReception
Committee for an anti-facist congress.
Even invitation cards for this congress
were not allowed to be prifitegq under
censor rules. I am bringing all this
to the attention of the Home Minister.
Later on we will see what specific
action {8 to be taken in these cases.
I am not making a big song and dance
about it because I know that down
helow such things will happen. There
has never heen an instance When these
orders have not been misused because
of the outlook and character of eur
bureaucracy in this countfy, The



|

91 Maintenanée Of
Internal Security
(2nd Amdt.) Biil

[Shri Indrajit Gupta]

same buresucracy is going to be one
»of the biggest hurdles in the way of
Jyour iraplementing even the economic
‘prograsnme and therefore we will
‘have to think of some other way,
some other machinery, some other
institutional changes which make it
. possible for the people taemselves to
tbe directly involved in carrying out
these things. But here in the case of
arrests, if you do not take a strong
aititude from the beginning that this
type of misugse and abuse will not be
permitieg and officials who are res-
ponsible for it will be punished just
as Mr, Chavan, Chief Minister of
Maharashtra, has had the courage to
say, then I am afraid as days go by,
miany such things will happen. 1 re-
member during the war with Pakistan
in 1864, so many innocent muslims
were locked up just because there
happened to be Jan Sanghi-minded
police officials there who wanted to
get at them and they gave a false re-
port that they were listening to Pakis-
tan radio or something or other and
locked them ang those Muslims had
to be released later on when it was
found groundless, I know because I
was involved in gotting some of these
people released ©-ich thing, happen-
ed. Sy, without any advisory Board
without any access to the Courts and
s0 on, these dangers are magnified
many time. Therefore, on behalf of
various members of our party, we
have tabled some amendments which
only seek to reduce the period within
which these reviews are to be carried
out. This 15.day period of initia] re-
view, ‘we have suggested, should be
reduced to 10 days and periodical re-
view thereafter should be reduced
from four months to at least three
months, Every three months; a re-
view shouldi be mdde.

Sir, one thing 1 would like to com-
ment sbout, You-are locking up the
people-—quite rightly in my opinjon—
who ure actively engaged in this cam-
P ign of spreading violence and dis.

JULY 25, 1975

Mainteniaiice of 9
Internat Security
(Ind Amdt.) Bill

order with a view to seizing power,’
But what about the_people who insti-
gated them? What about the news-
papers, people owning and running
newspapers, who till the 26th June
were writing editorials under hanner
headlines and al] sorts of things ins-
tigating this campaign, and aemand-
ing that the Prime Minister must
vacate immediately and has no right
lo stay for a single day despite what
the High Court and the Supreme
Court right have said? Were they not
adding fuel to the fire?

Just now I have checked from the
library what the Hindustan Times
said on June 25 in its editorin:. Mr.
Brahmananda Reddy, please read it
and see whether that was not an inte-
gra] part of the whole campaign which
was going on. Mr. Jagjivan Ram, in
his reply the other day, had referred
to the fact that certain newspapers, to
use his own words, had exceeded the
bounds of decency and decorum: and
it was therefore necessary to impowse
pre-censorship on them. But what
about those organs which mould pub-
lic opinion? 1 am surprised. the
Chairman of the Board of Directors
of the Hindustan Times, Mr. K. K.
Birla, after this paper had written in
this way editorially on June 25 over-
night within two days becomes a great
patriot and goes in a deputation to the
Prime Minister and says, “We assure
you full support. We are all for
emergency” and so on and so forth,
and there the matter ends! Now Mr.
Birla hag become a respected citizen
of this eountry, because he is a man
of means, owing a lot of industries
ang so on. Therefore, everything that
has been done in the past under his
guidance and direction is wiped o>ut!
Is this how you are going to fight this
danger?

If you turn over the pages of
Motherland, please see how much
advertisement revenue they get from
certain big business houses here, who
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were consistently giving big size
advertisement to it. One of them is
the Bharat Ram and Charat Ram
combine. Did they not know what
Motherland stood for? I know it for
a8 fact that in the concerns run by
Bharat Ram and Charat Ram not a
single Muslim will ever be given a
job. I am prepared to stake every-
thing on this. I know that applica-
tiong were invited for some posts in
those concerns and it so happened
that there were two Muslim appli-
cants. The members of the selection
committee were of the opinion that
these two Muslim boys were head and
shoulders above all the others, but
the high-ups of the concern said,
“Nothing doing; no muslims here.
They cannot be trusted.” That is to
say are disciples of Mr. Balra)
Madhok’s theory about Muslims. Now
you have closed down Motherland
and Jocked up its editor. That is good
1 say so because it was omitting noth-
ing but poison. But what about those
people who went in a deputation,
Members of the Federation of Indian
Chambers of Commerce and Indus-
try, to the Prime Minister and assured
her of their loyalty and support? Are
we fools? Can g leopard change its
spots so easily? Tf you want to use
these powers which we are giving you
in a really effective way, in a really
politically directed way, so that this
fascist danger is properly scotched,
don't play about it in this kind of
superficial manner. On the one hand
you have to guarantee that there will
not be any misuse or abuse of powars
against innocent people On the other
hand, you have to see that all these
dangerous forceg which today are
trying to masquerade as  patriotic
forces, trying to change their posture
. and pretending to be innocent, are
properly watched. 1 am not saying
they should bo arrested tomorrow,
but at least a praper watch should
be kept on them.

I do not know what the position
now is regarding the usual type of
facilities which were always given to
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detenus under MISA in the past. I
am told that at present the detenus,
particularly those who were detained
after 26th June, are not permitted to
have interviews with their wives,
children and other relatives, I do
not know whether it ig fact or not.
If it is a fact, I do not support it for
a single moment. I do not understand
why we should go to this length, I
know of some cases where I am be-
ing approached by parents in this be-
half, I am told that even Shri Charan
Singh was not allowed to meet his
wife. Thege thing are talked about
all over. You can’t censor all these
things. I want to know whether those
elementary facilities which were given
to a detenu like writing letters, meet-
inz relatives etc. have been curtailed
or ave still continuing. I would submit
that certainly in these matters the
Governmnt can afford to be humane
and liberal because this is in no way
prejudicial to safety. Generally, of
course, we support the Bill. 1In the
present situation, there is no other go.
We do not want these people to b re-
lecased either by courts, through some
subterfuge or through some other
technical loophole which may be there.
It is necessary that for some time at
least. these people who had lost all
sense of propriety, have to be contnin-
ed. Subject to that, while we support
the Bill, I would like the Home M:nis-
ter to give us an assurance on Vvi'.ous
points which I have raised,

SHRI K. LAKKAPPA (Tumkur):
Mr. Chairman, Sir, after the promul-
gation of emergency, certain steps
have been taken by Government, The
leadership of this country have intro-
duced a new era of (iscipline in the
country and it is very necessary and
justifiable because of the threat pased
by the interna] forces to the secrurity
of the country. The security of this
country has been disturbed not now
but time and again and now thev have
created such an atmosphere of terror,
arson and looting which amounts to
sabotage. To meet those activitieg of
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the lbternal forces this legislation is
very necessary at this hour,

The other day, Shri Mavalankar
escribed this as a  draconian law.
do not know what prompted him
o cal] this law in that manncr, He
has stated that the liberty of every
individual has been questioned by
hringing forward this kind of a legis-
Aation. 1Is it not necessary that the
liberty of every citizen of this country
ghould be protected by the system that
we have got, viz. the democracy? The
very system of democracy has been
.hindered by such people. Is it not
envisaged in the Canstitution that we
have to take action in such an atmos-
phere of terror to ensure the function-
ing of democracy? We have already
stated—and the leadership has also
stated in a way—as to what are the
reasons which have prompted the
Government of India to undertake
such legislations and other steps,
while operating the Constitution.
Even the courts have not fully exer-
cised their functions in relation to
the programmes and policies which
have been assigned by the people of
this country. Therefore, it is necess-
ary to endow the Government of India
with these powers ‘to emable them
to put down activities which are sub-
versive in nature and which prevent
the economic development of the
country, especially after the introduc-
tion of an economic programme by
Shrimati Indira Gandhi. There is an-
other aspect My friend was very much
agitated over a point, viz. whether
this legislation would completely
put down the activities of reactionary
forces or the vested interests which
are designed ultimately to unazettle
the entire functioning of parliamen-
tary dempecracy. How is this measure
to be implemented; and how can it
become an effective instrument? He
is agitated because of the nature of
the bureaucracy which we have. The
nmfitration into the bureaucracy of
rces of rightist conspiracy—in var-
'jous States and in various organiza-
tions—has to be taken care of by the

bl

Home Ministry, ‘Many of the ypesk-
ers have said that there is 3 16t of
infiltration by them into the execdtive
authority, i.e. the bureaucracy. Wor a
long time now, we have seen the
infiltration by Jana Sangh and the
para-military organizations into
various public undertakings, as also
into schools, colleges and universities.
In order to put down the conspiracy
by the right reactionaries and vested
interests, a thorough scrutiny of the
bureaucracy is very necesary, We
should bring about a structural change
in Article 311 and see that the execu-
tive suthority, i.e. the bureaucracy is
trimmeg and tuned properly, in order
to see that t1e anti-national activities
and conspiracies of vested interest; are
suppresed, since they create gn atmos-
phere which prevents the implemen-
tation of the economic measures
which are very near and dear to the
hearts of the people of this count:ry.
This aspect hag to be considered.

So many friends have been taking
about freedom, but freedom should
not be mis-construed according to
their own convenience. A certain
section of the people says that every
article of this Constitution ig very
sacred and sacrosanct, but it is the
Prime Minister Shrimati Indira
Gandhi who for the first time made
the Constitution a living instrument
to transform our society and make it
dynamic. Naturaily the undesirable
forces are affected,

It js very shocking to know that on
the 18th July, 1975 24 smugglers were
held in Tamil Nadu, of whom 9 are
RSS, 10 gre Marxists and 5 belong to
the Jamat-e-Islami. This is a
recent example to show how thege
communal organisationg are exploit-
ing civil liberties and Constitutiona}
guarantees and carrying on their
activities on a large scale. No ac-
tion had been taken agminst them for
a long time, Why did the Home
Ministry not take the sérious step of
scrutinising the infiltration of these
people in the guise of political pnga-
nisations? This is very serious.
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hawthemﬁtiul wgn::a-  ‘Therefore, this legislation would be
‘have been up. I ve . _ve.ryhandxtotake action - against -
" beeh In’ ‘Karnataka, Most of the  such whispering ca s and infll-
 undversities ‘and edukational institu- trators, - . They have to :be: tombed

- tiong thsreuerunbyRSBand Jana
- Sangh. They are brain-washing our
younger generation and creating an
- #@tmospher of sabotage and internal

. disturbance. It is the same in every
part of the country. Why has not
that angle been looked inté so far
and no action taken?

It is very necessary that the

bureaucracy has to be put in its pro-

per place. Unlesg bureaucracy is

;)ut in its proper place, it would be

very difficult to implement the legis-
lation that we are going to pass

There are international agents he-
hind the smuggling activities in this
country and they are taking away
the resources of this country and re-
tarding our economic growth. Ac-
cording to the Kaul Committee, the
estimated outgo of foreign exchange
for various purposes including smug-
gling is about Rs. 240 crores. How
can any Government implement its
economic programme and introduce
an atmosphere of economic freedom
in such a situation? When our Gov-
ernment takes certain measures and
introduces economic freedom in this
country for the first time, all these
vested interests and smugglers under
the leadership of Java Prakash
Narayan create an atmosphere of a
whispering campaign against the pro-
clamation of emergency. In Madras
certain ‘yellow journals are publish-
ing material against the proclama-
tion of emergency. They feel that

~ they are more independent than
. other States and they feel that they

‘have got more freedom, but the Gov-

erhment of India has not taken any
action-against them ‘for making pro-
Ppaganda ageinst our . Government,
against owiendmandagl.imtwr
edonomic measures, A ‘leaflet’ has
been civeulated :even-in' Karnataka.
'hrymeknmframwhmizm
od,butxﬁnnomtionhuheenhken.
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. and scrut:.maed very properly . .and

drastic lteps have to be tal:en.

We are passing this,lo_mslatmn'_in_
order to give effect to the 20 point

programme enunciatéd by our leader

Shrimati Indira Gandhi, - More steps
are necessary. An agency should -be
created and an atmosphere has to be
created for taking dragtic steps to gee
that thé transformation of the -eco-
nomy of this country ig achieved and
that all anti-social elements, reac-
tionaries and vested interests are put
down., _
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Hundred offenders may go scotfree but
not one innocent person should be
punished.
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SHRI S. A. SHAMIM (Srinagar):
Mr. Chairman, Sir, the darkness
which started at the ncon of 26th
June is becoming deeper and deeper
and, if any proof ig needed, the proof
can be found in this August House,
Indian Parliament, having heard a
few speeches in support of the
amendment to the MISA. I am con-
vinced that certainly this is going to
be the last free session of Parliament
of course, free within, not free with-
out. Whatever is happering will be
known to a few Members of Parlia-
ment. The Opposition has been got
rid of. There is no question of
dialogue now. We will be used now
to a monologue, Minigters proposing,
Members agreeing and pieces of
legislation getting passed.

Sir, when this House passed MISA,
at that particular point of time, i
was for smugglers. In this very
house, the hon, Member who has
now chosen to support Mrs. Indira
Gandhi anq her Government due to
domestic compulsions agked Mr. K. C.
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Pant who was piloting the Bill then,
“Please give us an assurance that this
MISA which has become the Messiah
for this Government will not be used
against political leaders.” I remember,
Mr, Pant saying, “I assure you, this
is @ positive assurance that this MISA
will never be used against political
parties or political leaders.” He did
not qualify it at that time. Normalcy
was not to be defined by the Minister
of Home Affairs or the Minister of
State for Home Affairs or, for that
matter, the Prime Minister. I am
referring to an historical event and
the record of the House bears witness
to that. Once we conceded that in
the case of smugglers, then it was
left to the caprices of the Govern~
ment that it would be used against
political parties and political persons.

The other day, Mrs, Indira Gandhi
said, “We have made very selective
arrests, The total number of arrests
may be one thousand but there are
only one hundreg peolitical persons
under arrest.” The Opposition parties
also wanted a selective head, They
wanted the head of Mrs. Indira
Gandhi. They did not want the
heads of al]l party leaders, Some-
times, by being selective, you destroy
the basis. You have arrested all
those who opposed you 1 did not
oppose you. Therefore, I am free.
I do not know what will happen now.
For the last three days, according to
you and aceording to  Mrs Mukul
Banerjee, I have violated all laws.
Therefore, I do not know what is gp-
ing to be my fate now. In the name
of selective arvests, all those articu-
late Members of Parliament, all those
who opposed—Mis, Indira Gandhi and
her Government, have been arrest-
ed. Bhe says, “I have made very
selective arrests.”

Now, the Mmmbers e the other
side and, unfortunately, some Mem-
bers on this: sidi also starll uw and
say, “Well dose; Maedem: More of
Thiy s how the fieedom comid to an
en. Wheh the: fieedom comer to
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an end, you never know. what will be
the next step.

The first casualty was a free pre.a.
1 was hearing Mr. Indrajit Gute
saying, “Punish the Hindustan Times
with retrospective effect” Why?
Because the Editor of the Hindustan
Times wrote a particular editorial on
25th June. Not that he violated any
Emergency law. It ig because he
wrote a particular article saying that
Mrs. Indira Gandhi should resign.
Therefore, he said, the Editor should
‘be punished retrospectively. The
Editor of the Hindustan Times does
not have the right to reply to Mr.
Indrajit Gupta, within or without
You would like to hear only one
voice, and that is your own voice;
and this is where the end of demo-
cracy starts,

Sir, about freedom of the press, a
letter has been written to Prime
Minister Indira Gandhi—the Yrime
Minister of the greatest democracy of
ithe world. This letter has been
written by some of those who have
fought in the freedom struggle and,
the letter being addressed to Madam
Gandhi, T hope there is no ban on my
reading it out. This quotes
Jawaharla] Nehru. There is siill, no
ban on quoting Jawaharlal Nehru in
this House but you cannot quote
Jawaharlal Nehru outside. You can
quote Jawaharla] Nehru’s daughter but
you cannot quote Jawaharlal] Nehru.

AN HON'BLE MEMBER: Who said
80.

SHR] S. A. SHAMIM: ShriV.C.
Shukla: (Interruptions) After
your theatrical performance, madam,
1 was in tears. Let me recover now
and say what I have to say.

Shri Jawaherlal Nehry, the father of
Shrimsti Indira Gendhi says:

“To my mind, the taeedom of the
press is not just a slogan from the
larger point of view but it is an-
essentia] atttbufe of the democra-
tiv process: 1 have'mo- doubt that
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considers them dangerous, it is
wrong to interfere with the freedom
of the Press. By imposing restric-
tion you do rot change anything; you
'merely suppress the public manifes-
tation of vcertain, things, thereby
causing the idea and thought under-
lying them to spread further.”

Instead of taking this advice of the
father, by violating that advice, Mrs.
Gandhi is becoming the instrument of
spreading these very ideag she wants
to suppress.

Shri Jawaharlal continues:

“Therefore, I would rather have
a completely free Press with all the
dangers involved in the wrong use
of that freedom than a suppressed
or regulated Press”,

But, here, the Hindustan Times is
to be punished because, on the 25th
June, not knowing that emergency
was coming, the editorial demanded
the resignation of Mrs, Gandhi. Sir,
[ also should be punished accordingly
because, on the 15th June, I had
also requested Mrs, Gandhi to de-
clare her intention of resigning. I
don’t know undér which law I can be
hauled up,

Then, Sir, Mr. Borooah and I met
on the 14th June. Mr. Borooah the
Congress Presidenit, came to me with
Sheikh Mohammeg Abdullah, the
Chief Minister of Kashmir. He had a
copy of the Times. London in his hand
He said “I don’t read any other paper;
they are trash”. The Times, London,
carried an editorfdl saying that the
offences with which Mrs, Gandhi was
charged were petty and under the
English law they are no offences. On
that date, Mr.Barooah read the times,
London but from the- 25th Jume these
‘imperialist’ . papers ave not being
read. Suddenty 'they have become ‘im-
erialist’ newspapers. 1 dem’'t know

hecannot.

‘Mrs. Gantihi says that those papers
are opposing her sow, and describing
what has happened in India asg the
start of dictatorship. Madam
Gandhi, you are wrong, It was the
Nixon Government which supported
Pakistan, but the peopie of America,
the New York Times and Washington
Post supported Bangladesh. It was
the New York Times, the Washington
Post sad the people of America who
supported India. And, today, the
American Government is silent again,
supporting what you are doing. It
is the New York Times, the
Washington Post and the Times,
London, which are opposing you.
Don't count them when they criticise
you. It is a free press; they can
afford it. But don’t try to put
perverted logic before the nation
because only your voice is heard.

Sir, the need for emergency now
ig not a justiciable question. Probably
the President, in his wisdom, thought
that an emergency arose. But where
are you taking this emergency to?
To which extent to whieh limit are
you taking it? You are taking 1t
even to the limit that an ex-M.P,
cannot enter the Central Hall, that
Journalists cannot eanter the Central
Hall. Thig is the fear to which,
aguin, Mahatma Gandhi referred to—
Mahatma Gandhi’s quotations are
allowed in Parliament but they have
been banned in the Press.

May I again remind this House of
what Pandit Jawaharlal Nehru said
about fear which Mrs. Indira Gandhi,
Mr. Brahmananda Reddy and others
are inculcating in the minds of the

people?

“The greatest gift for an
individual or a nation, s0o we had
been told in our ancient books,
wag abhaya, (fearlessness), not
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merely bodily courage but the
absence of fear from the mind.
Janaka and Yajnavalka had said,
at the down of our higtory, that
it was the function of the leader:
of a people to make them fearless.
But the dominant impulse in India
under British rule was that of
fear—pervasive, oppressing, strang-
ling fear; fear of the army, the
police, the widespread secret
service; fear of law meant to
suppress. It was against this
all-pervading fear that Gandhi’s
quiet and determined voice was
raised: ‘Be not afraid’.”

Without saying that this was said
by Pandit Jawaharlal Nehru, anybody
can apply this to the present state of
situation, to the present state of affairs,
in this country. You have the fear
of the people, the fear of ex-MPs,
the fear of the Pressmen, and yet,
you say, ‘People are with us'. 1
cannot understand this melodrama,
your saying that the whole country
is with you except a handful of
people like Mr Jayaprakash Narayan,
Mr. Morarji Desai, Mr. Madhu
Limaye and others .. (Interruptions)
I do not know what that lady is
saying. One lady has clamped
Emergency and another lady doeg not
allow us to speak. There must be
an end to ladies’ caprices.

We are talking of the Hindustan
Tvmes being punished. The Hindus-
tan Times may or may not be
punished. But one criminal at large,
Mr. Baburao Patel, who hag been
spreading poison in this country for
the last 20 years, was arrested under
the MISA and was then released
because the authorities concerned
thought after putting him in jail for
%7 or 14 days that he was purified
By this standard, Shri Jayaprakash
Narayan, Shri Morarji Desai and the
others also should have been released
because if Shri Baburao Patel, a
poisonoug snake 1 would call him,
can be purified by being put in jall
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for about ten days only, it is time
that Shri Jayaprakash Narayan and
all other leaders alsp were released.

Mrs. Indira Gandhi says that the
fact that Parliament meets shows that
there is democracy in this country.
Mrs. Gandhi has the right to say so
because there is no other voice to
tell her that this js not the real
Parliament this is a mock Parlia-
ment which we used to arrange and
stage in our schools and colleges.
Excepting the Chairman, everybody
here is a mock-piece. If you were
not in the Chair, Mr. Chairman, I
woulg have said that the Chairman
was also a mock-piece. Having
arrested all those and not allowing
them to come here—members of the
Opposition—she says that Parliament
meets.

Nothing can go outside except the
Prime Minister's speech and Mr.
Brahmananda Reddy’s speech, and
yet, she says that Parliament meets
and, therefore, democracy i; function-
ing. Why is Mrs. Gandni keen to
maintain this facade of democracy?
She used to be a very brave women;
she used to be a great fighter But
this ‘fear’ seems to have gripped her
now. Why is she keen to show to
the world, particularly to the
imperialist world, that democracy is
functioning here. Why does she not
say, ‘“Democracy cannot function in
this country; in this country we
experimented democracy but we
found slugglishness, we found
laziness, we found people coming to
office late, and therefore, we
dispensed with democracy”? Why ls
she keen to show that there 1{;
democracy functioning here!

I was telling you that the shadow

of darkness had deepened. I want
to prove this to you. With this
Amendment Bill, what j5 Mr.

Brahmananda Beddy trying to do? 1
will only refer to one Clause,
Clause 7, where it iz said that the
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gollowing section shall be inserted,
namely:—

“No  person (including a
foreigner) detained under this Act
shall have any right to personal
liberty by virtue of natural law or
common law, if any.”

1 am sure that Mr. Brahmananda
Reddy does not know what he is
saying in this. He does not know
what is a natural law or a comrmon
law, I do not know about his
educational qualifications, but,
obviously, he is not a lawyer, and
if he is one, he must have passed
through backdoor method; if he is a
lawyer, this will be the saddest day
for the couniry that a Law College
had given him the Degree. (Interrup-
tions), He does not know what i
a natural law and what is a common
law. Natural law is a law inherent
in mnature, This ix the result of
thousands of years of the struggle of
man that, irrespective of what is
written in a Constitution or in the
Penal Code, men have certain natural
laws. The Common law ig not
peculiar only to Britain. We have
our own common law based on
customs and traditions. Mr.
Brahmananda Reddy does; not seem
to be satisfied with changing the
Penal Code. He wants to destroy the
natural law and the common law.
1 am sure he does not know what is
natural law and what is common law.
If he were a law graduate or a
barrister, then he would have tried
to camouflage it as he has done a
number of times, and he would not
have so expressly put this ‘idea,
depriving the human beings of their
natural law.

On 26th June, apparently nothing
happened, but a system was destroyed.
The system was a very slugdi-h
System, a weak system, a defective
system, but all the same it was a
systemm. We knew that after five
Years there are going to be eiections;
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people will reject one party and:
accept another. On 25th June, we
did not know, what would happen
on 26th June.

We do not know, Mrs. Gandhi may
be an honest lady, she may be the
greatest of ladies the worid has
produced, but she has destroyed the
guarantee and continuity of a system.
Now onwards, it will be one man’s
word, one person's word, and that
person can tomorrow decide and put
Shri Brahmananda Reddy under
arrest under MISA and Shri Brahma-
nanda Reddy would have no appeal.
Then Shri Brahmananda Reddy will
like to speak from these benches, but
these benches must have been closed.
We may be the last of the Parlia-
ment; everybody must see us
curiously and attentively, We are
the lasi specimens; we will be
preserved in a museum. Future
genera.ons will come and pav heavy
tickets to see, who were the last
Parliameniarians of the Parliament of
India. I am not sure, if Shrimati
Gandhi will find a place or not, but
she will find a mention as one person
who converted a living organism into
a museum of historical importance
and had this piece of legislation.
When Shri Brahmananda Reddy dies
—and T am sure he will die very
soon. not a physical death, T am
talking of spiritual death—then 1 will
get these words engraved in the
shamshan, “No person including an
Andhrite or a foreigner detaijed
under this Section will have any right
to personal liberty by virtue of
natural law or common law.”

1 am exonerating Shrimati Iadira
Gandhi. because she told us. “I do not
know the implications of law.” She,
therefore, stands exonerated, She Joes
not know, what she is made to sign.
Shri Brahmananda Reddy, I under-
stand, knows law. By destroying the
natural law, he has destroyed the dig.
nity of the human being, he has des~
troyed the great culture of India, he
has destroyed the spirit of Mahatma



11i Maintenange of ' JULY &5, 1075 nis of . 1d

Intsrnal Security
(2nd Amdt) Bill

(Shri S. A, Shamim]

Gandii and he has destroyéd the phi-
losophy of Jawaharlal Nehru. 1 con-

sider this blackest day in Indian his-
tory. The blackest day starteq on 25th
June, but gtill blackest day had to
come and this js the day.

Sir, the other day, one Congress
M.P. in the Central Hall was teiling
me, “Pleage put up with thig for a few
months. How does it matter if your
speech does not go out and how does
it matter if the press does not repurt
it?” I told him that if it were for ouly
a few months, T would have put up
with it. The question is, once jou
get used to it for a week, you will like
to extend it to two weeks, and when it
is two weeks, you will like to extend it
further to two years and ultimately
you find it go convenient that you
will like to keep it permanently.

All the argumentg that were given,
strangely enough, find a strange simi-
larity with the diction and dialogue
of all the dictators. I have never
lived under a dictatorship except for
forty days when 1 was in Pakistan.
Therefore, I had no experience; I had
read about it only. I find the same
arguments, the same logic, being given
by dictators everytime they usurped
power; every time they imposed dic-
tatorship. And then they get used
to it. They do find people—Iladies like
Mrs. Ray and lordg like Mr Parashar—
who support this without knowing
that one day this axe wil] fall on
them. So, presently. the Congress
Members, the Ministers and their
wives and the Chief Ministers and
their wives extend full support not
knowing for whom the bell tolls.
Mr. Brahmantsnda Reddy and all
others—this piece of legislation
which is being passed against smug-
glers, T make a forecast that all of
you one dey will be arrested and the
common man will know only that you
are also smugglers.

k]
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So, Sir, I oppose thig Bill with air
the vehemence and force &t my com-

SHRI SYED AHMED AGHA (Bara-
mulla): About the hon. Méinber,
Shri Shamim who has just spoken, 1
would only say:

g fs amgr Twr & 9w
HY AATH ¢ 7 AT w197T )

Pri g0 Sola 2l & iy
[- r-u& «.!“li wad jladl -

He has given me three impressions.
First he thinkg that he is wiser than
the wisest. The other impression
that he gave was that he is here to
support the US mmperialism and the
US journalists, The third impression
he gave me was that he was very sad
that the )ournalists who used to come
to the Central Hall are not there
now .. (Interruptions) I did not
disturb him when he spoke, Why
should he disturb me now?

SHRI S. A. SHAMIM: Why did you
not do it? That was your natural
law,

MR. CHAIRMAN: 1t is very diffi-
cult Mr. Shamim, please don't inter-
rupt.

SHRI S. A. SHAMIM: Let him not

speak about me. Let him speak about
the Bill.

MR, CHAIRMAN: He has a right
to reply to you.

SHRI SYED AHMED AGHA: He
must understand that as our Presi-
dent gaid, Indira is India and India
is Indira. Their congplracy was
directed against India and the Indian
democraty. Wiy and by whom ‘was
it direoted? He should knoth that
the object of the whole thing was...
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SHRT 8. A, SHAMIM: In sy chse
this is your last term. No chance for
your coming back.

MR. CHAIRMAN: You are a gooud
actor also—I think,

SHRI SYED AHMED AGHA: The
object of the conspiracy was that
there should be g dictatorship of the
propertied classes. That was No. 1
The other thing wag that there shculd
be a reversal of the anti-imperialist
policy. This was the object of the
conspiracy. What was the method
employed? The method was that
there should be subversion, and chaos
and confusion. How can we do it?
We must have strikes, bandhs and
communal gtrifes,. We must kill
people. Then, they were not content-
ed with that—Why not kill even Mr.
L, N. Mishra? They killed Mr. L. N.
Mishra who was one of our great lea-
dears, They say that this ig not
enough to shake the confidence of the
Indian people. Then, let us attempt
to kill the Chief Justice of India.
What was their aim? Their aim was
fascism. Then they adopted anti-
democratic moves. Let wug gherao
the M.L.As. Let us force them
to resign. Let the assemblies
be closed. This was the way
they wanted to behave 80
far ag anti-democratic moves were
concerned. What more fascist steps
could they take? They said let us
have janta sarkar, let us have janta
adalat, parallel administration and the
Government must be paralysed and
bring about a fascist dictatorship?

They are talking of liberty. They
wanted liberty to kill the Chief
Justice. They wanted liberty to para-
lyse everything—a licence to do all
this,

Gandhiji used to fast for the ‘free-
dom of the country. Mborar)i Desai is
{)asting for th:i dissolution of the assem-

lies—an anti-democrgtic step. We
thought that be was aﬁ-eﬂ’ru and old
man and we should save Hig life,
He misunderetood it.
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Let me give a foew instancesa of"
whitt they were doing. On $th De-
cember, in a letter froin Shri Jaya-
prakash Narayan it wag written ‘elec~
tions have been growing more and
more jrrelevant to the people.” He
approvingly talked of Mao in Patna and
he said power came out of the barrel
of g gun, Is it not going towards fas-
cism?

In Motherland on 6th March he
said—if R.S.S. js fascist, then I am a
fascist. He justiied R.S.S. and fas-
cist move, This i8 what they aré
doing. But they say that they were
doing nothing,

On 5-6-1974 he again said——‘deci-
sions will be mine and you will have
to accept them’. He wag almost going
to become the Hitler of India. I am
reminded of a verse— .

q§ wewar g @ oWA & T
quaT & w
§ ¥t ageiiy & oo g o & B 1

S sMer fF e UKl (ae]
- ureS &bl Iy

)’5}’ S ety S paR
["'d'ﬁ' L of duﬁ' ¥

He wanted to be have like British
Imperialists or Hitler.

On 13th January in the Statesman,
they said—revolution will not come
from Parliament or Assembly. Army
and Police must revolt.

On 24th October, 1974 he stated,
violent revolution can be successful
if Army ang police revolt.

On 6-6-1974 a call was given to the
policemen to revoit.

On 5-9-1074 at Samastipur he
said, day was not far when they would
turn their gung on their superiors

h
dictatcnl";hb? W he was going'towards,
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On 31-3-1975 'he said he would not
‘hegitate to give a c¢all to the Army
&nd the Police to rise in revelt at an
appropriate time.

On 4th April at Bhavneshwar he
said that he would ask the Army and
the Police to rise in revolt at an ap-
propriate time. On 25-6-1975 he said,
the time to which I have been re-
peatedly referring is now coming.

Therefore, I say the time for pro-
clamation of emergency had also
come, I wish to say in clear terms
why all these things were done. They
wanted to oppress the people, 1o pro-
tect the vested interests of the coun-
try. Therefore, the right reactionary
elements started this movement. It
was started right from the time v nen
we embarked on ‘bank nationalisa-
tion’ and ‘abolition of the privy puar-
ses’. We helped Banglg Desh to get
liberated. We concludeg the indo-
Soviet Treaty of Friendship and Co-
operation, The Seventh Fleet had to
g0 back from the Bay of Bengal It
was proved to the world that a friend
in neeq ig a friend indeed. When all
these events took place, what hap-
pened? The imperialist forces were
tiying to become more and mare
active within the country, may be
through CIA. I wish to quote from
the New York Timeg and this news
item is dated July 24th, that is yes-
terday. It says.

‘The United States Central Intel-
ligence Agency was authorised in
September 1870, to meke a last
effort to prevent Salvador Allende
from gaining power in Chile, by
former US President Richard
Nixon.’

The CIA was also active here as they
were active elsewhere. The impe-
rialists did not like us; ‘they did not
want us to be independent and to
have 2 non-aligned policy. They did
no want that we should stand on
our legs. Just after independence the
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Britishers and the United Stateg were
saying: You are an agricultural coun-
try, use more of fertilisers; produce
more of grains. But our public sec-
tor built the strength of the na‘wu
That was proved during the days cf
the Bangla Desh war. We proved that
we could stand on our legs, The
imperialists do not like us because
we had nuclear explosion and ws put
Aryabhatta intp space. These achie-
vements unnerved them. Since
Shrimati Indira Gandhi is responsible
for g strong India and since she Las
huilt up a strong India, since she hoas
raised the stature of India in the inter-
national world, in the non-alig.aed
groups, Indira Gandhi has become 1n-
covenient for them. Through the
kallot boxes the reactionaris; could
not come. Therefore, violence! First
they tried by forming a syndicate but
they could not come: they cou'd nct
succeed, Therefore, they siaried crea-
ting conditions and circumstances by
which they could hope to cc ne Why?
Because they wanted the p'opertind
class here.

I am just concluding It would
have been very unfortunate 2t this
hour of crisit when the imperalist
forces and the vested interests hud
joined together f we had not actiecd
quickly and proclaimed e.nergency
as we have done now and the conse.
quential amendments in the MISA. So
this gtep was unavoidable and it had
to be taken.

I want to tell the hon, Member that
he had been giving the impress:on
ever since he came here that he was
very close to my Chief Minister of
Kashmir, Shri Sheikh Abdullah,

SHRI 5. A, SHAMIM: Unlike him
I am not a chumcha,

SHRI SYED AHMED AGHA: Whil2
Sheikh Abdullah has justified the
Proclamation of Emergency, Ye 18
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oppoding the Proclamation of Emer.

gency as well as the MISA which is
a consequential measure.

With these words. I thank yow for
having given me an opportunity 1o
speak,

DR. HENRY AUSTIN (Ernakulam):
Sir, this kind of not showing adequate
respect to the Chair or dignity to the
proceedings of Parliament is not pro-
per. Let ug all speak here in a dig-
nified manner.

SHR] S. A. SHAMIM:(*)

SHRI BHAGWAT JHA AZAL
(Bhagalpur): (*)

SHRI S. A. SHAMIM: (%)
SHRI BHAGWAT JHA AZAD: (*)

SHRI H. K, L. BHAGAT (East
Delhi): Sir. the word ‘chumcha’ is
not dignified.

q q ‘. qU ﬂqew :J
o Wiy W 7, ¢
QT AT

ow af s WExg : wg o, sfees
aTgd WX AATAE |1 ATAE e A A
go g, K WA TTRF FAOE |
ag avq fad wiftw argw & fag & @
#, & qgr Y &g Y7 g€ 4T W
ot ¥qT H qehe & @i e
ug TETE 9T AE A |

o welr ifasr e (wiEET)
quTafy AT, T AT WAGT TG R
e AT W W X T ST 8 -
fawa &1 ¢ | Forg g ag @ @A
wiy ¥, @ g aweA ¥ 5 § aga @1
Yy, fag wfm § T aA A ¥
w aTg o uwe o frw & arfeg g
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fir & arrt % vor X 1 AW
Wy & ow ot O e el & o
fe s fet Wt srifer 27
aqrd fear 21

foq gag Ny W A NG weAAT
¥ga & aew]l, storfel, STt
%, FET, 99 97 WY IR g A&
wT gaL fe et o & fam ¥ €
firer %< a8 gaTs & oY v qg I T FHoRr-
Weew 1ge §, Tawe faadt &, wraAr
foadf & | § 98 & gom gl g—Tiv-
@ R SN 2w A9 &, 58 2w
Fossxus Afm @@ E 50 dw ¥ 59
aF ¥ A9y @fe oot ofTa
o<l ¥ A 9T, AL Afeeq T AW 97,
art fogem @ fralt @ awes-
X TE F GHA | W AGY, WA 4
2 AT oW Nt gfew mdr ¥ oz
I F YaEr  dr fegw qw & wT
T 2a AW & AgX & QT wafew § A
¢, 79 AR Y wa aeq § A fEegeAm
Fr F@E W AT FA F qor 7d
g | 57 oY ¥9 9T ¥ AR q¢ ¥ FX
e JTET T 47 fE qw sy feux
Farwd ? R A & g $1F ¥ owrRay
wiY g€ oY wgy Ty fr ww A aw w
@ & Y i€ @A A8 § | 9 AR
qifera wid § WX 3w & g
wifr § | A 30 el & A o grnw
gwA WY I ¥ wae gar fr 2w ow
qCaTE F A & arforw #Y s @ o
®\ § ¢ar 9wy &7 fgemr &, =2
AT &), STAIR Y, FEFT g, aIET
FarQ @, T & qoaew g, 9w §
£ aa #1 sifew Y fr e e #
€q W T AATY I I ATH AT W
gfaar o & 25 wror Y Fgad W I

(*) Not recorded.
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o T wYL W ¥ N T W e
R ¥ & ge ¥, afew @ & O Al
o fadey ared § | g e g &
g & JofrarT agt ¥ @ gur e
I & N Y @ W@ AR a9 g™
da & S ywr 48 fear o wo
oY frar€ 2% § | goftame & 99 2@y 5
FoFi(eAT, faaemw i Nizqr ¥ a1
TS A& gWT A TFT Tg wloww w1
fr arfeer #) glaae @ s v &t
FHAATT FA T9T W AT TR AW
§ S &1 WY FANR FU | THiNg I
FAR TQE oA | v I A} ffeed
B T GGIT A ¥ F Gy wfesy
weardy § o @ 98 #19 #1 87, AR
o 2w & AR T A IR A w9 frsn
TATIAW AW HT AT FA FT FH 7
%< faar | sfax sur wet T@ aw %)
farar R o arely <Y 1 B ) |
& A & fog W IR E, W #
gfus agl 3@ qwaT 97 | FEE F F
i1 forsdETdy SaT ¥ @Y 59 ey
¥ g a@R AN aw §O FOT TMey
9T | $§ FEW B TG FAT F7 IgT @A
CARCCIG U T A L

gwosTEo UHo Te 1§ AT FIT
T § afe® 1957, 1971 T TR § |
9 H wWY &9 9T T Ry §
& a7 et & wgar gt § 5 9 awew
7g ATy & 98 ¥g9 AP E | WL WY
gy § s g § 21 @& waww
gy f6aT 9T | a7 W FEET w9 AT
gwmamgaugR AT @ W fF
T X wgr § fF 9 1@ A & W
9FYT WM Jq@ W T T g, W
e % aff ar g 1 gg 3w §, W
& qonT wigd' § 5w ¥ e W

g 1 st fr & a9 97w
I WA, AR, W WTw .
wAfEeReT g ? foegl & o Qv
e BT st & v g ey
TR W ? I wfgaret 0 & o
® q a7 364 ¥ fRg qEa w9ET
& 1w gl A A ¥ A g e
wd | K et g e oww fndaw
TS 15 7 919 QF Kot P o fore
¥ I T woI § S WY o, SmaETE
W w4z w7 A w1 foqr smaar

I 7T A1 Fosg #Y a1 w7 0
¢ Fre & o & wreee Tsi e
sgn AT fF o g ST gET I 3 A X
X fagr o | & St g f el
wfuwiiat 1 asa fgqraa @ arfag
fr frg #1 ove oft 98T Al o aw
H @ a9 7% w1 g 9@ e
ofgr | AT E T F w7+
TETAT SR | FGT FG AT@IG AT Y
TTCE 91T Wga favafaommy & my
T 9w & fag s adwT gyAmar
FAT WA W ALT AE ATHAT WX ATEA-
g Agr & 7 #Y wreg faw ¥ /e
Qo To T WIGTE GAGET TWH ATH WY
ag Q¥ & #1aT ¥ fawraedt ¥ § 1 W
% g7 fr sww & oAl §) T Ty
Wi W | AT FgT E Fr s @ w
A& AW TG AT WT IT H R WY
P O T & ffday #7917 |
ST ATY =g § fir o & wRR ER o
g, Tw wrEHl A qradf Ay & A
T W Iy §, W Wy agd § e o
w1 g fadr &t g Y woR eefafad ey
¥ w3 N 797 9w | 97 feafawe
¥ dwme T ¥ ol ol
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wwewgfafe® ¥R & ¥ faw
¥ v grourtousone ¥ Mz & ¥ 3w
fir o s fied) vl fpp & ol wiw
WA ITE 10MA AT qr O
qrft faar war 1 W@ T o &7
#urgeft § f S oY grard Y sfgg
SATT T§ TR & w0 ) g
AW el O fo ww & g W A
8 & P ¥ W 09 A A Tga R
% | gafee qrer & @9 gun #7
W guvgw fagaw & o wfaar § 39
® T T F ) YT F §F TAQ@N ¥
T 3N FY T TEEA § Tafag B
THouTEoTHoTo Y yfwmar #X 3w
& oI F) ey g § 9T, g
AT w1 uwo dro WY wife g1 1 Ry
Wﬁ*ﬁ‘(ﬁ@olﬁoﬁ,aﬁ'ﬁﬁ?ﬁ
g aA e 2 T wEar g
T AW & W @ g a1 AwE o
o faar w1d | oF WA w  fead
I ¥ Fw W BE o

T W) ¥ a1y & wga) § f et
HERT A gEET 9T fare w6 |

PROF. NARAIN CHAND PARA-
SHAR (Hamirpur): Sir, the Main-
lenance of Internal Security (Amend-
ment) Bill is before the House and
ibeing a serious measure, it should be
igiven the importance it degerves, But,
I am very .unhappy to see that
Mr. Shamim tried to ridicule it and
in hig mock performance; he went
90 far as te say that everybod sitting
in this House, exvepting you, Mr.
Chairman, wag just a mock show, I
#am happy thai by implication he in-
chnied himself slso-Np Himsel? Dde-
came & vapck piece. ' But he ghould
ROy be ad-much proud of himself be.
<cause the peopie, without hig doimg
80, inke him Mke that..
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Sir, wheri his-own people the people
of his own State the Chiet Minister
of his own State, the people who have
elected him and the Members of the
Legislative Assembly who cover his
Parliamentary constituency, are ditto-
ing, when they are supporting, when
they are approving the measures the
steps taken by the Government of
India, Mr. Shemim should think twice
before becoming an object of ridicule
and before making others also objects
of ridicule.

Sir, on the one hand, he poses him-
self to be a symbol of secularism and
progress and on the other, he opposes
such measures ag are going to safe-
guarq the very secularism which is
one of the cherished objectives of
thig land.

Shri Shamim used to rise to great
heights of oratory whenever there was
a communal disturbance. Why ig he
not happy now that there is no com-
munal disturbance in thig country be.
cause the emergency, MISA and such
other measures have made it virtually
impossible for the communa] forces
to raise their heads. Shri Shamim’s
heart wused to bleed then, but he
does not approve these measures. He
thinks that we are one 0f the Jast
museum pieces, May be if he wants
to be a museum bpiece, we have no
objection. All that I want to say in
al] seriousnesg is to remind him-—had
he been present, he would have listen-
ed to me that—all his past perfor-
manceg have just given an impression
that he hag not taken anything seri-
ously. Whatever has been done for
safeguarding the lives and properties
of pedple outside is also to be safe.
guarded by measures like this. It
is not a8 measure which we are going
to implement only for the sake of a
few; it ig for the safety and security
of the country.

One thing House mupt remem-
bﬂ'- M Slﬂ'i' ?aﬂd alm do
well to nemember, is thap preventive
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detention is provided for in the Con-
stitution. Articles 22 246 and 254
provide for preventive detention. If
you go into the history of preventive
detention, you would find that flrst
of all it was in 1950 that the Preven-
tive Detention Act was passed. The
counry was threateneq by some dis-
turbance in Andhra Pradesh, in the
Telengana area. Thereafter, it was
supposed to lapse on 1st April 1851.
But this very Parliament approved of
the extension of thig measure for as
many ag 18 years. That Act lapsed
on 31 December 1969. That the
country, the Parliament and society,
the Government and the politica] be-
haviour of this country, of which Shri
Shamim is proud to such an extent,
should have approved of that measure
for 18 long yearg is proof of the fact
that the measure was one in the right
direction, that it was a step in the
righ diretcion. In 1971 just after
a lapse of two yearg when the coun-
try's borders were threatened and
fliere was also a threat to internal
security, this wag promulgated as an
ordinance by the President on 7 May
1971 and within a month Parliament
met here and it became an Act,
On 2nd July 1971, this was passed in
the form of an Act with certain
amendmentg which have to be carried
out later on.

The State Governments were con-
sulted in 1950, 1851 and 1952. All the
State Governmentg at that time ap-
proved of the continuance of thig mea-
sure and even as late as 1966 and
1968 when there were many Opposi-
tion Governments in many  States,
they also thought that thig measure
should coninue in the best interestg of
the country.

So there ig no opinion which can go
against it. Shri Shamim said that
before 25th June Parliament was a
free Parliament. To us thig Parlia-
ment is the same as it wag before
because it ig the custodian of the
country’s rights, it is the custodian of
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the country's interests. Also when
State Assemblies and State Govern-
mentg have approved of it, there is
no reason why we shonlg doubt it.

Shri Indrajit Gupta hag expressed
certain doubts. I am also of the view
that care should be taken to see that
MISA jg not abused or misused. But
more important thap this ig the need
to see that people who are trying to
sabotage the security of the country,
who are trying to create secret cells,
are not left untouched. Today in
Delhi there ig a secret circular issued
by the Vidyarthi Parishad saying
that the students should not go to the
colleges. This circular was distribut-
ed freely yesterday and even today.
So I would remind the House that
attempts are still being made to close
down universities, to close down nor-
mal working. In the name of nor-
malcy, they are strikirg at the roots
of normalcy. What are the aims and
objectg of these people who are crying
for normalcy now? One student from
my State wanted to go to Muzaffarpur
to take an examination ip 1974. Then
he found that three times the hooli-
gans prevented holding of the exami-
nation. So he had to go back to and
then come from Himachal Pradesh.
Thus he had to spend Rs. 1,000. He
wrote a letter to me saying that he
could not take the examinuation. Sec-
ret letters and pamphlets; were dis-
tributed in the Universitiex of Bihar
to students from Thailand, Burma,
Ceylon, etc. not to attend classes as
nobody would guarantee the safety of
their lives anq properly. This kind
of campaign cubminated in the traffic
death of Shri L. N. Mishra, Union
Minister of Railways Having failed inx
their attempt to paralyse the Gov-
ernment and destroy the securiy of
the country through the railway
strike, they struck at the Railway
Minister. If the railway strike fails,
the Railway Minister is attacked. If
tiie Railway Minister iz dead the Prime
Minister ig their target. We took very
seriously the warning givem to us that
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the demand way for Prime Minister
Indira Gandhi’s head. They tried to
paralyss the Government. This is
what Mr. George Fernandeg said:

“The railwaymen should not be
a sleeping giant now but should
organise themselves into one indivi-
sible unit anqd if they succeed in this,
they can change the whole history
of Indiy and bring down Indira
Gandhi Government at any time
by paralysing the railway transport
ity a dead stop.”

They wanted to paralyse the Gov-
ernment. What was s feeling for
the country? At Madras or March 28,
1974, ho reiterated this concept and
teid the railwaymen;

“A ten days’ strike of the Indian
Railways—every steej inill in India
would close down and the industries
in ithe country will ~ome to a halt
tor e next 12 months. 1f once the

steel mill furnace 1s switched off.
it takes nine months to re-fire. A
15 days’ strike in the Indian Rail-
ways—the country wil]l starve.”
Whom did they want to starve?
Millions of this countrv, L. N.
Mishra died for the sake of opening
a broadgauge line from Samastipur to
Muzzafarpur so that it may be a direct
railway line on our Nortiiern border
right up to Delhi. But these people
want the railways to come tn g grind-
ing halt z0 that the millions in this
country are made to starve. The
country has to choose between the
two, wiiether it has to come to a grin-
ding halt and starve or it should deve-
lop further and rise to new heights.
People like L. N. Mish:a and those
who follow him wil] not be let down
by the millions in thig country. MISA
and other enactments are necessary
in that context. Millimng in the coun.
try approve of that On the 8th of
March thiz year, Jayaprakasp Narayan
, said:

“I# you (Jan Sangh) are a fas-
cist, then, T too am a fascist.”
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In those eleven words he reverses
the entire career of his snd he became
the greatest fascist of this country, let.
me go on record. ] happened to dis-
ten to hig Convocation Address at the
University of Delhi six years ago and
referring to RSS he said that it is like
an empty shell cover for its bad
designs. These wordg are still ringing
in my ears. Six years later, I hear
lnum saying: ‘if you are a fascist, I
am =a fascist too.’ It shows that he is
not only a fascist; he iy the source of
inspiration for all fascists. This
Hitlerite ‘march of the fasitist brigades.
can be carried onlv over the dead
bodies of people of India, India shall
res.st it and India shall rise at the
call of Prime Minister Indira Gandhi.
In the words of Jawahoarlal Nehru and
Rabindranath Tagore, if w2 have to
act, we must act firmly. Cowardice
is one thing; non-vi*'snce is an-
other. The greatest cowardice of all
is fear against violence. 1f we do not
rise against violence, aga.ns; chaos,
what are we for and what ig the Gov-
ernment for? I welcome this measure
I say that there should he safeguards;
MISA ghould not be abused or mis-
used. Government should see that
the dark and sinister designs and the
centreg of conspiracy are eliminated
once for all. Let not the Bharatiya
Vidarthi Parishad anq the RSS cen-
tres be allowed to coniinue their
operations in the university corridors
of Delhi or in the streets of Delhi.
Similarly with the Jamaat-e.Islami-e
Hind and all other forces which want
to disintegrate thig ccuntry. They
must be condemned ond dealt with
firmly.

I want to sound one note of caution.
People think that 12*h June reversed
the history. Prime Minister Indira
Gandhi acted in the best interes's of"
the country and democracy. 71 shail
quote from a memorandum submitted-
to the Prime Minister on 7th January,
1975, just after the murderous attack
on Shri L. N. Mishra it is signed
by not less than 200 members of Par-.
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Yiament of the Congress Party and
otherg also. I guote its Hindi ver-
zign. 1 shall quote it.

AT, T W § S WA
& fr Ay qF wiwedh gds iR
¥ g ¥ AT AT /R L & q9q7-
aifa® X ©T A5 FLX #Y TIVT WA
ary 9% & a¥ =afeqat Y o awr w7 fear
WY | afE wOemar W yoeE W
7T & & TG U SATTE F FIR
qT IS FT A QR M@AT A ATEE
# wiwmt aacs T ¥ gOAwAT
R W e # ofsw gfa 3 @-
THAT O FIHS & ywTa F 92w & fag
waar SNvaw afaqr wW A@ v
wEEY gF T W] ¥ cacq W HT A7

So, this ig the spirit surcharging
the entire memorandum. It wag ap-
proved in the form of a resolution by
the general body of the Congress
Party in Parliament which met on
18th February 1976 at New Delhi. It
is in thig spirit that we were always
trying to impress upon the Prime
Minister and the other leaders to safe-
guard the interests cf the country so
that he weaker sectiong of society may
get justice ang uphcld the parliamen-
tary traditions. If we have to act, let
ug acy firmly and bravely. Say to the
world that India can be strong and
we can protect ity.de.nocratic institu-
-tions, no matter whatever the threats
.or conspiracieg from inside or outside.
People like Shri Atal Bihari Vajpayee,
Shri George Fernandeg and Shri
Jayaprakash Narayan cannot be allow.
ed to barter awdy the freedom and
the parliamentary democracy in this
country at any cost. The freedom of
the ¢ountry, the unity of the country
and the parliamentary demiocracy
- sanctified by the blovd of martyrg like
Bhaget Singh, Mshatrca Gendid and
. N. Mishra shall be protetted st all
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costs. I suppport the smendment to
the M.I.8.A. with thig eiig in view.

MR. CHAIRMAN: The time is very
short. As § O'clock the Minister will
reply. Now, two Opposition Members
will gpeak for five minutes each, I
have been advised by the Congress
Chief Whip of the House that speaches
by the hon, Members should be
restricted to five minutes each.

SHRI S. M. BANERJEE: Sir, the
Business Advisory Committee has
allotted 4 hours ang one more hour
can always be given at the discre-
tion of the Chair.

MR. CHAIRMAN: That will be de-
cided by the next Chairman.

SHRI K, MAYATHEVAR (Dindi-
gul): Mr. Chairman, I welcome the
Emergency declared by the Presi-
dent of India which was purely in
the interests of the people of India
and to safeguard the safety and the
security of the nation. 1 appreciate
the Prime Minister of India, Shri-
mati Indira Gandhi, for evolving a
21.point economic programme which
is sought to be implemented as
speedily as possible. Then, Sir, I
welcome the amendments introduced
in DIR. in the M.1.S.A. anq in the
Constitution of India and the various
changes and provisions of law made
in the Act and also various amend-
ments to suit the disturbed situation
in this country.

My respectful submission to the
Chair and my respectfu] submission
to the Government of India i# that
you should take necessary steps to
prevent offences being committed in
future by taking so much of powers
under M.I.S.A. DIR, and making
other provisions of law. But one
thing I wouly like to submit for the
kind consideration of the Govern-
ment of India is that these economie
offenders are worst possible offen.
ders than of real murderers who are

L]
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punished under Section 302 IPC with
death or life imprisonment. A person
who murders somebody is given
capital punishment under 1.P.C. But
these economic offenders like smug-
glers, counterflet currency ‘makers,
blackmarketeers, hoarders, anti-social
and anti-national people are sitting
on the top of 56 crores of people of

India,

They are responsible for  the
price rise, inflation and slaughtering
the day-to-day life of the 55 crores
ot our people. This is the best op-
poriunity to amend the various pro-
visions of the IPC, Customs Act, Pre-
vention of Food Adulteration Act,
etc. to provide for maximum punish-
ment. As g lawyer, | am pleading
that we must pgive life imprisonment
or a minimum of 10 years' imprison-
ment tg economic offenders. They are
the worst offenders taking away the
bread of the poor® people. We need
not even give thig punishment: if you
just provide for thie deterrent puni-
shment, automatically the prices will
come down due to fear.

The leader of the CPI and some
other hon, members have spoken
about the misuse and abuse of the
powers under MISA. Government
should take maximum care to «ee
that it is not misused against inno-
cent people, whether politicians or
others. The Central Government
should also see that the State Gov-
ernmentg are not misusing these
powers to liquidgte their political
enemies at various levels. T am happy
the Home Minister is present. He is
well known to the people of Tamil
Nadu and he knows the Tamil Nadu
politicy very well. The Anna DMK,
CPI and other opposition parties are
functioning under peeuliar circums-
tances there. The State Government
is daring emough to flout the direc-
tions of the Central Government,
For imstance, tely after the
Proclasitation of éthergency, the Prime
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Minister announced a 21 point ecomo-
mic programme t0 be implemented
expeditiously, The Tamil Nadu Chief
Minister, Shri Karunanidhi told the
press and the public, “The Tamil
Nadu Government has already im-
plemented 18 of the 21 point.” But
we are suffering at the atrocious
hands of the Chief Minister. We do
not even have drinking water ‘n
Madras City. It is supplied only on
alternate days. That is the saddest
position of the Tamil Nadu adminis-
tration. Immediately after the dec-
laration of the emergency, the work-
ing wmmittee of the DMK met sec-
retly and decideq to oppose the
cmergency and refute the orders of
the Central Government. They have
violated the provisions of article 353.
It is the duty of the Chief Minister
to implement the directions of the
Central Government, but Shyi Karu-
nanidhi is speaking day in and day
out against the emergency. Apart
from the resolution adopted by the
working committee of the DMK,
Mr. Karunanidhi, Mr, Nedunsezhiyrn
who is Education Minister and Mr.
Anbazhagan who is Health Minister.
who are responsible office-bearers in
the party made a statement on 6th
July, 1975. The Chief Minister told
the public meeting that they had al-
ready implemented this programme.
He said that there was no necessity
for emefgency in India and there was
no danger to the people of India
either internally or externally. Mr.
Karunanidhj is the Chief Minister of
Tamil Nadu ang he is bound to im-
plement alf the policies and pro-
grammes of the Central Government.
And if he does not implement all the
directives of the Central Govern-
ment, he must resign and go. Cons-
titutionally, he ig the custodian and
guardian of the State but he talks all
non-sense. The Education Minister of
Tami] Nadli also said in the puble
meeting that there was no danger to
the people of the country. The danger

w3s only to Smt. Indire Gandhi
Prime Mintstar of India after the
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judgment of the Allahabad High
Court. Therefore, it amounts to vio-
lation of the Central Government
directives. I request the Central
Government to dismiss the Karunani-
dhj Ministry and MISA must be used
against the Chief Minister and other
Ministers of Tami] Nadu.

Regarding censorship on newspa-
pers. there are two kinds of papers
in Tamil Nadu. One kind is of those
papers which are neutra) and gsup-
port the poor classes. I want to men-
tion that the price of rice has gone
down in almost all the States of
India except Tamil Nadu. The price
of rice ig rising day by day in Tamil
Nadu. This I am saying from my own
experience, Day before yesterday, I
purchased some rice in the open mar-
ket. Before emergency, the rice was
selling at Rs. 4 or Rs. 5/- per measure
but now, the same rice is selling at
Rs. 9.50 per measure. There is a very
popular paper in Tamil Nadu ‘Mak-
kal Kural’ which is called the ‘voice
of the people’, this paper in its pub-
lications on 20th, 21st and 23rd men-
tioned about the rise in price of rice
in Tamil Nadu,

15.55 hrs,

[SERI ISHAQUE SAMBHALI in the
Chair]

But the Chief Minister who is also
in charge of police, directed the
confiscation of all these papers, viz.
‘Tennagam’ belonging to Anna DMK
as also ‘Makkal Kural’ and ‘Annal
Nadu’ Accordingly these papers were
seized. Their agents were arrested,
taken to the police station and put in
jail without making any entry in the
police diary. The IHome Minister
should Jook into this; you have given
powers to the Government of Tamil
Nadu, which have beén misused by
Karunanidhi and abused to the maxi=-
mum Again, Sir. the State Govern-
ment have apptinted Mr. Venkatara-
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man who has to represent the Cen-
tral Government. 1 am tolq“yester-
day that he is dancing to the tunes
of the police commissioner of Madras
city. The police commissioner of
Madras city ig calling for the expla-
nation of Mr, Venkataraman. Mr.
Venkataraman is dancing to the tunes
of the Chief Minister. You should
appoint anoiher daring, bold and
honest person to represent this cause,

In order to save democracy in Tamil
Nadu,

Now, a few words about Mr. K. K
Shah, Governor, Mr. Shah goes on
praising the DMK. Even day before
yesterday, he and Mr. Karunanidhi
addressed some public meetings
(Interruptwon) Mr. Shah wac praising
Karunanidh:i and said: “I am bhound
to praise Mr. Karunanidhi.” It was
published in Tami] newspapers also.
Without any reason or justification,
Mr Shah was praising him. There-
fore, 1 request the Government of
India to look into the Governor’s
activities and examine whether he is
acting as the Ceniral Government’s
representative or as the representative
of the State Government. Therefore,
I request you to take back Mr. K, K.
Shah, transfer him somewhere else
and appoint some other very power-
ful, straightforward governor to safe-
guard the interests of the people of
Tamil Nadu,

MR. CHAIRMAN: Please conclude.

SHRI K. MAYATHEVAR: Yes, Sir.
Finally, in Tamil Nadu, the MISA
has been used against the Prohibition
offenders. We appreciate and wel=
come it. But why should not the
same Karunanidhi government apply
MISA against black marketeers in
order to bring down the price level
of essential commodities? Not even a
single black maketeer has been ar-
rested under MISA by the Govern-
ment of Tamil Nadu; npt even a
single hoarder, anti-social slement or
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anti-nationa] element has been ar-
rested. You should not allow the
Tamil Nadu Government to abuse the
power you have granted to them.

Finally, we ar: i very grave
difficulties in Madras. hecause we are
fighting against that corrupt govern-
ment; but you have allowed that
government to go on functioning. We
are supporting your policies. Many
newspapers are doing il; but we are
punished for giving this support I,
therefore, earnesfly request that the
Central Government should dismiss
the Chief Minister; and arrest the
Chief Minister, Education Minister
and Health Minister and put them
inside anq rendc: juslice to news-
papcrs and innocent people of Tamil
Nadu,

16.01 hrs.
Fowrrer (fer) o Al
AR1ET, W7 § IS § A7% 7 FT &0
g1 % #wnA7, g2, ¥ AR FIA
I A T T FY @ 4, 98 g
FIAT WK A7 FT I G A
WX A& FT T4FAC AT | FFET it
IF qg IeAE T @ AT T@ ark
2, ®fF Taeaar &1 ST Y &
[T WY T FT7 EAT AT /T /IR |
& wwear g fF 3@ & ST T W
N A SEARTE S} AT w7 a@a
v fear & 1 @ agT gW § W
I &7 s & siwet g e w6t
THANZ X qF TAW FIT HT N FH
Fear &, a7 aga afewr @, @ & A
FT FIIA ZA, CEAET WY a@W W)
3w 1 3@ AT WY g |
16.01 hrs.

[Ssmr H. K, L. BrAGAT in the
chair].

e g tud § fs SR Wi
AERTTUTEY T T &1 S offw WY ¢ |
Fzor waAse ¥ off Frdww e 8, 9

SRAVANA 3, 1897 (SAKA)

Muaintenance of 134
Internal Security
(2nd Amdt.) Bill

N AT FEAw & fag 9@ ¥ 22
TR W w18 g qIET g 7y &)
g9 ATl WX wgd A 9§, & e
Fgd § fF aw AT ¥ g 97 v
feaT &, 48 < 9T 9T FIAT FAFLQ AT |
A R Ffaggs 7 & e wrT §
I IT & w54 § 5 o7 1 $3% Izra0
AT R, § TW AT G T ) AT G E
¥ FTH I qg9 FEAT FA@ § WIT §T
g & wag v & Ry dar § ) SfE
T Wl IF 99 & peeay §
WEHH g § )

I & F¥< AT & g 0%

TEH &I AT «7a §
MR. CHAIRMAN: I would request
the Congress members to take only
five minutes each, He has already

taken four minutes. So, I would re-
quest him to conclude within one

minute,

S JTYOR A arfedt &
T & fgm & wv #1 ofY o spanfeera
s ITmw iR R w
FO T & A7 7G| QT Ao g
fir T 1 qrfeamie § s 3w & W
HY YF ATT E ) TSHT T G & A w7
ur e ot d | e N ) qa
FAMHREATE | TT IT T HT w7 &
w1 ™ I T gnt & ) foae
IH I FT @ T 4T, IF aG AT
ZYEAT 9% FT AT § | A A o w-
S qrieay ¥ @ 1 2w & wday & verd
dfoTN s Iy o7
WY qaTfaea w3t £ 1 g fradr wohe
are § i 3o o iftrarie & e gaw
¥ a1z ¥w & ward & s ) wafere
Laciie o i
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[ svere] % oT vkt A @ & 1 & o
FOR Y MR far g, mRaw TF g ¥ i b W A
¥ oW A qUTAT @ & | W & whay ¥ fra amar ¢, ¥fFT amr & srfodr

aga Ieargy dar gor &) AfFT gw A AT
Tt w7 wwr o AT a9, ag ¥ A
st g1 & g fafeex & wgwr f6
WO ¥ 95 $9 19 T4 a7 T
WX & qadz 1 g fmma 2 5 3
ST ¥ ST IH HY FIIAIE FY AT
sifrer #3 )

MR. CHAIRMAN: Kindly sit
down, 1 have with me the names of
30 Congress members. Well, I have to
call the Minister at 5 O’Clock. Of
course, it will not be possible to give
time to all of them. But if you take
more than five minutes it will be at
the expense of other Congress mem-

bers, Therefore, kindly conclude
your gpeech,

Wt & < A qve a3 & frerrd
R Y @Y & 1 AT sy
#, Roer streue, FaiwgR qgete) T%-
AT WA, qfT & A0 X Ag &
ghoo Bl w1 v Ao ¥ qwr
TEAFE F W E—ITTT 71 g AN A
AT AL ATA-F(4T & T 7T 79y
gl oAt § dum F
fafrer oir gt fafed #
arrcﬁﬁﬁalﬁagr% griosito
afta sz qvo THo fro t wiAe deT
ford & fir @ x@ a9 F7 AT
R o & | T AT
foc aw @ w7 ST T d, o F
¥ W & fE o aF T oA F A
wrfary Adff &Y W ¥

™ aw ghamT & swe Wi,
ofere w2ue o foer s W @
vl ¥ 37 ghom fiwsior # dowrpft,

gfrT WY a@o gdo Tro ®y dzy fod
g

¥ avar agar g 5 ow@ 2w &
WA 6] g9 & i@ WY a4 &
N FEA F 1 3T FT TIEHE AT @Y
A, I IT WO IAFT FI &
g7 #1 7 far o wr 21 2w fafaeex
Y TH TAT T ITH 77 47 AR 7 )
¥ S nierfoew $7 37 AaMAT F
AT | A FEI AT F FATE AT H7
W17 Z9 & AT 90 fafiwrer 6 Camae
Ft fr & ool &7 wuEr T 7T
e i 5 74 A AT FICAT TY G975
& fom o7y oy s A,
TR w1 Fw A B oaw

| TRHRT 95T fgE (SU0) .
qwrafs wgrzg, & wrAfes Jean (Aa-
qv) faaas w1 @amT FATE HIT AT
& ®aY uEred 7 qurs qa7 g fr S=E
% Qa7 fam g fear &, e & @
qHg W ¥ HEEwar 9r |

AN ST A ¥ a5 & o7
foarr = ey ¥, 9 &Y A% aga
SFUAT AT ¥ | WEHIT AEe, o
XA T, & 7 g wifeT Pear @
fir Troerdr sifusTd g Ay 77 AT
5 a<g 7 ¥, g ¥ 59 wr e
A ¥ faq 7 $7 ¥ § 1@ % afa-
Tq ATHH &7 FT A0 ¥ 3w Frwd ol
W SFI @ & grafys siw o qfE
g aw

TF o & wWar 47 aeE
mEi v fer d 1 9o T
W T e ¥ OF OOt A, e
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s&fﬁfafw %aﬂwﬁsﬁmﬂ*ﬁr
| thmmﬁmwﬂ:ﬁ%@m
o, o ferd o o X ol o Y
At o, e P, w7 g @
frofl oot 1 F¥ 7 & fom e
sl § %y 6w 7 foeaiy § &1 A,
Ffe 3 are gar strar & A0 faeit
¥ qq7 @ sEw |

 feed o ad § Y afeferfy & wow
WU # REAr qr, I w A W H
M TG SR | S A ag AT AT A
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SHRI BHOGENDRA JHA (Jai-
nagar): Sir, we all cherish freedom
of expression, assembly and Press.
That is why, the first reaction of
anyone 1s that when there is any biil
or act like that, we begin to think
upon this 1ssue as if 1t curtails all
our basic and normal rights and liber-
ty. That is quite understandable,
because for these values, we had
been fighting, against the Britishers
and thereafier, we have been working
and progressing and trying to achieve
these values.

But, before the proclamation of
emergency, we had been fighting for
these ihings for about 1} years, What
was the condition? Partly, it had
been narrated in that book entitled
"Why Emergency”. My friend, Shri
Rameshekhar Prasad Singh, has said
something about it, because in Bihar
not a single public meeting would be
held unless it ig protected by volun-
teers with lathis, Some people even
now from those Benches have been
saying that J. P. was not practising
what he was professing, I am not
saying anything about him. We have
been too close to him to know about
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his practices and professions. There
have been contradictiong between
what the practised and what he pro-
fessed throughout his life and career.
We have got enough proof of that.
I need not go into all that.

Whenever a public meeting was
being held by us, it was said that it
should not be held. Men and women
were being taken away from the
trains whenever they were going to
attend any public meeting. An open
call of violence was given., Even
MLAs were being taken from their
houses and assaulted. They were be-
ing slapped and attacked,

Even then, these things would not
have gone to that extent, had there
been the f{reedom of press in our
country. Because there was no free-
dom of press, because it was being
prostituted by the monopoly houses,
monopolising the voice of the country,
these things were happening. It was
against this trend, against this dan-
ger thal Jawaharla] Nehru, in his
days, had given a warning to the
people against the chain of news-
papers. Those who are misquoting
Nehru should wunderstand it. On
several occasions, Jawaharlal Nehru
had said that chain newspapers had
become a danger to our couniry, a
danger to the pen of {he editor even.

Now, all these newspapers were
propagating even things said in bath-
rom. They were propagating these
things throughout the country. It wag
to curtail the freedom of the press,
to curtail the fundamental rights of
the people, that these things were be-
ing propagated. Whenever we addres-
sed public meetings of lakhs and lakhs
of people, they completely suppressed
these things as if nothing had hapven-
ed. There wag not only a lack of
freedom of press but there was also
danger to the security of the coun-
try. On the one hand, sensible things
said in public meetings were being
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blacked out, on the other hand, non-
sensical things or whimsical ideas or
insane behaviour were being reported
as to bring our Parliament to dis-
repute outside in our couniry and
abroad. In such a situation, because
of ack of freedom of press, because
of control of press by monopoiy hou-
ses. because of extra-constitutional
meang adopted, they openly gave a
call for violence, for overthrow of the
Government, for eliminaticn cf the
parties, for a partyless system, etc,
they were given a guard of houour,

When J. P. went for the closure of
the Secretariat, he was given a guard
of honour by the D.I.G. (Police). On
a police van, he was taken round the
Secretariat to ensure that none was
allowed to go inside the Secretariat.
That is how the fascism comes. That
is how the ruling party and thz Gov-
ernment assisted, aided and abetted
the crime and things came to such a
pass. Even in this House many peo-
ple were under an illusion that once
he happened to be with Vinobha,
he became a non-violent man., Mr.
Shamim said that a gimilar call was
given by Gandhiji also. But Gandhiji
never told students, “You don't study;
you don’t appear in the examina-
tions. You will be gwarded degrees
without appearing in the examina-
tions.,” Such things had never hap-
pened before. Even these things were
being propagated throughout the
country. That is how an abnormal
situation developed, The normal life
of the people was threatened. The
freedom of the press, the freedom of
the individual, the freedom of hold-
ing public meetings, et¢. al] these
things were not only a danger to the
fundamental rights of the people but
also a danger to the country. We
have been experiencing it, facing it,
fighting it and defeating its purpose,

In such a situation, Emergency was
long, overdue because not only these
things threatened the individual rights
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of the people or of the parties but
these things also threatened the free-
dom of the country itself, the inte-
grity of the country iteelf, in comh-
nation with some foreign powers. A
case has been mentioned in the docu-
ment entitled “Why Emergency?” that
through a foreign bank money was
received by Mr. ‘George Fernandes
But ihere are more instances of that
kind. When foreign powers began to
interfere in our internal affairs 3znd
meddle with our freedom and jnde-
pendence itself, then the necessary
step which was Jong overdue 'was
taken,

Then, Sir, I wall say a few words
regarding the freedom of the press
We know that K. K. Birla and the
Indian Express group had become
slightly docile and began to pay tri-
butes to the Prime Minister but after
the 22nd, when they thought that
finally, take-over by the facist powers
wag coming up, the Hindustan Times
wrote in the 'editoria] that the only
course was for the Prime Minister
to go and the Indian Expresg wrote
that it was ‘time to go’, without any
respect for the Judiciary. They
wanted our system to go, the demo-
eracy to go, the demoeratic institu-
tion to go. In such a situation I think
the measure taken for saving demo-
cracy was timely and the Bill cannot
be opposed at this stage.

But in the Objects of the Bill, two
main things have been omitted. Why
should the Home Minister shy away
from them? He had dealt with release
on bail, natural law, common law etc.
But two most important things have
been mentioned in the Bill, namely
with regatd to (1) the Advisory Board
and (2) the grounds of detention, In
such a gitugtion, I think these ghould
be mentioned in the Objects also be-
cause, otherwise, one has to réad the
whole Bill to know what the Bill is
abuut,
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Saegtion 8 of the Origingl Act demls
with the groundy of detentjon and
Sections § 0 1% deal with the Ad-
visory Boards, and they have been
taken up. I think other things, like
review of the orders etc. are not bad
in themselves, but the review wil] be
made by the same officers or agencies
who ijssue the orders of detention.
Therefore, 1t will be much better if
you retain the gystem of Adwvisory
Boards. After all, the Advisory
Boards will be constituted by the
State Government or the Central
Government and they will consist of
persons selected by the State Govern-
ment or the Ceniral Govern-
ment and they will review the
grounds on the basis of the materal
given by the Government. There will
be no lawyers, In such a situation,
everything will be safe. I do not
know why the Advisory Boards should
be taken away and why the grounds
of detention should not be given if
you have got tham. Here, in the
Act itself, 1t 1s mentioned that Gov-
ernment need not give all the grounds
of detention 1if it feele that any par-
ticular ground, if given would harm
the interests of security or maimnten-
ance of order., That is there already
but other grbounds can be given.

So, in regard to these two points I
think the present form of the Bill 1s
not only unnecessary but harmful
also because what happens is this
There will be such incidents gs has
been mentioned by my colieague.

In Kanpur, the Dean of the Indian
Institute of Technology Dr, A. P.
Shukla was arrestedq Prof, B, Sircar
was arresied under MISA snd R. P,
Tiwari. Secretary of the Xarmachari
Sangh, who has been having connec-
tions with the RSS and other facist
forceg for the last five years was
arrested. The Government has the
task of seeing, who is oceupying which
position in the Government Our
State policy is secularism, demeécracy
snd socilalim. Ay stich # hes to Sght
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against communist forces which are
undemocratic, and fascist forces. In
the administration also there dre
officers who are predominently fascist
and who have RSS lcanings; they are
there in the bureaucracy. We know
because there +ere lectures at the
Defence Academy for Army Officers
and formerly our friend Balraj
Madhok used to be invited to deliver
lectures there for Army officers.
Even now, about a few months ago,
Mr, Vajpayee was invited to deliver a
lecture to the IAS officers as part of
their training programme. I do pnpot
want to say much about it, When
the i1mplementation of this Act will
be in the hands of such officers, then
some brake has to be given. I sug-
ges{ that the Advisory DBoard be
retained, the clause on page 3 of the
Bill which says ‘sections 8 to 12 shall
not apply’ should be deleied from the
Bill. The Advisory Boards ghould be
retained and the grounds of detention
should be given in cases where the
Government feels that it is not harm-
ful for the securily of the State.

One very valuable suggestion has
been made by my friend, Shri Ram-
shekhar Prasad Singh. Why can’t
there be a statutory non-official body
at the Centra] level or State level or
district level to look after the imple-
mentation of this Act? We suggest
this because a few persons who were
arrested last year for creating viol-
ence, chaos and anarchy, because of
some approaches, have now been
spared; they have not been touched;
it seems, some officers are supporting
some people who have gone even
underground. The danger from those
elements is not yet over. The Secre-
tary of the All India S8truggle Com-
mittee has gone underground he is
not going to offer satyagraha Be-
cause we happen to he on the Board,
we know that many people have fied to
Nepal and from there bring leafiets
and materials, In our area, in North
Bihar particularly, there is talk that
people from Bbmba‘y have gime ovér
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to Nepal from ihat area and the
American Embassy in Kathmandu is
helping those peopie. There is also
talk that the Chiege Bmossay people
are also helping them, In such a
situation, immediate steps should be
taken to have popular vigilance by
having, a non-official body consisting
of people who believe in secularism
and democracy. Some institutional
check should be guaranteed. Only
then this cap be correctly implemen-
ted. This is my submission.
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SUIRT GIRIDHAR GOMANGO
(K raput). Mr. Chairman, Sir, I rise
{0 support this amendment Bill be-
cauvs. 1 has been brought at the ap-
prop-iate time and the emergency has
been enforced to stop the internal
disturbances, This 1s a ripe time for
the people to get rid of internal dis-
turbances I am nol going to repeat
again as to what happened Dbefore

emergency.

The development of the country
depends upon the people, the politi-
cians. the personnels and the press.
In the interest of the country it is
highily cssential for these four groups
to have discipline by which the coun-
try can progress.

India has got two Gandhi eras—
‘Mahatma Gandhi era’ started in 1847
which brought independence to this
country. The next era is from 1874
onwards which is ‘Indra Gandhi era’
which will bring economic indepen-
dencte to the country., The democra-
tic socialism of which we are thinking
of, can be achieved because of thie
emergency. The Act wag passeq pre-
viously but the action wag not efficient
but after tie declaration of emer:elgcy

(and Amdt) Bill )%y

it became efficient. Why not, there-
fore, invite emergency and MISA ?

Tr~ couniry needs revolution, not
1ed .ovolution but green revolution.
Tha country requires reformaution.
Reformation will not come all of a
sudden just like revolution Some
may get temporary gain but may lose
permanently if they do not tolerate
all this. Wpe respect our great leader
Shrimati Indira Gandhi who has got
three ‘T" powers that is to say, maxi-
mum Tolerance, appropriate Timing
and Tackling the problem. These are
the three T's, She is serving the
:ountry with sincerity and devotion
and she wants the country to be a
Letier nlae for future genecrations.

While concluding, I would gay that
the MISA will cradicate al] these evils
from A 1o Z These evilg are: Agitla-
tion. Black Money, Corruption, Des-
truction and disturbance, Exploitation,
Falsehood, Goondaism, Hoarding, In-
security, Jealously, Kith and kin
favouritism, Laziness, Mannerless
things and Murders, Nepotism, Orga-
nisations which are not good for the
country, Political abuses which will
polluie the political = atmosphere,
Quarrels for power, Reactionary for-
ces, Sabotage, Threatenings, Unwant-
ed things. Violence, Worst position of
the country, and Youth Unrest. Re.
garding the letters ‘X’ and ‘2’ I woulg
say this: The MISA will put ‘X’ mark,
that is, ‘into’ in regard to all these
evils and we will get ‘Z’, that is,
‘Zero’ which means, complete eradi-
cation of the said evils.

st ow fag wif (R)
awmf off, A8 @ WX e v
g Q¥ frwy ox e & fog Raw
5 fae w1 guw fawm, i A% &)
oY B S ggw wurar ¥W faww F
T OAEE | & W F g W
T FAT L1 WA N & o
g & fe g et &1 wwa g,
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MR, CHAIRMAN: I would request
you now to conclude.
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MR. CHAIRMAN: I am really sorry.
Kindly conclude,

At R feg 0 T, §oag
@A g fF @8t 9v $& T T A
gt & W IAET Y AR AT 7 H
AT F 9 ITAY  SUIET IrEH WY
feqrsmar &1 Y g wveHr § AI”
& FAIWEY FRAT E, IAH AFT ARG
famar 21

AL T AFAFCAAT FTOF AL g,
# 3q81 IgT FAr =gt ar fow
IZI mERT F fag a3 TR U
fo@ &1 SA%r &7 gafy AqT WY
ATTFAT &1 FawFwey Y gated

JaT @A G F A G HT HT
qafer & oA &Y Aw § 1 Afe
wTg q@ WX gwg T} @ ¢, wafag
¥ JaRI IFTAF FCQIE |

SHRI B. R. SHUKLA (Bahraich):
Mr. Chairman, Sir, this House has
already approved the proclamation of
emergency and the present amending
provisiong in the Maintenance of In-
ternal Security Act are nothing but
the necessary follow-up legal action
because, if we have to deal effectively
with the emergency provisions, then,
necessarily, we have to introduce such
changes which curtail and restrict the
persona] liberty, the abuse of which
is threatening the very existence of
the State. Therefore, my respectful
submission is that it is perfectly in
accordance with the constitutional
provision contained in Article 22, The
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present amending Bill makes provi-
siong which shall be coextensive with
the period of emergency. Therefore,
the drastic measure would not be in
operation after the cessation of emer-
gency. That is one basic feature.
Secondly, it is not necessary to dis-
close the facts or the grounds on which
a person 1g sought to be detained by
the appropriate authority under this
amending Bill. Thirdly, il alsg pro-
vides that it is not necessary that the
person so detained should be given
an opportunity to make representa-
tion. These are the departures from
the common law and the natural rule
of justice.

Now, when there is a conflict be-
tween individual liberty and ‘he
State, then, certainly, the State, as the
custodian of the rights and liberties
of the entire nation has to override
and suspend the personal liberty of
an individual. It would be asked why
this draconian law is sought to be im-
posed banning all sorts of personal
freedom. My answer to this—and all
of us are of this view—is that there
are big sharks in the shape of sabo-
teurs, in the shape of enemy of the
State and in the shape of anti-social
elements who cannot be brought with-
in the clutches of the ordinary law of
the land. They are too big and too
powerful to break the sinews of the
net of common law. Therefore, this
amending Bill has been thought to be
necessary to be on the statute book.
My submission is those enthusiastic
friend sitting on this side should not
think that these measures are remedies
for all times to come, These measuras
are not a penacea for all evils—social,
administrative, political ang economic.
The only thing which the hon’'ble
Home Minister has to take care is
this that he should impress upon the
authorilies at the State and adminis-
trative level to sce that they should
not make an indiscriminate wuse of
these provisiong in detaining innocent
persons with malafide and ulterior
motives otherwise just as in the case
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of medicine, when the most powertul
medicine is to be applied, the milder
does not have any effect. The harsh
remedy does not always bring about
the desired results. I would like to
say a word about ‘liberty’. From time
immemorial liberty has been valued
and loved. About ‘liberty’ one very
eminent writer has said these words:

“Thou hatest nothing but the
whip, the chain and the dungeon
key; Thou art the only deily hefore
whom the devotee does not trem-
ble”,

1 will conclude by saying that the
anti-social elements who are the ene-
mics of the State must be dealt with
effectively.

MR. CHAIRMAN: I have to offer
my regrets to the other hon. Members
who could not be given the opportu-
nity to speak because we hagd decided
that the Minister will reply at 5
O'clock. There are ten to twelve
Members still who want to speak. 1
think the understanding was here
that the Minister will begin at 5 P.M.
So, I a1 "l the Yon Minister to
reply.

THE MINISTER OF HOME AF-
FAIRS (SHRI K. BRAHMANANDA
REDDY): Mr. Chairman, Sir, at the
outset I would like to thank all the
hon. Members on thig side of the
House ag well as on the other for
giving their support to this MISA am-
ending Bill. I have not tried to cover
the same ground because it has al-
ready bec:, crvercd v/hen the Resolu-
tion on proclamation of emergency
was taken up by this House, Suffi-
cient material has been put forward
either by the mover of the Resolution
or the Prime Minister intervening or
other hon. Members participating in
the debate. I have also said, Sir, that
the activitieg of certain political par-
ties in the last two years have been
so violent disruptive of national unity
ritlopkgdnﬂthemﬁon was

ifting towards anarchy because of
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the activitieg of these leaders of poli-
tica] parties. As Mr. Indrajit Gupta
has said, this Proclamation and the
subsequent amending Bill of the MISA
has come about because of the un«
precedented circumstances in the
country, Naturally, Sir, an ynprece-
dented situalion where we see clearly
the prospect of the nation drifting to-
wards lawlessness and violence and
then coming in the way of activities
which would go to help or ameliorate
the condiliong of the weaker sections
of the society, has to be met effective-
ly. If that has to be met effectively,
naturally, certain sieps have got to
be taken. As the Prime Minister once
remarked, in the other House, 1t 1s a
painful necessity. The aclivilies of
these leaders, of these parties, have
necessitated the proclamation of em-
ergency and the subscquent actions
had to be taken for strengthening the
nalion, seeing to it that no serious in-
ternal disturbances arise and that the
nation and the nation’s economy 1lso
get strong,

Now, my friend, Mr. Shamim was
saying that at the time when MISA
was introduced originally, there was
an assurance on behalf of the Gov-
ernment that it will not be used
against political activities, Of course,
I have also said on some other occa-
sion that MISA will not be used
against legitimate political activities.
It does not mean that all activities
whether violent or otherwise, disrupt-
ing the country and indulged in by
politicians are exempted. Therefore,
you have to distinguish between law.
ful political activities and subversive
or violent activities indulged in by
politicians, Therefore, Sir, you have
to make a distinction,

Has Mr. Shamim, in gpite of his
great advocacy for democratic tradi-
tions—he hag quoted Gandhiji; he has:
quoted Panditji; he hag quoted some
otherg—taken care to see whether
such things have been happening all
these years ave legitimate political’
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activities and lawful activities? Are
they indulged in in some other coun-
tries, which you wanted to quote?
Even in Britain, I am {old, therc is
a Defence of Realm Act which takes
care of situations like this. 1 do not
want to go into it again. Do you think
that incitement to the Police or the
Army is a legitimate political acti-
vity? As Mr. Bhogendra Jha has said
and as Mr, Singh hag also said who
was present at the meeting, no
public meeling could be held without
armed political cadres tp preserve
peace and order. Or, do you think
that a Janta Sarkar or a Janla
Adalat—1 have  not urderstood
it ull now, T do not know whether
my {riend Mr Shamim has understood
1l—or encouragement to wviolence or
creating a climate of not only violence
but haired; the type of false¢ and base-
less rumour-mongering and this cha-
racter assassination indulged in even
on the floor of this House—do you
think this is a thing which can be call-
ed legitimate politica] activity? Docs
it not shake people's faith? Does it
not shake, as the Prime Mimister once
remarked, pcople’s will? After all,
we arc a democracy We want to in-
volve our people 1n our development
activities. We wani to make them
pariners, Not only do we want them
to be determiners of their own des-
tiny, not only do we want them t{o
determine what type of government
they should have in this country, but
w? also want them to involve them-
selves at cvery stage and in every
sphere, in every region, actively in
the development activities so that
they can not only feel but share in
the fruits thereof.

Therefore, my submission, as I have
said even in the other House, is that
if all of us believe in the democracy
that we have, that our elders have
given us, we have to play the rules of
the game strictly. Therefore, my sub.
mission is that it can be taken that it
should not be used against any legiti-
mate political activity, but not all

1152 L.8.—T7

SRAVANA 3, 1897 (SAKA)

Maintenance of 162
Internal Security
(2nd Amdt.) Bill

types of political activity, vieleni,
subversive, just because they are in-
dulgeg in by some politica] parties.

SHRI S. A. SHAMIM: You have
arrested journalists, Thig morning
you arrested Kuldip Nayyar. What
incitement to violence did he indulge
in? He was arrested under MISA.

SHR1 K. BRAHMANANDA REDDY:
1 am coming to that. I would tell Shri
Sham'm that law is no respector of
pcrsons, My friend, Shri Bhogendra
Jha, was remarking in his speech that
a Decan was arrcsted or a Professor
was arrested ang some other person
was arrested. 1 wang to say this, This
i not only aboui politicians. A poli-
tician may be a big politician. It de-
pends on what activity he does, what
is the activity he is indulging in, what
1s he planning what is he trying to
do, what js he likely to do. That is
the question. It is not a question of
status. If it is a question of slatus
all these leaders should noty be detain-
ed Therefore, you must make a dis-
tintion, A person because of his
position may occupy a status or sta-
ture, but it doeg not mean that he is
not indulging in some activity which
is detrimental to the interests of the
nation,

SHRI VASANT SATHE (Akola):
You are not supposed to tell all that
to Shri Shamim as to what they are
indulging in,

SHRI K. BRAHMANANDA REDDY:
No, no.

SHRI EBRAHIM SULAIMAN SAIT
{Kozhikode): There are certain cases
where bureaucrats have misused
authority, where local police people
have misused authority.

SHRI K. BRAHMANANDA REDDY:
I am coming to that, Just have some
patience,

You said about a free press also.
Certainly times without numbher, the
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Prime Minister has stated, and many
others have stated, that the press
gshould be free, We do not want to
interfere. But you have seen a sec-
tion of the press acting as if there 1s
only a one-way traffic, trying to do
some things which support this type
of attitude or mentality. Naturally,
therefore, it has to be taken care of.

SHRI S. A. SHAMIM: That section
of the press is now censored.

SHRI K. BRAHMANANDA REDDY:
Rightly, hon, friends on this side of
the House as well as Shri Indraj:t
Gupta raised & point that the extra-
ordinary powers that we acquire un-
der MISA should not be abused or
misused. I certainly agree with it.
the Prime Minister has advised the
Chief Ministers to be careful in the
application of MISA and we, on
behalf of the Home Ministry, have
cautioned the respective State Gov-
ernments against any possible abuse
Or misuse. Even so, it may be possi-
ble, it may be within the knowledge
of some hon. members, that some
misuse or ubuse has taken place.
Certainly it will be within the com-
petence of the respective detaining
authorities as wel] as the Central
.Goverm.'nem to sec that this type of
Impression is not given to the public.

SHRI  INDRAJIT GUPTA: The
Public will not know anything.

SHRI ‘' K. BRAHMANANDA
REDDY: I want to say another thing
in this connection. Some friends
may say that some CP1 Members had
been arrested. 1 am not trying to
justify the arrest or detention. I am
only trying to say that just the fact
that a man belongs to a particular
party is not the criterion. As ] have
said earlier, what he is doing  and
what he is planning to do are xele-
vant points.

Shri Indrajit Gupta and other
friends gaid that if the wife or child
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of an arrested persons was not well,
he would not be given any inter-
view. That is not correct. Persons
detianed after the emergency are
governed by the same rules as were
applicable to the original MISA. In-
terviews with family members are
not totally prohibited they are per-
mitted in certain specified circum-
stances. ‘Their frequency is regulat-
ed. Interview with lawyers is also
being permitted. You should@ not go
with the impression that interviews
with family members or close rela-
tions are prohibited. It may not be
as frequent ag it used to be but cer-
tainly it is permitted and it is
regulated.

He also raised another question—
the duration of operation of this pro-
vision. It is mentioned in the amend-
ing Bill ilself in clause 6: “Notwith-
standing anything contained in this
Act or any rules of natural ’justice
the provision of thig section ghall have
effect during the period of operation
of the Proclamation of Emergency
1ssued under clause (1) of article 352
of the Constitution on the 3rd day of
December, 1971, or the Proclamation
of Emergency issued under that
clause on the 25th day of June, 1975,
or a period of twelve months from
the 25th day of June, 1975, which-
ever period 15 the shortest.”  This
relates to the point raised.

SHR1 INDRAJIT GUPTA: You
have not clarified anything.

SHRI K. BRAHMANANDA
REDDY: So far ag clause 6 of thig
amending Bill is concerned, it is
limited to the duration of the emer-
gency or a period of 12 months,
whichever is earlier.

I do not want to go into other
matters, about some industrialists
and others meeting the Prime Min-
ister. It does not mean that what
everybody says is swallowed or that
it ig tuken without reservation, It is
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good for a cross seation of society to
g0 and inform the Prime Minister:
We give our co-operation. You take it
to the extent that it is advantageous.

My friend from the Anna DMK
welcomed the Bill. I think him. 1 can
also tell my friend from Gujarat as
well as the ADMK friend, that we
are aware of what is happening in
Gujarat or Tamilnadu,

Now, as I have mentioned, even at
the outset, even in my introductory
speech, it is not ag if this ig the first
time that the grounds are not given
or the Advisory Board is not brought
in. During the Proclamation of
Emergency in 1962, there was &Lo
provision for either grounds or Ad-
visory Board. I have alsu brought it
to your king notice to the notice of
the hon, Members that in the recent
Bill that we have passed twy days
ago—on the 23rd July 1975—with re-
gard to the Conservation of Forcign
Exchange and Prevention of Smug-
glerg Act, the same thing has been
provided. No grounds or Advisory
Board were provided earlier and
even in 1974 there was no provision
for Advisory Boards., Therefore, it
~as not as if this is being resorted to
for the first time. It has been there
and ag you have rightly remarked,
when this is an unprecedented situa-
tion, a dangerous situation, so far as
the country is concerned, so far as
the nation is concerned, when we
have to meet it, there should not be
a half-way house. We must meet it
effectively so as to safeguard all the
vital interests of the nation.

Now, one thing I would like to
submit to you, that is about the
possible abuse or misuse of this
power. Under original MISA also,
the detaining authority is restricted
to certain class of officers like the
District Magistrates, the Additional
District Magistrates or some Commis-
sioners or somebody, Therefore, we
have taken care to see that the origi-
nal detaining authorities themselves
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are not small frys. They are fairly
high in the ladder of Government
service and further this is reviewed
at the highest level of the State Gov-
ernment. A review has been pro-
vided and not only should the State
Government see that the declaration
is made within 15 days but it should
also periodically review the gituation
and see whether the detention order
has to be kept or to be revoked.
Therefore, that precaution has been
taken to the extent possible. Now, it
1s true I do not believe in warning
but I do say on the floor of this
House regarding the points that have
been made by the hon. Members that
the delaining authorities must be cir-
cumspect and must exercise due care
and see that they do not misuse or
abuse, it is within the competence of
the State Governmenis to warn or
pull up the authorities or revoke if
necesseary  any detention orders
which have been found to be not pro-
per. We are in touch with the State
Governments. As I have said earlier
we have cautioned them also against
any possible misuse. We have also to
safeguard against even the threat of

detention or indulging in similar
practices, at certin times.
Now, of course, some {friends

wanted that 15 days should be limited
1o 10 days. Even under the original
MISA a period upto 22 dayg is al-
lowed. Therefore, under the pressure
of circumstances, action hasg {p be
taken by the State Governments not
only with regard to these persons
political parties or others indulging in
violent activities but also against
hoarders, blackmarketeers and smug-
glers and naturally they would re-
quire some time. Fifteen days is not
a big enough period and a review {
also provided within four montha
Practically, a month is over now and,
therefore, four months is not a big
period. In fact, one Hon’ble Mem.
ber wanted il to be reduced to three
months. Between three and four
months there is not much difference...
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SHRI M. C. DAGA: Four months
means 130 days,

SHRI NIMBALKAR (Kolhapur):
When you are outside it is not a big
period but when you are inside it is

a:- big period.
(Interruptions)
SHRI K. BRAHMANANDA

REDDY: Whether the period 1is big
or small is not the point. The point
'8 that in the circumstances of the
case it was found that four months
would be necessary for the State
Governments do make a review of
the orders of the detaining authori-
ties, and come to their judgment.
That wag what was felt. Suppose
somebody says ‘why four months
why not three months and fifteen
days’, I cannot give a better argu-
ment than that we felt that in the
cireumstances of the situation four
months would be required by the
State Governments. That is my sub-
mission.

Therefore the points that have
been raised by my Hon’ble friends, I
have tried to meet and explain and
1 would now request that this may
receive your kind support.

SHRI B. V. NAIK (Kanara): The
Hoen'ble Minister has stated— [ do
not know whether it was done inad-
vertently—that what a person is
likely to do will also warrant arrest.
Is it a fact or was it an inadvertant
statement? He used the wordg ‘wnat
a person is likely to do’.

MR. CHAIRMAN: The question is:

“I'hat the Bill further to amend
the Maintenance of Internal Se-
curity Act, 1871, be taken into
cony deration.”

The Lok Sabha was divided:
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Division No, 9] (1731 hrs

AYES

Agha, Shri Syed Ahmed
Ahirwar, Shri Nathu Ram
Ambesh, Shri

Ansari, Shri Ziaur Rahman
Austin, Dr, Henry

Banerjee, Shri S. M.

Barupal, Shi11 Panna Lal
Bhagat, Shna B. R

Bhagat, Shr1 H. K. L.
Bhargava, Shri Basheshwar Nath
Bhatia, Shr1 Raghunandan Lal
Bist, Shri Narendra Singh
Chandra Shekhar Singh, Shi;
Chandrappan, Shi1 C K
Chandrika Prasad, Shr)
Chaudhary, Shri Nitira) Singh
Chhutten Lal, Shii

Daga, Shit M. C

Darbara Singh, Shn

Das, Shri Anadi Charan
Desal, Shr1 D D,

Deshmukh, Shr:i K G.
Deshpande, Shrimati Roza
Dhamankar, Shr;

Dixit. Shri Jagdish Chandra
Doda Shri Hiralal

Duraada, Shri L, K.

Dwivedi, Shr1 Nageshwai
Ganga Devi, Shrimati
Gangadeb, Shri P,

Gavit, Shri T, H.

Ghosh, Shr1 P, K.

Gomango, Shri Giridhar
Gowda, Shri P.ampau

Gupta, Shri Indrajit

Hari Singh, Shri

Jadeja, Shri D, P.

Jha, Shri Bhogendra
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Jha, Shri Chiranjib
Kadam, Shri J. G,
Kakodkar, Shri Purushottam
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MR. CHATIRMAN: The result* of
the Division is—Ayes: 121; Noes: 1.
The motion was adopted.

MR, CHAIRMAN: Now, we take
up clause-by-clause  consideration
of the Bill. From clauses 2 to 4 there
arée no amendments. I put them to-
gether,

MR, CHAIRMAN: The question is:

“That clauseg 2 to 4 stand part of
the Bill”

The motion was adopted

Clauses 2 to 4 were added to the Bill

Clause 5—(Amendment of
15)

section

SHRI M. C. DAGA (Pal): 1 beg to
move:

‘Page 2, line 30—~
omit “or otherwise”.’ (8)
It says here:

“provided in this section, no
person against whom a detention
order made under this Act 18 i
force shall be released whether on
bail or bail bond or otherwise.”

Now, i1n the old clause 15 you have
said that he can be released. Now
you say, “otherwise’ 1 have not
understood it, You should omit the
word ‘otherwise’,

SHRI XK. BRAHMANANDA RED.
DY. The point is:

“Notwithstanding anything con-
tained in any other law’ You may
kindly note the words:

“and save as otherwise provided
in this section’

“Otherwise’ means that the Gov-
ernment can revoke an order. Gov.
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ernment can, in some circumstan-
ces, give parole; but he is not entit.
leq for any bai] or any bail bond or
otherwise,

SHRI M. C, DAGA: If the Gov-
ernment wants to release him at any
time, will this debar him?

SHRI K.
REDDY: No.

BRAHMANANDA

MR. CHAIRMAN: Mr. Daga, are
you withdrawing your amendment?

SHRI M. C. DAGA: Yes.

Amendment No. 8 was by leave, with
drawn,

MR. CHAIRMAN Now I put Clause
S to the vote of the House,

The question is:

“that Clause 5 stand part of the Bill",
ZThe motwn was adopted,

Clause 5 was added t¢ the Bill.

Clausq 6-—{Insertion of new section
164)

MR, CHAIRMAN: In clause 6, we
have a large number of amendments.
Amendments 1, 2, 3 and 4 are from
Mr. D. N. Tiwary and he is not here.
Now smenaments 6 and 7 are from
Bhogendra Jha. Shri’ Ramavatar
Shastri, Shri S. M, Banerjee and 8Shri
C. K. Chandrappan. Now Mr. Jha,

SHRI BHOGENDRA JHA (Jam-
Nagar): The provision in clause 8
days that gections 8 to 12 shall not ap-
ply in the case of detenus detained
under MISA, after the bill s passed.
Section 8 relates to providing the
grounds of detention,

*Shri T, Balakrishnish also record-ed his vote for Ayes,
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MR, CHAIRMAN: Mr. Jha, there
are amendments 9, 10, 11 anr 12 Some
of them are in the name; of your party
I take all the amendments as

having been moved.

SHRI M. C. DAGA: 1 am moving
amendment 10 and 12,

SHR! BHOGENDRA JHA: I beg to
move:

Page 3, line 32,—for “four” sub-
stitute ‘“‘three” (6).
Page 3,—
omit lines 44 {o 51. (7)
SHPR]I S. M. BANERJEE: 1 beg to

move:

Page 3, line 1.—

for “fifteen days” substitute
“ten days” (9)

Poge 3, line 24, —
for ‘“fifteen days” substitute

“4en days” (1l1)

SHRI M. C. DAGA: I beg to move:
Page 3, line 14—
after “the officer” insert “not
below the rank of Commission-
er Secretary.” (10).

Puge 3, line 32, —

for “four months” substitute
one month'.’(12)
MR. CHAIRMAN: These amend-

ments are now before the House,
Hon. Members can speak on all the
amendments to gether,

SHRI BHOGENDRA JHA:  Sec-
tion ¢ of the Act provides for giving
grounds of detention to the detenu.
In the Act itself, it is provided that if
the Government feels, after detaining
that 2 particular ground is not, in
the public interest, to be supplied to
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the detenu, then it need not be sup-
plied but other grounds shall have to
be supplied. Here, now there ig no
question of going to the courts. In
such a situation, the submission of
grounds, taking into account the fact

that the detention order has.
necessarily been issued by the
officers, information will be sup-

plied by that very agency; in such a
situation while giving the ground, at
least if any officer or group of officers
has got the obligation to give the
grounds to the detenu, he will feel at
least accountable to the department
itself, to the government itself So,
he may be compelled to give some
second thoughts. In such a situation 7
want to ask what the Government
loses by submitting the grounds of de-
tention and whether, and to what ex-
tent, the security or public order will
be threatened by this. So, I think that
Sectiun 8 should not be made inappli-
cable in the case of detenus here.
It had beeen stated that in the case
of each detenu, the cases will be pe-
riodically reviewd by the officers. In
these cases these sections of the Act
will not apply. The reviewing, after
15 days by any officer and again after
15 days by the State Government, may
be all right; but that review will take
place by the officers themselves who
have issued the ordars of detention,
or who have arrested the persons.

In such a situation, that reivew itself
is not bad. But here if we do away
with the grounds of detention, it
would be harmful to the Goverment
itself, would be against the interests
of the maintenance of security or the
maintenance of public order. The
provisions of the Act would be nulli-
fied by this provision of Bill. This will
make the provisions of the Act dead
provisions. So, I think section 8 of the
Bill would be jnexpendient and harm-
ful without being of any help. Sections
9 to 12 deal with the formation and
functions of the Advisdry Board. If a
person is detained, an advisory board
consisting of three persons who will
be judges, ex-judges or persons fit to
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Ye appointed as judges will be form-
ed. If a detenu so desires he can
argue his case before the Board. If
the board thinksg that there is suffici-
ent ground for detention, then the Gov.
vernmeét can keep him in detention
for one year. In such a situation why
should the board be made mapplica-
ble in this case? Aftier all, the mem-
bers of the board would be selected
by the Government for this parti-
cular purpose. That authority, rests
entirely with the Government. In
such a situation, doing way
with the Boarq is going to far.
So. sub-clause (1) of clause 6 on page
3 should be deleted. $Similarly. sub-
clause (2) of section 13 of the Act is a
consequential provision. If this pro-
vision ig deleted from this Bill. I think
the Bill would become more compact,
more helpful and more expedient and
it will not contradict with the Act it-
self, Because, after all, sections 8 to
13 remain in Act. They are only
made inapplicable.

In the Statement of Objects and Re-
asons altached to the Bill it has not
been provided that the grounds of
detention will not be supplied to the
detenu, Nowhere in the Statement
of Objects and Reasons is it mention-
ed that the grounds of detention will
be done away with. It is only men-
tioned that the granting of relcase on
bail, natural law or common law
they will be done away with; the
mentioning of the grounds of deten-
tion has not heen done away with, If
this provision is not deleted, my ap-
prehension is that in this emeregency
some officer will surreptitiously take
recourse to that provision and not
mention the grounds of detention.

The Statement of Objects and Rea-
sons does not make mention of doing
away with the advisory bhoard alto-
gether. In fact, sections # to 13 deal
with them. So, this provision in fact
is contrary to the Statement of Ob-
jects and Reasons. This surrepti-
tious method of introducing certain
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provisinns in the Bill, which gre not
mentioned in the Statement of Qb-
jects and Reasons, is not good, It is
in bad taste. So, our amendment
should be accepted and this should
be deleted.

SHRI S. M BANERJEE (Kanpur):
Mr Chairman, I support the argu-
ments advanced by my hon. Friend,
Shri Bhogendra Jha. I do not know
why the advisory Board has been
done away with. The hon. Minister
has not given sufficient reasen, to
show that there is no need for an ad
visory board. When you arrest some-
hody without any warrant, or with-
out any reasons being assigned, when
he is produced before the authority
after 15 or 20 day. or four months, he
should be given the feeling that jus-
tice 1s being dnne This Advisory
Board provicion came when  this
House discussed exhaustivelv all the
provisions of the parent Act You will
remember that in 1971 when this legis-
lation was brought, T wa< the first
man to opposc il. Now, berause of the
changed conditions, we are supporting
this Bill because we think this is be-
ing used against thogse who are anti-
nationals or who want to hold the
country to ransom But should it mean
that there should be no provision for
an Advisory Board? The hon. Minister
can tell us why the particular provi-
sion has been omitted completely and
there is a substitule for it

My hon. friend Shri Indrajit Gupta
mentioned how our party workers
fought against J P. at every siage
with their back to the wall, at a time
when the Ghafoor Minisiry was al-
most tottering, when they were afraid
of coming' out against the on slaught
of J P. and his followers, What has
happened today?

SHR] BHOGENDRA JHA: In Sita-
marhi a Communist Party worker was
killed. Up till now the cace has nnt
been investigated.

SHRI S. M, BANERJEE: In Mad-
hubani, Sitamarhi and Chepa Dis-
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tricts, the people who fought J. P,
hgve been arrested.

In his reply the hon. Minister said
that it is not the person or the party
which ig concerned, but it is their
action, He did not even promise to
make an investigation. At least when
we went to the other Minister, he
promised. I would request him to
kindly go through these cases and
satisfy himself whether the action
taken is correct or not.

Actually, it ix known to every one,
right from the Prime Minister to Shri
Bhagwat Jha Azad who i« oceupying
the Chair here, how in Bihar the C.
P. I. workers and their cadre fought
against the movement which was lan-
unched to suBvert democracy and to
dissolve the Assembly there. And this
is the reward which we get today.

The hon. Minister sav it not the per-
son or the partv which is concerned,
but the action Action bv whom? You
are relving on the report of the
same District Magistrates ans® police
officere who were hailing J P. and
his followers I <ay it is a shame on
the Home Minister if he savg like that
How do we protect our workers in-
spire them to support whatever Shri-
mati Tndira Gandhi does? We may
have been jsolated from the other ap-
position but we have definitely sup-
ported her in the proclamation of
emergency and in all the actions taken
to save democracy And people who
fought every inch for the merr exis-
tence of the Government in Bihar so
that it could not he thrown out at the
sweet will of T P, are behind bare
The Home Minister ¢avg he will not
even investizate. In that case let the
District Magistrate occupv the chair
of the Home Minister. Perhans he
thought that in tha present enoler at-
mosphere therr would he nohadv ton
criticise him* otherwise it would have
been imoossible for him tn address
this House.

1152 LS8
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MR, CHAIRMAN: You are critici-
sing all right and very strongly.

SHRI S. M. BANERJEE: I have all
regard for him, I tell you honestly,

In Kanpur, what happened? In the
I. 1. T, Dr, A. P. Shukla and Dr, B,
Sarkar, brilliant professors, and Mr,
R. K. Tiwari, General Secretary of
the Karamcharj Sangh, fought the
Dollar lohby headed by Dr. Muthang
who was kicked oyt at qur instance.
They were creating some sort of lob-
bying there; Jan Sangh and their
shakha at IIT, Kanpur. Dr. Shukhla
and Dr. Sarkar fought tooth and nail.
It is known to the district authorities;
it is known ir cverybody that these
two professors were put behind the
bars under MISA, What should I tell
you, Sir I expected Mrs, Sushila
Rohatgi to support it and 1 hope she
will write a letier also. It is her con-
stituency; it is nol my constituency.
But it is not a yuestion of contituen-
cy. Prof. Nurul Ilasan had hailed the
action of the Ka.amachari Sangh at a
time when the students were there
under the banne: of the RSS and
the Jan Sangh, and they were, aided
by the dolliar lobby, creating such a
trouble that IIT was closed. These
men, R. K. Tiwari, General Secretary
of the Karamchari Sangh and other
employeees fought it Prof. Sushkla
forcgettiag for a moment, that he was
a Professor, Joined the Karamcheri
Sangh as Chairman, There was also
Dr. B. Sarkar who was a brilant pro-
fessor known to everyone in this
country. Today, they are behind the
bars.

We request the hon, Minister to in-
vestigate into the chargeg if they are
correct, It is not their fault, We want
to support this emergency because of
varioug reasons. I would request him
not to stand on prestige. I know the
difficulties Perhaps if Prof. Shukla is
released. if one man is released then
we will have to release Shri Jaya-
prakash Narayan, But that is not cor-



179 Maintenance o,
Internal Secwiity
(2nd Amdi.) Bl

[Shri S. M. Banerjee]

rect, Two wrongs do not make one
right. I want an .ssurance that these
cases will be invc.'igated. We sent
a delegation tg the Prime Minister
also, They should be released forth-
with, I did approach the Chief Minis-
ter. But the Chief Minister is unable
to do anything in the absence of the
instructions from the Central Govern-
ment, I request that this should be in-
vestigated, otherwise, this will become
a farce, if known Profesors are arres-
Sed without any fault on their part I
am sure, my hon. friend, rather my
sister Smt. Sushila Rohtagi will say
that she had a majority in that area.
May be a Jan Sangh area. Ultimatcely,
Government put them  behind the
bars. It is a sad commentry on us
People wiil lose faith in the emer-
gency if such persons, known profes-
sors of Kanpur, IIT, are put behind the
bars. I had a talk with the Chairman;
1 had a talk with Prof Nurul Hasan
I requested Shri Om Mehta. I am re-
qgesting Shri Brahmananda Reddy
with all serivusness and in all humility
to kindly consider the .ssue. 1 would,
therefore, request you to accept thi-
amendment in regard to the Adviso:y
Board The other amendment is in re
gard to the reductio of review pe-
riod from 15 days to 10 days Even my
hon, friend, the oldes: member of the
House, Pandit D, N Tewary has mo-
ved this. Thig will n.{ take more than
10 days. I know it will be difficult for
him to accept any amendment. But 1
would request him to kindly give some
assurances and we would respect
those assurances. This i§ a very scri-
ous maiter where innocent persons
could be arrested But let them have
the satisfaction of going before ihe
Board and reason.. should be assign-
ed.

If I had said anything wrong, if I had
injured the sentiments of Shri Brah-
manda Reddy, I am sorry for it. But
let him not rely on the wisdom of the
District Magistrate, I saw the bureau.
crates in Delhi Joining the ghakhas
and after the emergeney, the shalhas
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were broken., Somebody wag beaten
in the Rana Pratap Bagh. So, don’t
rely on the bureaucrats. There are
good bureaucrats and there are bad
bureaucrails, After all it is a political
decision which we have taken and the
bureaucrats will be subservient to
the politicians; the politicians should
not be subservient to the bureaucrats.

ot 7 % ¥00 (A0efT ) - wavrafasdi,
6 T F FJEC WAN -7 7R
TeqA &4 qU ag § IRiwr g,
F§ q; W4y & WM TR I
M A A3 T E, ¥W fAg &
YA FIAT QHFRAET & AT & F1AT
A A 9gF A1 X ANA W€ & g7 A/T
fqq F I ®9 T A4A =
TgT g—

“It must be remembered that the
personal lLiberty of an individual
ha, been given an honoured place
in ihe fundamental rights which our
Constitution has zealously protect~
ed against illega]l and arbitrary de-
puivahion and that this Court has
been entrusted with a duty and in-
vested with a power to enforce that
fundamentul right.

The scriousness of the step must be
appreciaiecd by  Government and
continuous check-up on the need to

‘prolong the prision life of the citizen

made. The final cure for prejudicial
actiivities threatening the survival of
the community is not executive shut
up of all suspectg in prision for how
long one is kept guessing, Such a
strategy may alienate and embitter

men who should be weaned away and
won over.”

What he meang to say is this, Sup-
pose you entrust them to an officer,
Who is that officer? That hag not been
défined, You have said in Section (3)
that “an officer” means *“Additional
District Magistrate”. I have submit-
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ted that & person who applies his mind
to the detentien order, whoever does
it, must be a seasoned person not an
ordinary District Magistrate, He must
not be a Secretary or a Joint Secretary
or a Home Commissioner. He must
be a geasoned person. I have already
said that there must be a check-up
from time to time. You have said, four
months. I say, there should be a check-
up within a month,

SHRI K. BRAHMANANDA REDDY:
Mr. Chairman, Sir, we are certainly
thankful to the Communist Pariy of
India for fighting along with us the
forces of reaction and disruption,

Now, the pointg or the names of
certain persons where certain action
has been taken in Bihar have been
mentioned.

Shri Indrajit Gupta has mentioned
the names of persons............c...

SHRI S. M. Banerjee: I have men-
tioned about the Indian Institute of
Technology, Kanpur,

SHRI XK, BRAHMANANDA: RED-
DY: The points, the names, etc. That
have been mentioned by Shri Indrajit
Gupta, Shri Bhogendra Jha, and Shri
S. M. Banerjee are taken note of It
is not a question of giving any assu-
rance. It is a question of what has
been mentioned with great responsi-
bility by the leaders of the Commu-
nist Party regarding the arrest of
some persons in position etc., ang that
has already been noted. I need not
come before the House and say. here
and now, I give you an assurance and
all that. I need not say that. That
does not mean much, They are taken
note of and they will be looked into.

I am sorry T am not able to accept
the amendments. This amendment is
one of the most important of the
amendments to the MISA. 1 have al-
ready explained that in my opening
speech and even subsequently also.
Therefore, I am not able to accept
these amendments. Ag I have said in
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my reply to clause 8, absut the point
which hag been raised by Shri Indra-
Jit Gupta, the duratian of that is for
the Emergency or for a period of
twelve months whichever is earlier,

SHRI S. M. BANERJBE: LExcept
amendment No. 7, I withdraw the
other amendments.

SHR M, C, DAGA: I am also with-

drawing my amendments Nos. 18 and
12,

MR, CHAIRMAN: Is it the pleasure
of the House that the amendments be
permitteq to be withdrawn?

Hon, Members: Yes,

Amendments Nos. 6, 0, 10, 11
and 12 were by leave,
withdrawn.

MR. CHAIRMAN: 1 will now put
amendment No.7,

The question is:
lines 44 to 51.” (1)

‘Page 8,—omit

The motion was negatived.
MR. CHAIRMAN: The question is:

“That clause 6 stand part of the
Bill.”

The motion was adopted.
Clause 6 was added to the Bill,

Clauges 7 and 8 were added to the
Bill.

Clause 1—(Short title
and Commencament)
Amendment mades

Page 1, line 4,—for “(Second
Amendment)” Substitute—"Amend-
ment)” (5),

(SHRI K, BRAHMANANDA

REDDY):
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The Lok Sabha then adjourned till
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